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LOK SABHA

Thursday, Novembey 21, 1974/Kartika
30, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr Srraker in the Chair]
ORAL ANSWERS TO QUESTIONS

Inflationary burden on National Eco-
nomy due to additional expendifure
by HSL

+

*141 SHRI D D DESAI
SHRI SHRIKISHAN MODI

Will the Minister of STEEL AND
MINES be pleased to state

(a) whether aggregate additional
expenditure in three plans of Hindus-
tan Steel between 1970-71 and 1973-74
has created inAationary wurden on the
National Economy due to lack of cor-
regponding increase in output

(b) if so, whether steps have been
taken to avoid smmilar mistakes in
future, and

(c) whether study ot the cost struc-
ture of steel 15 being undertaken bv
SAIL, and f so, the salient features
threof?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAY) (a) to (¢) A Statement 1s
laid on the Table of the House

Statement

(a) and (b) The aggregate expend-
ture on capital account incurred by
Hindustan Steel Limileq during the
Years 1970-71 to 1973-74 was about
Re 1309 crores, of which nearly
56 3% was incurred on new/expan-
sion schemes and additional township

2559 L.S.~1

facilihes and nearly 346 4% on addi-
tions/ modifications/balancing  facili
tes etc By thewr very nature, such
schemes 1in a capital—intensive indus-
iry like steel take time for completion
and do not result in immediate sddi-
tion lo production Even ptherwige,
dn expenditure of this order over a
period of four years would not, by it-
self, leag to any sigmficant mfla-
tionary burden on the economy.

(c) No formal study of the cost
structure of steel on an industry-wise
basis has been commissioned, but n
the more important areas ‘where cost
1eductions are possible, every effort
1s being made to reduce costs

SHRI D D DESAI The steel plants
are one of the biggest national assels
antd we dre very concerned about their
operation Our ghjettive to expand
fthe public sector will essentionally
depend upon the performance of our
past investment In view of thus and
in view of the siudy made by the
Minustry which  has showpn that the
inflation iry pressure of steel plants
bhave been of the order of Rs 825 crores
GGDP and loss of )obg have been to the
extent of 825 lakhs per year, may I
know what efforts have been made to
improve achieve full utiisation of our
imestment and mstalled capacity?
May I know what steps his munistry
and the Labour Mimistry are taking to
see that the personnel relations are
putting on such a footing that the pro-
ductivity per person Dper equipment
per capital invesiment is comparable
to that in any other part of the world?

SHRI CHANDRAJIT YADAV I
agree with the hon Member that steel
1s a very basic industry and the coun-
trys development to a great extent
depends on thuis I also agree that
there have been certaiy shortcomings
in the funchioning of the steel plants
and we have not been able to reach
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agree with the hon. member that steel
the rated capacily of the steel plants.
But an industry like steel takes time
to establish itself properly. All posai-
ble steps are being takep and under
the guidance of SAIL, we have formed
a coordination committee which is
taking care to see ithat there is proper
coordination in the supply of coal, rail
transport etc, and to keep proper
maintenance of the plant and also to
maintain proper industrial relations.
The hon. member would be glad to
know that almost for the last one
year, there has been nc major indus-
trial trouble, The personnel relation-
ship is improving and we are also tak-
ing inte account the other factors like
the inputs which are required for
steel-making,

All possible steps are being taken
I can assure the hon. Members thal
during the last seven months there
hag been congiderable improvement
so far as production is concerned. For
example, Bhilai has been alie to
achieve 108 per cent of its target,
Durgapur where the situation earlier
wasg bad has also achieved 82 per cent
and Rourkela 85 per cent. 8o, in all
the five integraled plants we have
been able iy achieve 100 per cent of
the target during the last seven
months. During the coming five
months we hope to have still better
resulis,

SHRI D. D. DESAI; The gestation
period which the hon, Minigter has
talked abouyt was during 1964-65,
when we had higher production than
in 1973-74. The hon. Minister has
referred to the coal and transport
problem. In 1964 or 1865 the goods
carried by railways was 204 million
tonnes where as last year we moved
about 180 million tonnes only. In
other words, we arr np more in a
position to assign the reason of lack
of experience or lack of capacity,
because in 19f4-65 or 1965-A6 our per-
formance was Lceiter than during the
current year. So, I would request the
hon. Mmister to find out the cxact
reasons for thig state of affairs, parti-
cularly whether the capacity of the
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equipments mentioned at the time of
purchase are the rated capacity and,
if not, whether they have been cor-
rected.

MR. SPEAKER. He should ask a
question and pot make a speech.

SHRI D, D. DESAI: It was men-
iioned that transport and coal are the
iwo areas about which the Minister
was very much worried. What are the
steps taken in this direction and what
iy the target of production for the
coming years.

SHR1 CHANDRAJIT YADAV. A
part of the question. I have earlier
1ephied. The hon. Member is parti-
cularly referring to last year's gitua-
tion. Last year because of power cut
and shurtage of production of coal the
production was very much below the
target. Because of the slow move-
ment of railway wagons there were
certzun difficulties. Now all pnssible
care has been taken in this direction
He asked about the expectation.
During the las! seven months the pro-
cuction has heen almost hundred per
cent of the target. In the coming five
months the position would be better,

st wew fagrdl weRlt : wew
TRV, HAT WGTRY A WOA TATHFEIE

“No forma] study of the cost
structure of steel on an industry-
wise basis has been commissioned,

# wTAAT q1gaT § R qEwTETr W
2?7 O ¥ wAAT R €
i wi A Ay v a7 faar we-
T &Y wiw fed g Aat wgw 77
AT £ £ awa § fw v sfaaw g
W am @ §, T Ay " W
aqn § f& arorA gma WA
¥ET T & WETAY AT oY WA
arar § WSy ¥R amar § s
e dwvar wyegen e §
T’
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o wrle g WA EATY
M ¥ A & AN wE-GE E, W
FTEN STgE carz Y fAfewy FTAYR
3 TIEE % TWIH Gazd , B eara § WA g
H& BN FY Frxq, g Free, faom
1 X, afmel & w1 aqq Wy ghmd
Y ATy §, 37 AAFY ETX K @A g
A Fratfen wed 1 a9 ¥ ¥
e o Y e G A, AW A TR
A e rr gt v fraaw &
AR ¥ Awa ¥R g1 AFAT § A
W NYCAWA F1 FH TZAT ST /XA T

srvfawe ag FATHFTATAL
(vrem &)

ot waditw aw T 21 A€ #
# wg <@ a1 o do g 1@ a7 9ATH FI
w g fFfrgaes smEasaT 71 dzv
afemrgan gt a%ar § fowsr s
qT WG TE |

et am—-faaor ¥ C el g A
qg¥ gW ag F 4 {6 oF 2y dwwr o
W w@ ¢ vaw aam o sma
AT a7 BY? |Af €Y FarT gAr ay 47
Jq%1 aton? 9T Y WHT qRAT A7 |
AfwT o g9 O ¥ ATETH A AR WA
fag rEQEwa &7 ¥ W $q T2l
gqh!ﬂ’liﬂ'lﬂm’fmﬂl

wry aad fr 35 avg & 99 frm
w1 @y & fF e s SreenT R —
¥ orgr o oo oY ara § F faze
¥ 6 ATty LerT A1 wwa gfaar
% qaX ¥uY o ¥y & T 79 ¢
StaTeT g & | AT HTIT T Xhew fean

ot vy fmdr W wogdt feadt
frwedt & 7
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st worolty qrew WIS & (EAA
TR ¥ A wagdt ey § o g
B0 F ST HT YA U T AV § | v
¥ AT &7 N Awgd A AR
narsew A7 dfawry fasr ®T 383
rear wifaw fosar oY TR AW &
AR TR T wH AT

W1 A¥ ATIA FT YA §—wY
arag # % seqm ® W 3 s
FM FTARIET & | 919 a8 WY wTAY
¢ fr s vdla q1sr7 ¥ FRImA X
wFFda T f sfermr frrany &
forir gae FreddieT 1 svee ffar ot
a% | 7 AR TRe ¥ ¢ wrar Avgar
g—-fgkd saa1 waw frdza s
g ¢ & gt AwmA w=dt ¥

sitmelt S0 awsfeweery @ AT
2w & dqplars a7 arefremy & av
SF TF@ETT F TAWEAT AT-ATRY
NHE & qg FF 17 9 LW 9T awd
& ATEIT H) SHAY wAwrdy , afe
gRFT TR AT A AT ET Y ?

ot weyrela amw . 1A S
FsaavT s w1 a3 T F

weaw wed T T w1e s
¥ §, TANY ATA® A Fifwd 1w ogd
e marwng 2

ft e gwa e, gl
oy AwaR dzafewd  wadt WK
YT 31 QHT ATAR § O TUAT &
T FTREA T E & frgag ¥
gEAT AP aA THAT |

SHRIMATI T LAKSHMIKANTH-
AMMA  Ihs particular scientist has
Leen evplaining that thus has been sub-
mitted to the Government of India
and that thig has heen very much In
demand in other countrieg and they
have made use of 1t Why is the
Government not making use of it?
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SHRI CHANDRAJIT YADAV: You
ask the scientist to come and meet me.

SHRIMATI ROZA DESHPANDE: 1
was informed in Goa that 10 m. iron
ore fines are being exported to Japan.
When 1 enquired why these could not
be used in our Steel Plants, 1 was told
that our Steel Plants are not capable
of using them. Could the hon. Minis-
ter let us know, because these are
belng exported on a very large scale
to Japan, why these could not be used
in India, whether there is any {ransport
problem or whether we are incapable
of using them?

SHRI CHANDRAJIT YADAV: There
is no question of our incapability of
using. India is, luckily, one of those
countries which are very rich in iron
ore. So far as our requirements are
concerned, we are in a very comfor-
table position. We get our require-
ments. But iron ore is one of the {tems
which we export and earn foreign
exchange. So far as Goa is concerned,
we are exporting lump ore, fines and
blue dust to Japan because we earn
good foreign exchange on that,

Expulsion of South Africa from U.N.O.
+

*142, SHRI K. MALLANNA;
SHRI D. B. CHANDRA
GOWDA,

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any initiative was
taken by the Indian Government re-
cently by giving their strong support in
the Security Council to expel South
Africa from the World Organisation
for its eontinued adherence to raclalism
and defiance of the U.N. Charter; and

(b) if so. the facts- thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
Yes, Sir India strongly supported the
recent move for expulsion of South
Africa from the United Nations.

NOVEMBER 21, 1974
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In the General Assembly, India co-
sponsored two resolutions in this con-
nection. The first resolution approv-
ed the report of the Credentials
Commitlee which rejected the creden-
tials of the representative of South
Africa, and the second one called upon
the Security Council to review the
relationship between the U.N, and
South Africa in the light of the cons-
tant violation by South Africa of the
principles of the Charter and the

Universal Declaration of Human
Raghts.
India’'s Permanent Representative

made statements both in the General
Assembly and in the Security Council
to support the move for expulsion of
South Africa from the membership of
the UN. A resolution 1t this effect
introduced by Kenya in the Security
Council was, however, not adopted on
account of the negative votes of three
Uperms anent members—France, UK and
S.A

On November 12, 1974, the ruling
of the Presideni of the UN. General
Assembly. suspending South Africa’s
participation 1 the current Assembly
Session was challenged without sue-
cess, und the ruling was upheld by 91
votes in favour to 22 against, with 1%
ahstentions. India was among those

who suoporied the ruling of the Presi-
dent,

SHRI K. MALLANNA: The Reso
lution was Lrought to expel South
Africa from the Uniteq Nationg for
its continued policy of raclalism and
deflance of the United Nations’ Char-
ter. This policy of raciallam is o
shame of the 20th Century. What I
feel is that a veto on this Resclution
is a wveto on human rights MayI
know from the hon. Minister whether
any country tried {o veto this Resolu-
tion or oppose this Resolution?

SHRI BIPINPAL DAS. As 1 how
already answered three of the perma-
nent members of the Security Council
negatived thig Resolution and, ther¢
fore, it was vetoed,
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SHRI K MALLANNA What 1s the
reaction of the Government of South
Africa after its expulsion” Has it
changed 1ts policy?

SHRI BIPINPAL DAS The Govern-
ment of South Africa has recalled their
Ambassador from the UN and said
that they will not pay their contribu-
tion to the UN budget

DR H P SHARMA Article 6 of
Chapter II of the United Nations
Charter, which deals with expulsion
of members, says:

“A Member may be expelled from
the Organisation by the General
Assembly upon the recommendation
of the Security Council

Three permanent members had
voted agamnst the resolution and
therefore this procedure of expulsion
could not be followed But there are
precedents—I am thinking of the
Korean War— where the General
Assembly working under thy pro-
tedure evolved under Umtiing for
Peace’ took up the matter because thc
Security Councu was paralvsed due to
the pegative voles of the permanent
members Has India explored this
possibility or does 1t propose to do so
under the Uniting for Peace’ procedure
that I mentioned a moment ago

SHRI BIPINPAL DAS When the
Secunity Council on account of the
negative votes of the three permanent
members, ultimately negatived ths
move by Kenya, the matter came up
before the General Assembly and the
President of the General Assembly
was asked to give hig ruling The
President gave the ruling suspending
South Africa from participation i1n the
current session of the Assembly
This wag challenged by the Umted
States and there was voting in which
4] voted in favour of the ruling 22
1gainst and 19 abstained

DR H P SHARMA My question
is about expulsiop under ‘Uniting fo1
Peace’,

Oral Answers o1

MR SPEAKER You are quoting
Korea, but many 1ihings happened
later on

st o9 Taw a weag S(Y, T
We A Afer weql s sEET F 418 07 Faw
t oY w@m q aAtar f gearfy
wrafraa & Arg o€ weey 2o ¥ 9
¥ fawr® awe fzzr | =1 7av afA-
fafaat ¥ 3= var€ 7eaw An1 @ foer 57
QI IAH AFN { G F75 A9 | 9T
st ag g fam 2 7

SHRI BIPINPAL DAS Not only
our representalive had consultations
with all the countries but in UN our
permanent representative made very
importiant spee he, both in the Gene-
ral Assembly and also 1 the Securnty
Council explaiming the position and
policy of the Government of India

SHRI K LAKKAPPA The idea of
raclalism as aganst the UN Charter
is a flagrant + olation hy various
countries incwuding South Afnes and
to create world opinion against this
the hon Mimister has stated the
several steps taken by India mm the
United Nat ons But I would sav this
will not be sufficient [ would hike to
know whether there 15 anv concerted
effort made by India against this
racialism these imperialist countries ere
Operating even in the UN orzanization
I would like to know whether any
consohdation has heen made against
this racialism specificallv to (reate
world opmnion to have 1 con<ohdated
relationship of all socialist couniries
and to what extent the cffort has been
frurtful

SHRI BIPINPAL. DAS Indias
efforts 1n the matter of mohilising
world opinion agmnst racialism goes
back to the vear 1913 whep Mahatma
Gandhi for the first time rused the
banncr of revolt against it That was
béfore India became  independent
Then 1n 1946 we cut off all connections
with South Afric: and since then on
every occasion and at every forum we
have been ramising this question and
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the proceedings in these forums will
show top what extent we have been
successful,

SHRI K. LAKKAPPA: My ques-
tion refers lo eflorts made by India
after independence. That has not
been answered.

MR, SPEAKER: I think the object
of your speech is served when you
used certain words.

SHRI K, LAKKAPPA: If the Chair
is satisfied, I have ro objection,

st gew fagrt ad © wow
e, Tegan ¥ A oft daer gut &
Ia& ware gfaw afesr 1 Faer
aiwrT wa ® wnT ¥ F O o
T Wy uezad ¥ 9w fAwed &
dHaT gy fEar oy wmT oW
3@ fewt % moar @@ sy @
fd o8 fovw ama zfaw wipsr
®1 3a Y (o e AN F faa § -
fem ®g 27

SHRI BIPINPAL DAS: What Mr.
Vajpayee said is quite true, that South
Africa has not yet been expelled as
such from the UN. They have been
debarred from participating in the
current gession. Certainly India will
continue 1tg efforts more vigorously
to gee that South Africa is expelled
from the UN,

SHRI PRIYA RANJAN DAS
MUNSI: Certainly the attitude of
our Government towards racialism is
widely known to the world population.
But in view of the recent incident in
the UN what other efforts are being
made by the Government of Inudia
with regard to racialism? Will the
Government extend their support to
the liberation struggles waged by the

people in Africa, especially in South
Africa?

SHRI BIPINPAL DAS: We have
been doing it, Sir,

NOVEMBER 21, 1974
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SHRI P G MAVALANKAR:
While appreciating India’a attitude
and steps taken in regard to expul-
sion of South Africa from the UN may
I know whether Government of
India have continued their effort in
UN and Commonwealth of Nations in
regard to countries like UK which
have been coming in the way of
these things by Security Couneil wot-
ing etc? And may I know whether
they are actively pursuing the
matter with them regarding expul-
sion of South Africa not only from
UN but from various specialised
agencies of the world body?

SHRI BIPINPAL DAS:; Prof.
Mavaiankar is a veiy knowledgable
person, I am sorry io say that he has
lacked informaticnl un this question.
South Africa has becn expelled from
other organisations connected with
UN, viz.,, UNESCO, FAO, WHO, ILO,
South Africa is not a Member of the
Commonwealth now.

SHRI P. G MAVALANKAR: 1
asked whether Government of Iudia
will use its good offices with UK in
the Commonwealth of Nations to see
that South Africa is out of the UN.
1 know that S. Africa is not a Mem-
her of the Commonwealth of Nations,
What about rest of the world bodies?

SHRI BIPINPAL DAS: The efforts
of India have become partly success-
ful, as I said.

Delry in construction of Secong Bridge
over Hooghly near Calentta

*144 SHRI SOMNATH CHATTER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to siate:

ta) when the work of construction
of the second Bridge over the river
Hooghly near Calcutta ig expected
o commencs;

{b) whether the agency for carry-
ing out the work of construction has
been finalised; and

(c) if not, the reasons for the delay?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI H M TRI-
VEDI) (a) to (¢) A statement 1s
Isid on the Table of the Sabha

Statement

(a) The proposed second bridge
over Hooghly 1s essentially a State
project as it falls on a State road
and 1s governed by a State Act called
the “Hooghly Bridge Act, 10868
Under this Act, the State Goverument
have credated a Statutory body cailed
the “Hooghly River Bridge Commus-
stoners' for handlung sall matters per-
talmng to this project The Gov-
etnment of India aie only providing
a loan for assisting the State Gov-
ernment financially in the construc-
tion of this bridge According to
available information, work on the
viaduct spans forming approaches to
the bridge 15 1n progress As regards
the mas: bridge, the prelminary
design has smce been examined by the
Lonsultante of the Hooghly River
Bridge Commussiolers and 1o1warded
to the Consultants of the contractors
tor the bndge Work on the man
bridge would be laken up aiter the de-
signs have been orepared by the con-
tractor's consultants and finally ap-
proved by the consultants of the Cum-
missloners,

(b) Yes, Sir,
(c) Doeg not arise

SHRI BOMNATH CHATIERJEE In
the Statement no intention 1s made
about the point wrich I hune ra.sed
about this bridce Governmant 18
pursuing an indifferent attitude with
regard to this very important projeet
In West Bengal The propusal was de-
tided upon in 1964 Fourdation stone
Wds laia 1 1972, by the Prime Min s-
ter of Indla. Work hag not begun and
uothing definite 1z mentioned when 1be
work will be takew up and all thst

t00 have not been fnalised
and consultarts have not been settled
yet  This is the preseut pusition 1
Would hike to know from the Mimster
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whether he )g aware whether any
design 1s made pctore foundation stone
was laid ov £1.me Mimswr 1f go, has
the design heen final :2d? Moy 1 know
whether the Cemiral Government is
aware of the dispute which 15 gomg
on between Iwo consultancy firmg who
were selected to supervise consiruc-
tion”

SHRI H ™M TRIVEDL I hcve sad
whatl 15 Baid 1n the statement for a
redson The State (Government has
created a statutory body for handlung
all maiters pertaning to the project,
the planning and execution etc As far
as the Central Government 15 concern-
ed 1t 1s only holding a watchirg bnet
because it 15 furmsong LU0 per cent
loan assi>tance for construction of the
bridge As for gs the second part
1g concerned, they did in fact select a
design submitted by the consult.nt firm
selected by the contractor and tenders
were invited and the Hooghly River
Bridge Commussioners who are  the
statutoiv author'ty 1espunsibile for tbe
execution of the project thought 1t
appropriate that the design ghouald 10
fact be examned by their own con-
suttants As far as the Central Gov-
ernment 1S concerned necessary steps
haie been taken at each stage Work
onthetmdxewouldbetakenupﬂfhr
the designs have been finally approved
by the consultants of the Commussion-
ers These are 1n lbe process of
finalisation.

SHRI SOMNATH CHATTERJEE
Government of India 1s providing 100
per cent of mouey mvaved, he sad.
What was the ernginal estimote and
how much 1s the rewused estimate and
by what percentage thig hs increased
due to increased cost of matenial and
so on? This factor becomes relevant
becauge there has been lot of deluymng
evecution of this project

May I know what 1s the foreign ex
change component of it and also how
much of i1t has bem released? Whe
ther 1s respect of the different vimits
by the consultants of the foreign firms,
for which expenses have already been
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incurred, any foreign exchange has
been released by Covernment of India
or not?

SHRI H. M. TRIVEDL: The estimat-
ed cost of the project when it wag first
conceived was Rs, 16 crores. The Cen-
tral Government had then proposed a
loan assistance of approximately half
the cost during the 4th Plan, The
estimated cost now according to the
West Bengal Goverament and the Ri-
ver Bridge Commissioners is in the
neighbourhood of Rs. g0 crores. AsS
far as the delay aspect is concerned, 1
have answered tne question. The
Ceniral Governmant has nothing to
do with the delay. I do not have the
ready figure of foreign exchange com-
ponent but I will furnish the same.

SHRI SOMNATH CHATTERIEE: We
find from the papers tha! foreign ex-
change is not being released even for
payment to the consultan's who bave
been coming to India very often.

SHRI H. M, TRIVEDI: In both cases
as far as the foreign consultantg are
~oncerned the Central Government
have agreed in priaciple to the release
of foreign exchange.

st wrwrw faw 97 ¥ fgd sy
AT wiFT T &rafa & af oF w7 9g
gt ¥ & wa suw Asde WA &Y
@ Ay o vEr @ waeEt, avEn ag
Tty SaArmaw ®1 9 garg 0%
g aramTER FY SICE ?

& 1w &1 waifas ad & af
a1 4t A1 AT &7 we Ffear€ar
# 2@ QIO A4 § TF TTIR 7 AT AV
At ¢ 7

SHRI H, M. TRIVEDI: I have al
ready answered greater part of the
question. As far as discussions on the
design are concerned our latest infor-
mation is that observationg of the
foreign consultants of the River Bridge
Commis#ioners have been furnished to
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the foreign consultants of the contrac-
tor.

SHRI JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us: (a) That
they are not béing able to acquire land
because resistance is being put by a
particular political party in power; (b)
Is it a fact that the consultants, name-
ly, Freeman Fox and Pariners are
those consultants who had designed
projects in the paat some of which
had been washed awny because of
faulty design?

SHRI H. M, TRIVEDI: We are not
aware of any difficullis in the acqui-
sition of land as far as we are con-
cerned.

SHRI JYOTIRMOY BOSU: Sir, Mr.
Trivedi should reply.

MR, SPEAKER: He is just annoyed
at the name of the fox!

SHRI JYOTIRMOY BOSU: It isa
very good fox.

MR. SPEAKER: You are also no
lesg than it.

SHRI JYOTIRMOY BOSU: It is from
that fox that mink coat comes to the
country,

SHRI H. M. TRIVEDI: Sir, the bon.
Member has probably got the informa-
tion from the River Bridge Commis-
sioner which he is quoting.

MR, SPEAKER: This is not a de
bate.

SHRI JYOTIRMOY BOSU: What s
hig reply? Is it a fact that the con-
sultanty’ firm 6f Freeman Fox
Partner designed the bridges in the
plst some of whom were washed away
due to faulty design? What is 1h¢
reply?

SHRI H. M. TRIVEDI: The Centrs)
Government 1s not involved in the d¢
signing of the bridge, (Interruptions)

SHRI JYOTIRMOY BOSU: Mr. Trl"
vedi, don't do that.
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MR, SPEAKER: Mr. Trivedi, his
Mniuvwmmmwheﬁer
thid Srm was  fuvolved. He s 'not
accusing the Oentral Government; he
a question about this firm.

SHRI H. M, TRIVEDI: Sir, as I said,

the River Bridge coumlufm prob-
ably had the Information to that effect
which the hon. m has luuemd
ﬁmﬂ: that
probably. thely gwn conaultants should
ok g4 the deslgna which was
rmished by, Freeman Fox apd

mwm Yes, he
bes Dot replied at all, Is it or js it not

the consultants’ designs of
bsldges, in the past which were wash-
od amay werg due to faulty design?

ﬁ PRIYA RANJAN DAS
T ﬁlr:' this involves a great
Mﬁonﬂ interest, Daﬂnilely the con-
sultints are {nvolved. It is o fact, I
think the Minister may kindly make
an cnqulry

SPEAKER The M:mnter

a;;aul& be. c*rehﬂ Some bndges are

mbmuvsmu

+
*#45, SHRI F. G. MAVALANKAR:
. SHRIR. R S’NGH DEO:
Will the Minigter of EXTERNAL
A!'!'Ahis be pleased to state’’

m .wheihv: the P8 Bswt-q of

o e Ll o
New Belsi dusiag Ogtober, 1974:
m. brod outlings of the sub-
Wﬂhehadwithw
z :rpment;uﬂved t bet-
wé:n ﬁxe counﬁ-ias asa r:mt of
thh
(d)w‘.h M&Ameﬂmrﬂn-

ti o restored’ to nor-
W@! pave ngﬁmdﬁuudﬂm and
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(b) The discussions covered a wide
range of sibjetts including bilatera!
relitions, situation In gouth Asia and
ndighbouring regions, a review of the
giobal affairs, detants and world ecp-
namipe situation,

Tc) An agreemsnt to set up an Indo—
Us, mcommnwdmw
the US§, Secretary of State snd the
Indian Minisier for External - Affairs
on Ocloher 28.

(d) The vislt has contributed to
better

coun:,t;:es 1t hag alqn enabled l?s

mﬂon w m-.

questions of bilaterge 1 rerst rrr'al and in-
ternational importance,”

SHRI P, G. MAVALANKAR: Mr.
Speaker, Sir, my friend, the Deputy
Minister, is honourable and he is
replying very confidently.

May 1 kqu whether in view of the
fact that Dr. Kissinger's visit had
been postponed more than once and
after .this long-awaited wvisit, now

* that he arrived and had discussions

with the leaders of Government of
India—in reply to part (b) he has
mentioned some other gubjects too—
the Government of India also brought
to the distingushed guest's notice
the Indian Gbvernment's and ils peo-
ple’s fealings ang concern about the
naval exercises which, the U.§.A, and
other countries bagd beep dping in t.he
Indian Ocean and whether questions
of foodgrains from the U.SA. {o
India were also d.uCulsed’ I want Yo
know also. whether the Sino-Amerisen
vélations and the Soviet-lodian rela-
tions also came in for a review iln

i niluthenmeﬂme
S g
the questlons “earlier. Bﬂ‘h I do
nptmh,d ;en;pemthemunin
SHRI P. G. MAVALANKAR: He
referred to certain subjects . havipg
been ‘discussed. Aboyt certain  sup-
jets which ‘are moj referred to

“in the answer, 1 asked whether they

m;mmumm#nhﬂ“

.
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SHRI BIPINPAL DAS: He wants
to know whether we discussed about
theIndimOmWedld.HwoM}y
he wants toknowwhethﬂweﬂil-
eussed about foodgrains and all that.
We generully discussed the Ifood
problem in the whole world and the
Rome Conference which has mean-
while been held wheré the United
States wanted to announce their
policy which they have done. He
also wants to knmow whether we dis-
cussed Sino-American relations, We
do not discuss relations between
othér countries; we only discuss
our mutual relations,

SHRI P. G. MAVALANKAR:
Sino-American relations in the con-
text of Sino-Indian relations.

SHRI BIPINPAL DAS: I do not
think that the gquestion arises,

SHRI P, G. MAVALANKAR: In
part (¢) of the answer, he has men-
tioned some agreement. Will he give
broad details of it? In answer to part
(d), he has referred to ‘better under-
standing’ and ‘better  appreciation’,
whereas I asked whether the relations
between the two countries have been
restored to normalcy. I would like to
know whether after the visit of Dr.
Kissinger, Indo-American relations
have been restored to twormaley with
a view to making for better relation-
ship. Also is it a fact that the Prime
Minister of India left for Srimager
while Dr. Kissinger was still in Delhi
and whether this irritated the visiting
guest?

SHRI BIPINPAL DAS: He has
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stid in my reply that in the cours

of the discussions we tried to upder-

stand each other's points of view and
and more

, as g result, there is.more

SHRI BHAGWAT JHA AZAD:
While appreciating the agreement
which has been described by the hon,
Minister as a bilateral agreement and
also for interuational peace and all
that, may I know whether even before
the ink on this agreement had dried
there was entry of warships of the
UBA into the Indian Oces1 and naval
exercises were there along with the
CENTO powers? If so, does this help
understanding between India and the
UB #1 terms of the Indo-US eommis-
sion that was set up” Does it help
peace in South East Asia, and if
50, in what way? In what way doec
this provocative attitude of the warships
of the USA help the cause of this
agreement?” Hax the Atlantie beeome
so smell for the American warships
and CENTO warships that they now
wat to come into the Indian Oeean
and disturb the entire peace In this
part of the world, thereby challeng-
ing the same unaderstanding and
acreement thet the USA wants to
display towards the Indian  people’
In this regard, have the Government
of Indla sent ay communication to
the USA that this attitude doex mot
behave them under the agreement?

SHRI BIPINPAL DAS: We have
already said geveral times that
we view with very seriousg concemn
the naval exercises takhg place in
the Indian Ocean snd the proposal
to establish US military bases. On that
point, we have not hidden enything
Qur viewpoints were mmcd very
rlearly to the Secretary of Stat
On this pofnt, we have alveady said
that we continue to differ, Dur views

a7p &ifferent from theiry on this point
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SHRI SAMAR MUKHERJEE. Is
it a tact that after the signing of the
agreement, our Extarnal Affairs Mu-
niater made a statement tnat tne
overnment are wot taking any
mnitiative to mobilise public opinion
of the Littoral countries against these
naval exercises! Does this signuty tnat
there has been some understanding
whereby Incia has given up the
mutiative to mobilise public opimion
sgainat these exercises?

SHRI BIPINPAL DAS, What the
External Affairs Minister meant was
thus: that if you want to mobilise the
opuuon of the littoral countrieg and
confine 1t to thug area o1y, there are
comphioations, Some lttoral countries
are obviously on the other side and
opiruong differ. Our efforts have been
to mohlise world public opiniou
through the United Nations, to put
pressure on the big powers so that
they do not indulge in such activiues

SHR] SAMAR MUKHERJEE; My
question was whether India waiil take
the imtiaive He has not rephed to
that You have given up the imtia-
tive.

SHRI BIPINPAL DAS: I have
already said that there 13 no pont
m talang the mmitiative only wath the
Ittbral countries We are taking the
iutiative to mobilise world public
opinion

SHRI SAMAR MUKHERJEE. That
1s not the statement of the Minuster
of External Affairs

ot g wigtpr wera
wgvaa, § WTT & of ¥ qw BT A7 waTw
AT WEAT § | A €THT N SYPA
Fm R fard 3w A I@F W
wne gat wifge T ¢ fe 3 wyed-
fer wrow WK Loq@oqo fal FW( &
s g€ & | vw T ® gt
¥ war oy are foerw oY mg e fggears
¥ gerifas fayowa w1 g8 aw
mm?&f&ﬁﬂom“omn E ]
AY st g frfirdior ¥ o §, 4 qowa
) ¥ T ST T 4w ant ¥ o )
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0T A WEAT AT D KT 40 Q4o Qo
®1 WHTY AT <

bHRI BFINPAL DAS Ths pownt
was rased in Washington itsel, and
the Government of the UbA made it
ciear tnat tnere were no CLA agenis
in the country, if we could pownt out
any, name any person Llhey would
withdraw them from here, (Inter-
ruptions).

MR SPEAKER All of you, please
sit down

ShRI BHAGWAT JHA AZAD Is it
also 1n the knowledge of the Govern-
ment of India that there are mo CIA
agents 1n this country? (Interrup-
twons)

MR SPRAKER Please sit down.
What are you doing?

SHRI BHAGWAL JHA AZAD We
want to know wnoether it 15 also withun
the knowledge of tne Government of
India that there are no CIA agents
in this couniry? Lhe Muusler saud
that 1n the UbA, tne Government ol
toe USA made 1t clear at Wasmungton,
I want to know whether, according to
the opimion of the Government of
India, there are CIA activities in thus
country or not, (Interruptjons)

SHRI ATAL BIHARI VAJPAYEE
Instead of this hullabaloo, you should
allow a few more supplementaries.

MR SPEAKER 1 nave allowed
them But they enjoy theyhullabaloo
more than the supplementaries! I wall
not call any Member unless all of them
sit down. I never saxd that 1 would
not allow any supplementaries but
they enjoy doing tius Shn R. 6.
Pandey

SHRI R. 8 PANDEY. In order to
have permanent peace m Asia, may I
know whether the atiention of Dr.
Henry Kissinger had been drawn to
this and he had been asked to use his
good offices not to supply arms to
Pakistan and 1if so what 18 his reaction?
Secondly, at what stage was the matter
about CIA referred to and what was
the answer and what was hus reaction?

was operating in all the countmes and
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Chile was ‘one of the countries which
suffered. May I know whether this
matter was referred to and what pre-
clse snswer was giveh by Dr. Henry
Kissinger about CIA operations which
jeopardise our sovereignty?

SHRI BIPINPAL. DAS: Whatever
Dr. Kissinger told us, he also made it
public in his ‘Press Conference on 30
October. He stated categorically two
things: firstly, that the United States
would not participate 1n  any arms
race in thjs lub-eonﬁnnnt and .econd-
1y, ‘the Unffed Biates was not engaged
directly or indiredtly in any attempt
tomﬂ:ﬁuenee the domestic situation in
Intila.

SHRI 8. M. BANERJEE: In reply to
a quéstion régarding the CIA, the hon.
Minister sald thdt the Ambassador of
the United States elarifled that there
was nothing like that in India. I
should like to Invite his attention to
various statements issued by Dr
Shankar Dayal Sharma when he was
the Congress President and the recent
statement. ... (Interruptions).

W R whiw dfaiz Y v
dezt grar & )

vy oeq | qdt atd Fg ay
wrefedi €Y WNr 2 &, ww w)
qT

SHRI 8. M. BANERJEE: In this very
House the hon. Home Minister in thoge
days, 8hri Uma Shankar Dikshit also
daid that care was taken to minimise
the CIA activities. I want to know
whether the nefarious activities of
some of the high officials of the US
Embassy—I can give the nmmes—
suppased to be the CIA chief Huve
been brought to his knowledge and
what positive action has been {a¥en
in this regard? May I know whether
during Mr. Kissinger's visit it wis
poioted out that ¢fther these Yficérs
must be {Aken awsy by the US Gov-
emment or they will be ¥icked out 6f
this country?

3115 AL, I ecannot
l&’mpotntmﬁ:mhwm
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Congress President. The question ask-
ed was whether thiz matter wis Tais-
ed with Mr. Kissinger. { have aiready
stated the reply given hy Mr.
Kissinger.

SHRI PRIYA RANJAN DAS MUNS!:
Last year I 'put a question 4o - the
Home Ministry about the functioning vf
the World Youth Assembly opacatitig
from Chanskyapuri, whether they are
getting US dollars or foreign imdney,
The Home Minister admitted it. ¥ put
a half-hour discussion notice but it
was rejected. I would like to know
whether thus Mimstry will discuss in
detail with the Home Ministry about
the operauon of CIA and actjvities of
organisationg like the World Upiversity
Servme and Wurld Aslembh of Yputh,

who un naendmx a l.lme-
sand “dollars per, month i.n
youth ‘weltare and creatin
ance in various places. I wou 'iho
like to know whether before Wir.
Kissinger arrived in India, he admit-
ted in the United States 1Hat the
United States Government hes a poliey
of dpending milllens of dollats in
various developing nations to subwert
the governments there froim within
and this hags been confirmed by Presi-
dent Ford? May I khow whather our
Minister had diseussions wrth Mr
Kissinger about this matter and the
attitude of India to it and if so, what
answer l'|e got? .

SHRI BIPINPAL DAS: So far as the
first question is concerned, that may
be refemred to the Home Ministry.
The second quéstion, 1 have #iready
answered,

SHRI JYOTIRMOY BOSU: May 1
know what Hoes the hon. Minister
want to say in the comtex® &f what
Mr. Chavan had, stated, namely, that
the ClA is operating from 4 centres
in fhis countriv-Bangalore, Cslcutla,
Delhi and Bambay?

SHRI BIPINFAL DAB: I cannot
n;wwmbehmutho!lmemn-
i

MR. SPEARER: The question hour
is over.
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mmwuuﬂuw&u
Grifelrist ‘@i to ‘DPower Miortage

VIS N VERARDL: Wi e
ummmmnotmse ﬂeuad 1o
Bt

() ﬁ‘um 2s 02 fhe industiial nits
in Gujarat where workers wife Ilaig
olf ‘due 1o power shortage sinee the
proimulgation of President's Rule; and

.(5) the ‘number of workerg invalved?

THE MINISTER OF LABOUR
t&Hm a.\ama’rm REDDY):
(a). and (b) According )o provisional
information readily -available, 45 in-
dustgial units laid off 10,384 workers
due {o power shortage in Gujarat
since February 197¢. Further and full
information regarding the concerned
aspects of the matter is being coilect-
ed from the Stite Government and
will belaid on the Table of the House.

Discussion with ‘Employees’ ‘Represen-
tativey on Bonus Review Commiitee
Report

*146, SHRI S. M‘ MN&RJEE. will
the Minister of LABOUR be pleased
to state:

(a) whether he iy aware that the
Répott ‘of ‘the 'Boriug Review 'Com-
mittee!htredune‘dtnﬁom‘:m-
content among all sections of workers
including thoss in public, depart-
mental undertakings and Central
Government; -and

(b) if go, whether there is any pro-
posal ‘Yo ‘Ysttiss ihis RePort With the
employees’ representatives and the
leaders of the Central Trade Union
Organisation? -

(2) "RPAA froth ‘Wiiat has Wipeated In
The *Pillss, Sy Weptbaeityiins o this

rmmhlubmmélvﬁﬁyam
ment.

{b)ﬁaeummmwmn
‘present.

mmm'bywmm
‘anfl Durgapur Alley Stesl Plamt

*147. SHRI JYOTIRMOY m
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total cumulative idgies
suffered by the Public Sector Durga-
phir Bioel Plait and ‘the Alloy Steel
Flant #t ‘Durgspur 'till the ‘emd of
T07278;

(b) how these losses compare with
those of Rourkela and Bhilai Plants;
and

{c) the 'fadtors’teporizible for fNrede
huge losses?

THE MINISTER OF BTEEL AND
MINES (SHRI  CHANDRAJIT
YAPAV): (a) and (b). The cumula-
tive losses suffered by the Bhilai, Rour
kela and purgapur Steel Plants and
the Alloy Steels Plant, Durgapur, till
the ‘end of 1972:93 afe ‘Indicated Dbe-
Tow:—

. bm' N

n ‘crores

Rs.
'Bhilai ‘Steel ‘Plant (—13-288
‘Routkela "Ste&lPlint . (—)27:8%y
Dorgapur Steel Pant |, (—)rs7-788
Alloy Stetls, Plart, Dutgeiyar Hﬁem

(¢) The principal feabion !or “the
losses of these plants ind n"pastidétar
of Durgapur Steel Plant and the Alloy
Steel Plant, Durgapur, is the fact
fhit ‘the “production ‘fhom “fhese ‘plints
has'‘Been below the 1nstified ‘tapitily.

‘Escalation in-costs wiot Mm—
~diited By Mitreabe in‘priots'trhs dneRNdr

important facter.
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Experiments on Genetic Control of
Moaguitoes at Sonepat, Haryana

*148. SHRI HARI SINGH: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Worlid Health Organi-
sation and the Indian Council of
Medical Research Departments are
making experiments of genetic control
of mosquitoes at Sonepat, Haryana;
ang

(b) it so, whether these experiments
proved successful and whether the
benefits of this research would be
applied to the rest of Ind:a?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Ecological studies of o
particular variety of mosquito have
been taken up under the WHO-ICMR
project of Genetic Control of Mos-
quitoes. The stage of releasing geneti-
cally manipulated mosquitoes at Sone-
pat has not yet been reached.

(b) The project of Genetic Control
of Mosquitoes has been critically re-
viewed by a group of eminent Indian
experts. They have unamimously held
that the Project 1a important from the
point of view of developing additional
strategies for containment of moa-
quito-borne diseases, and should. be
continued with certaln additional safe-
guards. It is intended to introduce
these safeguards before field .eleases
are undertaken. Government sre also
taking adequate steps to ensure that
the project operates under the direct
control of the ICMR, The benefits of
this research, when available, will be
applied wherever feasible,

A detailed note regaxding the WHO-
ICMR Project on Genetic Control of
Mosquitoes is laid on the Table of the
House. [Placed in Library. See No.
LT-8530/74].
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Ban on Neo-Whites in UX.

*149. SHRI G. ¥, KRISHNAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state; ’

(a) whether India bug registered
dismay over a British Court’s ruling
that that country’s 4,000 private clubs
can ban non-Whites;

(b) if so, whether there are indi-
cations from the Foreign Office that
the Labour Government have decided
to change the law on the issue; and

(e) if so0, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINFAL DAS): (a) We took
up with the British Government the
judgment of the House of Lords by
which the Working Men's clubs in
Britain could prevent non-Whites from
using such clubs.

(b) and (c). The British Prin.e
Minster said in a recent public state-
ment that the legislation on race rela-
tions needed to be reviewed and that
the Home Secretary had the matter
urgently in hand.

U.N. Resolution for release of Politi-
cal Prisoners of Chile

*150. SHRI D. K. PANDA;
SHRI C. K. CHANDRAPPAN

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India abstained in
UN. when the resolution for the
release of Political Prisoners of Chile
was voled, if so, the reason therefor,
and

(b) the main points of the Resolu-
tion?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAC
CHAVAN): (s) The eriginal record o/
the voting on the wesolution in th
UN General AssemMly incorrectlf
shows India et baving abstaived
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This was pointed out by our Perma-
nent Representative in a written com-
munication to the UN Secretariat, in
which it was explained that by mus-
take the wrong button had been pres-
gsed during the vote by the Indian
delegate, and that the record should be
corrected to show that India voted m
favour of the resolution.

{b) A statement is laid on the Tab.e
of the House giving the operative
paragraphs of the resolution.

Statement

The operairve paragraphs of the
resolution are queted below —

(1) Expresses its deepest concein
that constant flagrant violstions
of basic human rights and
fundamental freedoms in Chile
continue to be reported,

(2) Reiterates its repudiation of all
forms of torture and other cruel
inhuman or degrading treat-
ment or punishment;

(3) Urges the Chilean authorities
to respect fully the principles
of the universal declaration of
human rights and to take .U
necessary steps to restore and
safeguard basic human rights

freedoms,
particularly those Involving a
threat to human life and Hlberty,
to release all persons, who have
been detained without charge or
imprisoned solely for political
reasons and to continue to grant
safe conduct tp those, who
deglre it;

(4) Endorseg the recommendaton
made by the Sub-Commission on
prevention of discrimination
and protection of minorities In
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(5) Requests the President of the
Twenty Ninth Session ¢of the
General Assembly and the Becre-
tary-General to assist in any
way they may deem appropriate
in the re-establishment of | sic
human rights and fundamental
freedoms in Chile In the light
of paragraph 3 above;

(6) Requests the Secretary-General
to submit a report to the Ge-
neral Assembly at its Thirtieth
Session on the action taken
and progress achleved under
paragraphs 3, 4 and 5.

Workers laid off due to Power cut
in Faridabad-Ballabbgarh Indusirial
Complex

*151, SHRI KRISHNA CHANDRA
HALDER: Wil] the Minister of LA-
BOUR be pleased to state:

(a) whether Government are aware
that about 60,000 employees have been
laid off or retrenched due to drastic
power cut in the Faridabad-Ballab-
garh industrial complex;

(b) if so, the steps taken by Gov-
ernment to compensate the affected
workers; and

(¢) whether there is any plan to
make the power supply normal and if
so, when 1t 18 likely to be implement-
ed?

THE MINISTER OF LABOUR
(SHR] RAGHUNATHA REDDY):
(a) to (c). According to the informa-
tion made available by the Govern-
ment of Haryana, the number of wprk-
ers laid off and retrenched due to
power cut during the perwd April-
September, 1974, is 20,984 and 303 res-
pectively. Compensation is paid by
the employers to the workers laid off/
retrenched in accordance with the
relevant provisions of the Industrial
Disputes Act, 1947. As for any olan
to make the power supply normal,
more power generating stations are
being set up by the State Government

to meet the shortage of electrialy in
ﬁn State.
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The Ministry of Enszgy are also
‘closely monitoring the implementation
of the various schemes/measures de-
signed to reduce power shortare and
to improve power availability in the
country, and their expectation is that
trend towards higher generation and
improved power availability noticed in
recent months will continue in the
coming months.
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U.N. role fo Nq.rma];se Sm,O—l.ndla.n
Relations

#]53. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government have
taken any initiative to normalise rela-~

Bonus Review  Committee upfo Sep-
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tions with China through other coun-
tries; and

(b) whether UNO has played any
role in this regard after China’s ad-
mission in UNO?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Despite
the continuing straimed relation: bct- |
ween India and China, the two coun-
tries are maintaining direct contracts
through diplomatie channels in the
form of resident Embassies in each
other’s capital headed by senior
Charge d’Affaires. In view of this, it
is not necessary to seek initiative by
a third country to bring about the
normalisation of relations between
Indla and - China. The present stale-
mate in Indig’s relations with China
is due not to any lack of channels of
communication, but the abszence of
any indication on the part of China
that it desires normalisation of rela-
tions with India. On its own initia-
tive, India has been taking several
positive and constructive steps in this
dlrectmn but so far there has been
no response from the Chinese side.

(b) Ppoes not arise.

Impact of recommendations of Bonus
Review Committee

*15¢. SHRI R. N. BARMAN: Will
the Minister of LABOUR be pleased
to state:

(a) the likely impact of the recom-
mendation of Bonus Commitiee on
national economy; and

(b) the total amount spent on the
Bonus Review Committee?

THE ' MINISFER OF LABOUR
(SHRF ~ RAGHUNATHA  REDDY):
(a) This can be estimated only after
Government takes - decision on the
various recommendatiofs made in the
Committee’s report.

(b) The total amount spgt on the

tember, 1974 comes to about Rs. 4
lakhs. .
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Diplomatic relations beiween India
and Poriugal

*155 SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether India and Portugal
have decided to establish diplomatic
relations between them, and

(b) if so, when it is proposed to set
up theiwr diplomatic Missions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) Yes, &ir

(b) Negotiations for this purpose
are expected to be held shortly.

Damage due to spreading of Oil by
an American 01l Tanker in Kerala

*156 SHRI R V SWAMINATHAN

SHRI BIRENDER SINGH
RAO

Will the Minuster of SHIPPING
AND TRANSPORT be pleased to
state

(a) whether the American oil tan-
ker Trans-Heron which ran aground
on coral reef 1n the Arabjan sea start-
ed spreading o1l in the sea near
Kerala;

(b) whether s Ministry released
any tanker for pumping out the re-
maiming oil;

(¢) whether the oil spill has started
damaging the coconut palms and has
spoiled the fishery there; and

(d) if so, what steps have been
taken to prevent such damage”

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI)- (a) Yes, Sir As a result
of the grounding of the Amencan oil
tanker “Transhuron”, there was oil
spillage of about 3,000 tonnes off
Kiltan Tsland (Lakshadweep).
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(b) Tankers ‘Jag Jwala’' 2nd ‘Ac-
qurious’ were engaged for tranship-
ment operations,

(¢) No, Sir
(d) Question doeg not arise.

Establishing National Institute of
Ayurveda in Kerala

*157 SHRI N SREEKANTAN
NAIR
SHR] PRABODH CHANDRA:

Will the Minuster of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether Government have re-
ceived any letter from the Chief Minis-
ter of Kerala dated the 22nd August,
1974 suggesting that the proposed
Najional Institute of Ayurveda should
be established 1n Kerala; and

(b) 1f so, whether any decision has
been taken on this matter?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH) (a) Yes, Sir.

(b) The location and structure of
the National Institute of Ayurveda Is
under consideration

Mmning Area in Orissa jeased out to
Rungta and Sons Private Limited

*158 SHRI CHINTAMANI PANI-
GRAHI Will the Minister of STEEL
AND MINES be pleased to state.

(a) the total mining area which has
been given to Rungta and Sons Pri-
vate Limited by way of lease in Orissa
State in respect of different ores;

(b) the annual raisings of iron ore
and other ores in Orissa in 1§71-72,
1972-73 and 1073-T4; and

(c) whether working on all their

mines 18 on?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YADAV)
(a) to (¢) No muning lease has been
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granted in Orissa to Rungta and Sons
Private Limited. However, a lease
for manganese in Siljora Kalimati
village is held by M/s. M. L. Rungta;
Rungta Mines (Private) Ltd. hold a
manganese lease in Kalasai and a lease
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village Jajang. All the mines ate being
worked except that manganese ore is
not being produced since 1870 at
Jajang which continues to produce
iron ore. The areag and the annual
raisings from these leases since 1971-72

for both iron and manganese ores in have been as followss—

8l. Location Mineral Area in Produc-
No. Produced Acres  tion in
Tonnes
1971 1972 1973 (Jan. ‘74
to Sept.
1974)
M/s M. L. Rungta.
0 Siljora Iron 1771 50 (29,862 T29,782 22 16,
R lor 771 S 9 9,78 2246 §.16,599
Rungta Mines (P) Lid.
(z) Katasai Manganese 560 00 6,258 3.860 T4.424
(3) Jajang Iron 1654 00 234,118 | 205,526  119.247 70,832

*159. SHRI KUMAR MAJHI:
SHRI N. E. HORO:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a handful of 96 scrap
re-rollers, members of SRMA, are
getting 33 per cent of the entire aris-
ings of scraps and defectives of the
main Stecl Plants against about 750
scrap re-rollers in DI sector ag the
members of AISRA are getting the
remaining 67 per cent of the arising;

(b) if so, the facts thereof; and

(c) the action taken so far to remove
this disparity in the same industry?

THE MINISTER OF STEEL. AND
MINES (SHRI CHANDRAJIT YADAV):
(a) to {(c). Bulk of re-rollable scrap
arisings of the main steel producers is
distributed to the scrap re-rollers of
the S R.M.A. and the scrap re-rollers
registered with the wvarious State

Directors of Industries in the ratio of
1:2. It is not proposed to make any
change at present in the patern of ths-
tribution of re-rollable scrap. The
State Governments were adwvised not
to encourage setting up of new re-
rolling units in view of shortage of
scrap, but inspite of this several units
have come up.

Iron found in Sirohi District

*160, SHRI RAJDEQ SINGH: Wil
the Minister of STEEL, AND MINES
be pleased to state:

(a) whether high quality iron has
been found in Sirohi District and
the excavation started at a place
known as Dairi has revealed estimated
ten lakh tonnes of iron and in the
whole range nearly 80 lakh tonnes;
and

(b) if so, whether this find is in an
isolated area after exploring a larg®
area?
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THE MINISTER OF STEEL AND
MINES (SHRL CHANDRAJ™1 YADAV)
(a) and (b) In Rajasthan, iron ore
deposits have already been located in
Udaipur, Jawpur, Jhunjhunu and Sikar
Districts but not so far in Sirohi Dis-
trict However at Der: n Sirola
District, a deposit has been located of
estimated reserves of 8 1ikh tonnes ol
lead-zine ore with some copper
Further proving work 15 1n progress
and the deposit might be continuaticn
of Ambamata deposit in neighbounng
Beanaskanth distriet in Gujarat

Loss to Rourkela Steel Plant

*161 SHRI R S PANDEY
SHRI M RAM GOPAL
REDDY

Will the Mimster of STEEL AND
MINES be pleased to siate

(a) whether Rourkela steel plant
has suffered a huge loss of Rs 20
ciores 1n production, and

(b) if so, the 1easuns therefor and
the remedial measures proposed?

THE MINISTER OF SIEEL AND
MINES (SHRI CHANDRAJIT YADAV)
{a) Yes, Sir lLhe Rourkela Sieel ©'ant
has sulfered an estimated losg 1n sducs
turn-over about Rs 20 crores duc to
shortfall in production on account ot
power <chortage during the period
1-4-72 to 31-8-1874

(b) The mam reasons for shoitfaill
in production were restrictions on
power supply imposed by the Stute
Electricity Board and fluctuations in
the supply of power as also power
shortage in the DVC area m 1973-T4
whith aflected production in th: col-
beries and coal washeries, thus cur-
tailing the supply of coal to all plants
including Rourkela

While measures have been taken to
optimise the generation of power at
the Saptive Power Plant at Roukela,
constant lialson 18 being maintained
with CWPC (Central Water and Power
Commision) as well as Orissa Stale
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Electricily Board and other power sup-
ply grids in the Eastern Region wath
a view to securing power for Rourkela
Steel Plant on priority A proposal to
daugment captive generation capac'ty
in Rourkela by 120 MW as a long term
measure 1s being esamined

Mills producing Mustard Oil in Delhi
and UP

1401 SHRI DEVINDER SINGH
GARCHA Will the Mmster of
HEALTH AND FAMILY PLANNING
be pleased to state

(a) whether almost all mills pra-
ducing mustard oil in Delhi and UP
have been lying 1dle for fear of being
progecuted under the Prevention of
Food Adulteration Act, as there 1s
always found argemone geeds in the
mustard seeds,

(b) whether there 1s no way to
separate the two seeds as they are
1dentical and remain mixed right from
the fields, and

(e) if so, whether some measures
will be adopted to permut safe percen-
tage of argemone which s not hazar-
dous to health sp that producers regain
confidence and start p1oducing oil?

THE DEPUTY MINISIER IN 1HE
M'NISTRY OF HEALLH AND FAMI-
LY PLANNING (SHRI A K M
ISHAQUE) (a) No such mformation
has been received

(b) The assumption thal mustar.
and argemore seed, remain mixed
even 1n the fields 1s not correct

(¢) Collaborative studies are being
conducted at Tata Cancer Research
Institute, Bombay, National Institute
of Nutntion, Hyderabad and other
places to find out whether any safe
tolerance level of argemone oll can be
perrmitted in other edible oils specially
in mustard oil

P
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Nncleay explosions for peaceful
Purposes

1404. SHRT BHAGATRAM MANHAR
Will the Mimmister of EXTERNAL
AFFAIRS be pleased io state:

(a) whether Government have seen
newspaper report regarding the views
of the U.8. Secretary of State about
peaceful nuclear explogions by nuclear
weapons powers and similar explosions
by non-nuclear powers; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir,

(b) The Government of India con-
tinues to maintain its principled posi-
tion on the question of peaceful nu-
clear explosions. India believes thot
it has the right to conduct nuclear
explosions for pesceful purposes.

Export of Steel Billets

1405. SHRI 5. R. DAMANI; Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether a decision has beer
taken fo permit export of steel billets:

(b) it so, the advantages likely
accrue thereunder;
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{c) whether this proposal has been
objected to by the re-roling mills, and

(d) if eo, the nature of their objec-
tions and how Government propose to
meet the objections?

THE DEPUTY MINISTER N THE
MINISTRY OF STEEL AND M NES
{SHRI SUKHDEV PRASAD) (a)
(b). In terms of current Export Policy
for Iron & Steel export of billets 1s
on the ‘mernt’ Lst, to facilitate export
of any surplus guantities

(¢) and (d) Some re-rolers hae
guggested that billets may be given to
them with export facility for re-rolled
products Billets have been offered by
the main producers to the re-rollers
subject to financial arrangements but
the response has not been encouraz-
ng
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Pilgrimage to Nankana Saheb in
Pakistan

1407 SARDAR SWARAN SINGH
SOKHI Will the Minister of EXTER-
NAL AFFAIRS be pleased to state

(a) whether the Sikhs of India have
approached ‘Government to make
arrangements for at least two thousand
ptlgrrms, who want to go to Nankana
Saheb and other Sikh Gurudwaras in
Pakistan, on Guru Nanak birthday
whuch falls on the 29th November this
year,

{b) whether Government have
obtained permussion from Pakistani
authorities for these pilgrims in view
of the recent Indo-Pak agreement; and

(¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN "HE
MINISTRY OF EXERNAL AFFAITS
(SHR! BIPINPAL DAS) (a) and (b).
In response to reguests from Sikl
organizations 1n India for facilities to
take a party of pilgrims the Gowvern-
ment of India had requested Pskistan
to accord permission to the pilgrnms
to vimt Nankana Sahib on the occasmion
of Sri Guru Nanaks birthday Gov-
ernment of Pakistan have informed u.
{hat due to administrative reasons they
can make arrangements for only 500
Sikh pilgnms, thig year

{c) Does not arise
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National Highway from Hyderabad to
Yijayawada

1408. DR. K. L. RAO: Will the Min-
ister of SHIPPING AND TRANSPORT
be pleased to refer to the reply given
to Unstarred Question No. 980 on the
2pth July, 1974 and state:

(a) whether the National Highway
No. # ends at the limits of Vijayawada
town and it is not the responsibility of
the Ministry to know about the condi-
tion of the road leading into the town
even to the extent of not being aware
of the several accidents occurring in
that small stretch of the road;

(b) whether it is not necessary for
the traffic on the National Highway
No. # to be connected to National
dighway No, 5 speclally when the
mter-connection is only in small
stretches in the town; and

(c) whether six years period accept-
ed by the Ministry is not considered
sufficient for necessary action to be
planneq specially when the railway
bridges in the proposed alignment are
almost ready?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 4. M, TRIVEDI)?
(a) to (¢). National Highway No. 9
is linked with National Highway No. 5
at Vijayawada near Krishna river
bridge and beyond that National
Highway No. 5 has a southerly byepass
for going towards Visakhapatlnam.
Along this travel route, there is a
little detour for travel between Hy-
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the total length of about 8.38 Kms.,
for the work of land acqusition have
already been san2tioned and land ac-
quisition is in progress. Another esti-
mate for the acquisition of land in the
remaining length is, at present, under
correspondence with the State for
sorting out certain alignment aspects.
Its sanction will depend on the avall-
ability of funds which at the present
moment are very scarce. As it is,
because of the acute shorlage of funds,
such links and byepasscs have been
assigned low prioriiy.

The over-bridges over the railway
lineg referred to in the question are
being constructed by the Rallways not
as part of a national Highway work,
but perhaps in replacement of the
existing level crossings within Vijaya-
wada Municipal limits, The sites and
orientation of these over bridges, how-
ever, do not as such fulfil the National
Highway requireme:ts,

Ship Buliding Facllities at Alleppey
and Panaji

1409. SHRI VAYALAR RAVI: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Question
No, 3505 on the 26th August, 1974 and
state;

(a) whether Government have taken
a final decision on the proposal for the
setting up of ship building facilities at
Alleppey and Panaji; and

(b) if so, the maip features thereof’

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDD):

(a) and (b). No Sir. Informatio”
on some of the points is still awsited
from Government of Kerala regardiné
building facllities for river craft 8!
Alleppey, No Project Report has 50
far been received from the Gover™
ment of Goa, Daman snd Diu for €
pansion of marine workshop at Beti™
and Panajl,
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Diversion of DDT for Agricultural Use

1410 SHRI M 8 PURTY Will the
Mimnster of HEALTH AND FAMILY
PLANNING be pleased to state,

(a) whether malaria had staged a
come-back in large parts of the country
due to the non-availability of DDT as
50 percent of its quota had been
daverted to agriculture,

(b) whether farmers use DDT indis-
criminately in crop protection and
foodgraing storage thus creating a
public health hazard, and

(c) of g0 1n a bid to prevent India
from becoming the dumpmg ground
for pesticides and chemicals of doubt-
ful utiity, whether Government will
set up a Pesticides and Insecticides
Board?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M ISHA-
QUE) (a) Although the incidence of
malaria has mncrea.ed in some parts
of the country 1t i1s not wholly due to
non-availability of DDT The 1e-
quirements of DDT for INationa Mala-
na Eradication Programme are being
met partly from indigenous produc-
tion and partly by imports

(b) and (¢) A Central Inseclicides
Board hag already been estahblished
under the Insecticades Act, 1068 Ths
Board has set up agencies and lad
down norms to scrutinize the manu-
facture, sale and use of imsecticides in
the country including their use for
plant protection and storoge of food-
gramng  All aspects of the usage of
insecticades including their toxic haza-

rd are under constant scrutiny of this
Board

Iran and Japan to Import Alumina
from Indis

1411 SHRI DHAMANKAR will

the Minister of STEEL AND MINES
be pleased to state:

(a) whether Iran and Japan have
shown interest 1 importing alumina
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and have offered to finance the setting
up of alumina plants in India,

(b) 1if so, the main features of offer
made by these countries and the reac-
tion of Government fo the offers; and

(c) at what stage consideration of
the matter stands?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
(¢) In response tc the interest shown
by Iran for importing alumuna from
India, a proposal to set up an alunfina
plant 1n Gujarat, based on Kutch
bauxite deposits with an annual capa-
city of 3 lakhs tonneg is under consi-
deration The proposed alumina plant
will be captive *o the requirements of
an aluminium smelter proposed to be
sét up In Iran and vice versa Iran
18 expecied to make available credit
on soft terms for financing the entire
project Further details regarding
implementation of the project are to

be worked out in consultation with the
Iramian authorities

A Japanese firm has shown some
interest in setting up an export-orient-
ed alumina plant in India However,
no detaileq offer has been received in
this regard.

Anti India Statements by Chinese
Embassy in Nepal

1412 SHRI C K. JAFFER
SHARIEF
SHRID B CHANDRA
GOWDA

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether the Indian Embassy n
Kathmandu has lodged any protest
with the Nepalese Foreign Mmistry
against the action of the Chinese
Embassy 1n releasing two Press state-
ments on Sikkim, containing deroga-
tory references about Indian leaders;
and

{b) if so, the reaction of the Nepalese
Government thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) The mat-
ter hag also been taken up with the
Nepalese Ambassador in New Delhi.

(b) The Nepalese Government have
said that they are looking into the
matter.

Dearth of Plastic Surgeons in the
Country

1413, SHRI SUKHDEQO PRASAD
VERMA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are aware
of the dearth of plastic surgeons in the
country in view of the growing number
of cases needing plastic surgery; and

(b) it so, the steps proposed to be
taken by Government to meet the
growing demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b), Adequate
facilities for Plastic Surgery exst In
major hospitals :n the country and
there are Departments of Plastic Sur-
gery with adequate facilities at seve-
ral medical Colleges/associated hos-
pitals. Besides, many medical col-
leges in the country have Post-gradu-
ate courses in Plastic Surgery where
Surgeons are being trained,

Protest by Delhi Transporiers’ Associa-
tion em 504 EM Celling on Movement
of Goods by Trucks

1414, SARDAR MOHINDER SINGH
GILL:
Will the Minjster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Delhi Transporters’
Association has strongly protested
against the 500 KM ceiling on move-
ment of goods by trucks;

(b) whether this ceiling inter-alia
nullifles the agreement reached at by
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the Centre with the State Governments
introducing zonal systems to enable the
transport permit holders to earry goods
through all zonal States without any
break; and

(c) if so, whether the matter will be
reconsidered in the interest of quick
and safe transport of goods when rail-
ways are not competent to take the
full load?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) Yes, Sir,

(b) and (c), Certain instructions
for effecting saving in consumption of
High Speed Diesel by Road Transport
Vehicles were issued to the State
Governments/Union  Administrations
by the Mimstry of Petroleum and
Chemicals in August, 1974, These In-
cluded restrictions on plying of com-
mercial motor vehicles beyond 500
Kms, and on grant ol new permits,
On receipt of representations from
Transport Operafors/Unions, the ins-
tructions relating te road transport sre
being reconsidered,

Allocations of Funds for Delhi
Hospitals

1415, SHRI BISWANATH JHUN-
JHUNWALA;
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state-

(a) what allocations were made by
the Central Government for running
different hospitals in Delhi during the
lest three years, year-wise and
hospital-wise;

(b) whether even though the costs
of medicines, food etc. have gone uP,
the allocations have not been raised
proportionately;

(c) how far the cost of maintaining
a patient in a hospital ward has gone
up during this period;

(d) whether in the absence of ade

quate increase in financial allocation
the patients are made to suffer; and
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(e) what steps are being taken to
increase financial allocations for these
hospitals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M ISHA-
QUE) (a) and (b) A statement 1is
attached

Name of Hospital
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(¢) The exact quantum of increasé
is not known.

(d) Patient-care 18 not being made
to suffer and all possible efforts are
being made to give maximum care to
the patients withun the availabhle re-
sources

(e) Adequate provision will be
made 1n the hight of the requirements
of the Hospital

STATEMENT

- - -

Budget Allocations

1 Safdarjang Hospital = . .
Willingion Hospital . .
All India Institute of Medical Sciences

(%]

Kalavat: Saran Caildren’s ospital

- T B N ™

Lady Hardinge Medical Gollege and Hospatal

Mantenance of Lala Ram Sarup T B. Hospntal,
Mehrauli . . .

1972-73 (Ra¢) 1973-74 (Rs.) 1974-75 (Rsy)
1,87,00,000  1,94,41,000
1,00,00,000  ,99,53,000
. 3,81,84,000 2,83,90,000
99,69,000 1,04,70,000
. 20,58,000  21,46,000

2,21,61,000
1,16,46,000
2,70,15400
1,00,73,000

t21,50,000

. 500,000 6,258,000 6,50,000

Man days lost due to power
shedding in Goa

1416 SHRI PURUSHOTTAM KA-
KODKAR will the Mimster of LA-
BOUR be pleased t» state

(a) the number of man days lost in
Goa due to power shedding in 1073-74
and upto November, 1974, and

(b) whether gmall scale industries
have been closed due to power shed-
ding in the State?

THH DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Imr
formation is being collected end will
be laid om the Table of the House
after it is received,
2R60 TS 4

Compensation to missing Indians by
Singapore Shipping Firm

1418 BHR] YAMUNA PRASAD
MANDAL.,
SHRI R. PANDEY

Will the Minuster of SHIPPING AND
TRANSPORT be plseased to state;

(a) whether the Singapore shipping
firm has paig compensations to the
miesing Indians from theirr 1ll-fated
ship which sank on the 21st August,
1974, and

(b) if so, the amount of compensa-
tion paid to each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI):
(a) The compensation to the famules
of the musaing Indian officers of the
vessel m v “TOULOUSE”, which sank
on 20-8-1974 in the Taiwan Strats, 18
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to be paid directly by M/s. Torvan
Shipping Company Limited, Hong
Kong, as the crew was engagea 0d
ioreign articles in Singapore, How-
ever, the question of paym-nt of com-
pensation 15 beimng pursued wilh the
company through our Mission in Hong
Kong.

(b) Does not arse.

Small Scale Uniis in Orissa affected
by shortage of iron and steel

1419, SHRI ANADI CHARAN DAS:
SHRI P, GANGADEB:

Will the Minister of STEEL. AND
MINES be pleased 1o state.

(a) whether Small Scale Units in
Orissa have been greatly affected by
the shortage of wron and steel; and

(b) if so, the steps to be taken for
the normal production by Small Scale
Units?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(S8HRI SUKHDEV PRASAD): (&) and
(b). The information s bemng ocol-
lected and will he laxd on the Table
of the House.

Man days lost due to power shedding
in Orissa

1420, SHRI P GANCADEB Wil
the Minister of LABOUR be pleased
to state:

(a) the number of man days lost in
Orissa State due to power shedding in
1973-74 and upto November, 1874;

(b) whether small scale industries
have been closed due to power shed-
ding; and

(c) if so, the measures taken by
Government to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (o).
The matter falls essentially in the
Btate sphere. The Ministry of Labour
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have no information about the pum-
ber of man days lost due 10 power
shedding ang the reported closure of
small scule industries due to power
shedding in  Onssa. According 1to
available information, Orissa had to
wntroduce substantial power cuts from
the latter halt of October, even though
thermal generation wag 30 per cent
higher compared to the last year's
level. The Ministry of Energy are
closely monitormng the implementa-
tion of various measureg designed to
reduce power shortages and improve
power availabiity m the country,

Reopening of Shipping facilities from

Calcutta to Cachar through Bangla-
desh Waters

1421. SHRI NOORUL HUDA. will

the Mimster of SHIPPING AND
TRANSPORT be pleased to state:
(a) whether Government have

received representations for reopening
of Shipping facilities from Calcutta to
the district of Cachar in Assam through
the wateis of Bangladesh;

(b) the
theretu;

(c) the impediments Government
are facing in the matter; and

(d) the time by which the channel
1s expected to be established?

reaction of Government

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI H M
TRIVEDI): (a) Yes, Sir.

(b) to (d). A vessel was placed at
Calcutta Port to resume this service,
The Associationg concerned were In-
formed and necessary advertisements
were alsp inserted in the local news-
paper, but no traffic was offered and
the vessel had to be diverted after 10
days of waiting. Discussions with
Chambers of Commerce are being
continued and the service will be re-
sumed if and when assured cargoes
are available.
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National Highways sanctioned for
Gujarat

1422, SHRT SOMCHAND SOLANKI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total length of national
Highways already sanctioned in
Gujarat State in the existing National
Highways system;

(b) how many miles of such roads
are not yet completed or are under
construction; and

(c) the amount sanctioned and the
amount already utilized?

THE MINISTER OF STATE IN
THF MINISTRY OF SHIPPING
AND TRANSPORT (SHRI H M.
TRIVEDD - (a) tn (¢} Guinrat State
has 1352 Kms. of National Highways.
The whole of the length includes all
weather fully brideed roads. How-
ever. the existine Natlonal Hirchwawvs
are being widened, strengthened and
Imrroved and weak and  narrow
hridges nre beinpg replaced. A tolal
sum of Rs. 1129 26 lakhs was allotted
ta the Goavernment of Guiarat for
National Hiehwny (Original)  works
covering the aforesasid development
works during the 4th Plan period.
Against this allotment the expendi-
ture duoring the same veriod amount-
ed to Rs. 1128.08 lakhs.

Indo-Gahon Agreement on  Fconomic
and Technicai Co-operation

1423, SHRI VIRBHADRA SINGH:
SHRI BANAMALI BABU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state.

{8) whether Indo-Gabon Agreement
on Economie and Technical Co-opera-
tion has been signed in October, 1974;
and -

(b) i 8o, the maly, features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
Discussions were held during the re-
cent visit of the President ot Gabon
between Shri T. A. Pal, Minister for
Industry and Civil Supplies and Mr.
Paul Moukambi, Minister of Economy
and Finance of Gabon accompanied
by their respective Advisers, Agreed
minuteg of the discussions were sign-
ed and exchanged on October 13,
1974,

(b) India has agreed in principle
to make available services of profes-
sors. engineers and doctors to be di-
rectly emploved by the Government
of Gabon. The two sides also ex-
pressed interest inm setting up joint
ventures for the manufacture of soap,
glass, plywood, footwear, tobacco,
cement. toxtiles and paper and. for
collaborating in  refineries, iron ore
mining. production of oil and natural
gas, fisheries and production’ of ma-
chine tools. India offered to make
consultancy  services available to
Gabon,

“weq wiw ¥ yenfemr wiw & frex
wrewfedt &1 qawie
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Increase in deaths due to starvation
and gnder-nutrition in the country

1425. SHRI M. M, JOSEPH: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether according to English
newspaper dated the 23rd October,
1974, India is being threatened by
starvation and under-nutrition;

(b) whether there was also an in-
crease in death rate in middle age due
to cardio-vascular troubles, lung cancer
and obesity; and

(c) if so, the remedial and curative
action Government propose to take in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Press reports have
come to notice in which it is stated
that while starvation and under-nu-
trition threatened the poorer coun-
tries, the problem of the advanced
countries was one of excess,

(b) The information is being col-
lected from States and will be laid on
the Table of the Sabha.

(c¢) Through audio-visual aidg the
general public is being educated
about general health care. Curative
services are provided through the
concerned medicel institutions,

Stecl-producing Uniis in Private
Sector

1426. SHRI BHARAT SINGH
CHOWHAN: Wili the Mimster of
STEEL AND MINES be pleased to
state;

(2) the number of private eector
steel-producing units:
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(b) their production cost and sale
price; and

(c) whether the percentage of pro-
duction cost is less or more as com-
pared to public sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(¢). Presumably, the reference is to
the integrated steel plants in the
Public Sector and the Private Sector.
There are only two plants in the pri-
vate sector, the Tata Iron and Steel
Co. Ltd. and the Indian Iron and
Steel Co. Ltd., the latter being under
Government management at present
Information on current production
cost is being collected and will be
laid on the Table of the House, As
regards sale price, ‘the prices of
different categories are fixed by the
Joint Plant Committee from fime to
time and are uniformly applicable
to all the Steel Plants, both in' the
Public Sector and thé Private Sector.

WA AT gegrEtst s afnfy,
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Development of Natiotal Highways
in Karnataka in Fifth Plan period

1430. SHRI M. V., KRISHNAPPA:
Wil the Minister of SHIPPING

AND TRANSPORT be pleased to
state:

(a) the mileage of national high-
ways in Karnataka;

(by the allocation for the develop-
ment of national highways in the
State during 1973-T4 anq 1974-75; and

(¢) the major national highways
proposed to be developed in Karna-
taka during the Fifth Five Year

Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI H M
TRIVEDI): (a) 1996 Kilometres.

Rs. Lakhs
(b) 1973-74 308.00
1974-75 275.00

{c¢) While attention will continue
to be given to the development of all
the existing Nallonal Highways in
the State during the Fifth Plan pe-
riod against sanctioned works within
the available funds, it is not possible
to indicate at this stage precise de-
tails of individual works to be taken
up in the various vears of the 5th
Plan as the programme in rescect of
new works is yet to be finalised.

Mzanufacture ang Sale of Spurious
Drugs in big Cities

1431. SHRI MUKHTIAR SINGH
MALIK- *
SHRI BIRENDER SINGH
RAO:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state-

(a) whether survey conducted hv
the Consumer Council of India reveals
that cities like Rombay, Ahmrdahad,
Delhi and Caleutta have becorme cen-
tres for the manufarture of spurious
and misbranded cosmetics which are
sold at very l.s_)w price to traders
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throughout the country, thus evading
saleg tax amounting to rupees two
hunderedq crores annually;

(b) if so, w hether any enquiry has
been conducted by Government in this
matter; and

(c) the action taken by Government
against the defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M
ISHAQUE): (a) The Consumer Coun-
cil of India had conducted a survey
and an observation to this effect has
‘been made in their report.

(b) and (¢) The Drugs Controller,
India has written to all the State
Drugs Controllers to be vigilant over
the movement of spurinus cosmetics
and to organise raids in the whole-
sale and retail markets of Cosmetics

at frequent intervals,
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igreement beiween India and Pakis-
in to repair and Reconstruct Boun-
dary Pillars

1433, SHRI P. A. SAMINATHAN:
SHR] P. VENKATASUB-
BAIAH:
SHRI P, M, MEHTA,
SHRI BANAMALI PATNAIK

Wil the Minster of DEFENCE
%e pleased to state:

(a) whether India and Pakistan
lave agreed to reconstruct and as well
s repair the pillarg demarcating the
wundary between the twg countries;

(b) if so0, whether these will be made
n the recent demarcating boundary
fter the Simla agreement or the old
‘wundary that existed belween the
Wo countrieg;

(c) whether this will be applicable
v the all borders; and

. (d) whether the Union Ministry has
<ken over the work of setting up of
Pllars from the State Governments?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(¢). It hus been agreed to replace,
repair and mawntain boundary pillars
along the International border of
India and Pakmstan adjoning the
State of Gujarat, Rajasthan and Pun-
jab. The Simla Agreement did not,
m any Wway, alter the International
boundary beiw:en India and Pakis-
tan, and the work relating to boun-
dary pillars is being taken up along
these secturs of the [International
border.

(d) The dcmarcation of the Inter=
national boundaries of India is the
responsibility of the Central Govern-
ment and, therefore, the gquestion of
the Union Ministry taking over this
work from the State Governments
does not arise.

Moratorium on strikeg in Key
Industries

1434, SHRI P. VENKATASUB-
BAIAH: Will the the Minister of
LABOUR be pleased to state:

(a) whether a four year moraterium
on strikes in the sugar industry in
Uttar Pradesh has beecn agrecd to at
a tnipartite conference;

(b) whether the desirability of
moratorium on strikes m key indus-
tries in the country has been consider-
ed ; and

(¢) if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Govern-
ment have seen press 1eports that an
agreement on moratorium on strikes
for four years was reached at the
Tripartite Conference on Sugar In-
dustry held at Lucknow on October
2B, 1974,

(b) and (¢). While there is no pro-
posal to have a legal ban on strikes,
Government will welcome and en-
courage all voluntary efforts to eli-
minate workstoppages in the country,
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U,8 bid for restraint on Export of
Nuciear Technology by India

1435. SHR] C. JANARDHANAN:
Wil the Minister of EXiIKRNAL
AFFAIRS be pleased to slate:

(a) whether the attention of Gov-
ernment has been drawn to the press
news on the 30th October, 19/4 saying
that the suppiy of US, aims to Paxis-
tan may be made conditional on India
agreeing not to part with its nuelear
know-how to other nations;

(b) 1f s0, the facts thereof; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir,

(b) The press repoit appears to be
mere speculation and without any
foundation,

(¢) Does not arise,

Associgtion of Re-rolling Mills

1438. SHRI TUNA ORAON:
SHRI N. E. HORO:
SHRI M. S. PURTY;
SHRI DEBENDRA NATH
MAHATA;

Will the Minister of STEEL AND
MINES be pleased to stale:

(a) whether all the re-rolling mills
are not organised under one Associa-
tion;

(b) if so, the number of Associations
representing the problems of the
re-rolling mille at present;

(¢) the names of mills, State-wise,
affiliateg with each of the Associations;

(d) whether these associations ure
not treated on equal footings by Gov-
ernment; and

(e) if g0, the facts thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEVY PRASAD): (a) to
(e). The information iz being collect-
ed and will be laid on the Table of
the House,

Family Pianning

1437, SHR1 ARJUN SETHI: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased fo
slale:

(a) whether family planning in
India is an urban elhte oriented; and

(b) if so, the specific steps taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M
ISHAQUE): (a) No, Sir,

(b) Question does not arise.
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Expansion of Bhilai Steel Plant

1440 SHRI NAWAI, KISHORE
SHARMA Will the Mmster of
STEEL. AND MINES be pleased to
refer to the reply given to Starred
Quesuon No 177 on the 1st August,
1974 and state

(a) the main features of the Project
Report and time by which the produc.
tion 1s expected; and

(b) the extent to which the need of
the country would be met?
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: (a)
SHRI § PRASAD):
‘;'he Project Report envisages instal-
lation of LD converters, Continuous

. Mill.
asting  facilities and a Flate
gng expansion units are expected to

be commissioned by about the end of
the Fifth Plan,
will result in
The

lhem':wducnm of 250,000 ‘tonues ol
Bitlets for sale and 900,000 tonnes
Plates on completion.
Abolition of the Post of Prosecution
Supervisor under Calcutta Port

Commisiener

1441, SHRI SAKTI KUMAR
SARKAR

SHRI §. N. SINGH DEO:

Wi, the Minister of SHIPPING
AND TRANSPORT be pleased 10
state:

(a) whether the post of Prosecution
Supervisor created by the Calcu_tta
Port Commissioner under resolgt:on
number 542 of 1960 has been abolished
on the 6th August, 1874;

(b) if so, the names of the Prosecu-
tion Supervisor/Supervisors during
the period;

(¢) whether in 1968 the Calcm?a
Port Commissioner had submitted In
reply to the questionnaire by the Wage
Board thet no change of the post of
‘Prosecution Supervisor' was neces-
sary as it was running in a satisfactory
way; and

(d) i so, the reasons for abolishing
the post?

THE MINISTER OF STATE IN

THE MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) The post of Prosecution
Supervisor was abolished with effect
from Ist August, 1974

(b) Shri Sunil Kumar Ghosh was
the oaly ineumbernt, who held the
post of Prosecution Bupervisor.
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(c) No, Sir. It was merely stated
that no change in the prevalling sys~
tem of promotion was necessary,

(d) As the post of Prosecution
Supervisor was an isolated one with-
Out normal avenues of pramotion it
was decided to abolish that post and
create an additiona] post of Commer~
cial Supervisor in the identical scale
of pay, which category has avenues
of promotion. In addition, this was
also meant to allow flexibility in the
matter of posting of personnel,

India’s stand regarding Explogion of
Atom Bomb for Peaceful Purposes

1442. SHRI SHANKERRAQ SA-
VANT: Wil the Mmster of EX-
TERNAL AFFAIRS be pleased to
state-

(a} which nations are still critical
of our stand regarding explosion of
atom bomb for peaceful purposes; and

{b) which nations are neutral on the
point?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
and (b). Incha exploded an  under-
ground nuclear device on the 18th of
May, 1974 as an eaperiment for peace-
ful purposes,

On the question of peaceful nuclear
explosions, some of the States, which
subscribe to the approach adopted by
the Treaty on Non-Proliferation of
Nuclear Weapons (NPT) have a di-
fferent position from that of India,
while some other countries which
subscribe to the NPT, have not ex-
pressed any view.

Abelitjon of Contract Labonr Syptem

1443. SHRI MOHAMMAD ISMAL.:
Will the Minister of LABOUR be
Pleased tp state:

(a) whether Government are consi-
dering the demand from all corners for
the abolition of Contract Lebour
System; and

() 1 go, the tacty thereoty :
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes
‘Whenever demands for abolition of
«<contract labour system in different
industries are received, these are re-
ferred to the Central Advisory Con-
tract Labour Board for giving their
considered views on the merits of
-each case,

(b) So far Government have re-
ferred to the Central Advisory Con-
tract Labour Board for consideration
the demands for abolition of contract
labour system in coal mining indus-
try in certain categories of work in
non-coal mines; and in coal and ash
handling work in loco sheds of Indi-
an Railways, The Board has since
recommended abolition of contract
labour system in coal mining indus-
try. Action 1o issue necessary noti-
fication in this regard is being taken.
The demands for abolition of con-
tract labour in the other two indus-
tries are under the consideration of
the Board.
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Report on working of Indo-Iranian
Economie Commission

1445. KUMARI KAMLA KUMARI:
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a report on the wor).:-
ing of the Indo-Iranian Economic
Commission set up in 1969 is proposed
Ly be laid on the Table; and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHR1 BIPINPAL DAS): (a)
No, Sir.

(b) Does not arise.

Robbery of Jewelleries of
Smt, Gyatri Devl in New York

1446. SHRI H. N. MUK!{EBJE&
will the Minister of EXTERNAL
AFPAIRS be pleased to state:

(a) whether his attention has besn
drawn to a report that Shrimatl
Gayatri Devi, M.P. was robbed of her
jewelleries in New York recenllym ruldm
she wag returning to ence
from a ball in the Waldorf-Astone;

(b) whetber she made g statement
to the Indisn Mission im the USA.-
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giving the details of her jewelleries
yobbed of and the particulars as well
as the value thereof; the particulars of
those who were with her at the time
of the robbery; and the person and
persons who invited her to the ball;

(c) if so, the facts so narrated; and

(d) whether the purpose of her visit
to the United States was known to
‘Government and if go, the facts there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS). (a)
Yes, Sir. Press reports of the inci-
dent have come to the notice of the
Government,

(b) No, Sir.
(c) Does not arise
(d) She was on a private visit,

Drop in Steel Production due to
Power Crisis

1447. DR. ROBIN SEN Wili the
Mimster of STEEL AND MINES be
pleased to state

(a) whether Government are aware
that the drop in production in Steel
industry is due to severe power crisis
from the end of April, 1873;

(b) if so, the steps taken by Gov-
ernment in that direction; and

(¢) the loss in production in this
sector between April, 1973 ang Aug-
ust, 18747

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The production of steel from the in-
tegrated steel plants during 1973-74
was adversely affected mainly on ac-
count of:

(i) severe power cuts and power
interruptions, especially in
the period, April to mid-
November, 1973, directly

»s
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affecting production in all the:
plants except Bhilai.

(ii) Inadequate availability of”
coal, again largely due to-
power cuts and power inter-
ruptions during this period
which affected the entire
Jharia coal flelds and led to
curtailment in the operations
of the coal washeries and of
coal mining.

(iii) Intermittent slow-down and
industrial unrest in the Rail-
ways, especially in South
Eastern and Eastern Rail-
ways, in August, 1973, and
thereafter from late Novem-
ber, 1973 onwards affecting
movement of coal and other
raw materials and of finished
products and necessitating
the imposition of drastic cuts
on production in keeping with
the minimal flow of raw
materials.

In the current financial year, the
production at these plants had had to
be regulated and kept low during the
months, April—June, 1974, with a
view to conscrving raw  matenai
stocks, first on account of the possi-
bility of a strike by the Railway em-
ployee; ang then on account of the
strike itself and its aftermath, The
production of steel during the current
year has also been affected to some
extent on account of some difficulties
in the supply of power and coal.

(b) As regards power shortage,
close and constant laison is bemng
maintained with the Ministry of
Energy, the authorities of the D.V.C.
and the State Governments concern-
ed to ensure maximum supply. The
power generation from the captive
generating units at the steel plants
has been improved. Certain propo-
sals for the augmentation of captive
power generating capacily at the
plants are also under examination,

(c) It hag been eatimated that there
was a loss of production of over
4,13,000 tonnes of saleable steel at’
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ithe integrated steel plants during
1973-74 on account of power shortage
and/or coal shortage resulting from
-power shortage. The loss of produc-
tion on thiz account during the pe-
riod, April—August, 1974 is estimated
.at a little over 76,000 tonnes of sale-
able steel.

Rangoon Port Workers in Calcutta
Port

1448, SHRI K. SURYANARA-
YANA: Will the Mimsier of SHIP-
PING AND TRANSPORT be pleaged
to state:

(a) how many ex-Rangoon Port
workers are at present absorbed in

Calcutta Port;

(b) whether discrimination ig shown
against them in the matter of employ-
ment of their sons and wards in Cal-
cutta Port; and

() how many sons/wards of the ex-
Rangoop Port workers have obtained
employment under the Calcutta Port
Commissioners during the last three
years?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) The number of ex-Ran-
goon crews employed at Calcutta
Port at present is 242.

{b) Direct recruitment to Class 1II
and Class IV posts is made through
Employment Exchange. Dependents
of employees of the port, who die in
harness or who become invalid while
In service, are not required to apply
tor jobs through the Exchange, Their
cases gre considered along with the
candidates recommended by the Ex-
change, for suitable wvacancies for
which they possess the requisite guall-
fications. In view of this the guestion
of diserimination against the sons and
wards of ex-Rangoon Port workers in
the matter of employment does not
Jdarise,

{¢) The information is not avail-
able a8 no separate statistice are
maintained regarding employment of
sons/wards of ex-Rangoon port work-
-ers, .
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Parity in Pay Scales and Status in
Medital and Administrative
Services

1449, DR. SARADISH ROY: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether there is any parity of
pay-scaleg and statug at all levels
amongst medical and administrative
services; and

(b) if not, the facts thereof and
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b), A compara-
tive statement showing puy-scales
and status at various levels amongst
Central Health Service, Non-Techm-
cal Class I Service and Indian Ad-
ministrative Service is laid on the
Table of the House. [Placed in Li-
brary. See No. LT-8532/174]1.

Government carefully considered
the recommendations of the Pay Com-
mission in this regard and represen-
tations of the Service Associations of
Class I Officers of Central Govern-
ment in regard to parity with Indian
Admimstrative Service and came to
the conclusion that because of several
factors. particularly the present eco-
nomic situation and the repercussions
on various services, it was not pos-
sible to make any material changes,
except for a few marginal adjust-
ments, in the recommendations of the
Commission.

Gherao of Indiap Engineers in Nepal

1450. SHRI P. M. MEHTA:
SHRI K. LAKKAPPA:
SHRI N. K. SANGHI;

Will the Minister of EXTERNAL
AFFAIRS be pieased to state,

(a) whether attention of Govern-
ment has been drawn to the press re-
port dated the 20th October, 1974 re-
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garding Iidian Fingineers gherneed by
the Nepalese labourers;

(b) whether the Indian women have
alep been attacked and they are not in
a position to move about freely;

(c) whether Government have taken
up this question with the Nepalese
Government; and

(d) it so, the steps taken in the
matter and the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
ATIRS (SHRI BIPINPAL DASB): (a)
Yes, Sir.

(b) No, Sir, we are not aware of
any woman having been attacked,

(c) The Indiar Embassy promptly
took up the matter with the Govern-
ment of Nepal

(d) The Nepal Government have
provided adequate protection to the
Indian staff located at the Project
site. Work is proceeding smoothly
and the situation now is normal

Visit of Air Chief of Sri Lanka

1451. SHRI BIRENDER SINGH
RAO: Wwill the Mimister of DEFENCE
be pleased to state:

(a) whether Air Chief of Sri Lanka
vigited India during the month of
October, 1974;

(b) if so, the nature of discussions
held with him; ang

(c) the object of the visit and result
achieved?

THE MINISTFR OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(c). Yes, Sir. It was a good-will visit
during which matters of mutual in-
fertst to the Air Forces of the two
ettintries ‘were discussed.
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Antl-T.B. Drive

1452, SHRIMATT BIBHA GCHOSH
GOSBWAMI: Will the Minigter of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government are having
any proposal to intensify sn anti-T.B,
drive; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes.

(b) During the Fifth Plan period,
1t i proposed to establish another 75
District T.B. Centres to carry out T.B
case finding, treatment and B.CG
vaccination activities. With the pro-
posed establishment of these T.B
Centres, all the districts in the coun-
try would be covered. It is also pro-
posed to establish additional 3500 T.B
beds. Both these schemes are included
under the State Plan Sector at an
estimated outlay of Rs. 931.60 lakhs.

Domiciliary  Treatment Scheme
under District T.B. Control Programme
is proposed to be expanded for which
anti-T.B. drugs to State run T.B. Cen-
tres would be supplied by the Centre
at an estimated cost of Rs. 575 lakhs
during the Plan period. It is also
proposed to supply anti-T.B. drugs to
T.B. Centres run by voluntary bodies
at an estimated outlay of Rs. 100
lakhs. Supply of B.C.G. Vaccine would
also continue at an estimated outlay
of Rs, 150 lakhs,

Nationalisation of Major Road Trans-
port Companies

1453. SHRI JAGADISH BHATT
CHARYYA: ‘Wil the Minister
SHIPPING AND TRANSPORT
pleased to state:

(a) whether Government are con
dering the question of nationalis
all the major road trandport coml
nies; and

(b) it 50, the muin features there
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). Under the Constitution,
the executive responsibility 1m the
matter of road transport vests in the
State Governments. It 1s, therefore,
for the Btate Governments fo decide
as to which routes or road transport
companies should be nationalised,

Development of Cochin Port

1434. SHRIMATI SAVITRI
SHYAM:
SHRI R. V. SWAMINATHAN
SHRI M. V. KRISHNAPPA:

Will the Minister of BHIPPING AND
TRANSPORT be pleased to state:

(a) whether a proposal for develop-
ment of Cochin Port during the Fifth

KARTIKA 30, 1898 (SAKA)
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Five Year Plan isg under the considera-
tion of the Government of India;

(b) if so, the broad outlines thereef
and the estimated expenditure to be
incurred thereon; and

(c) the expected capacity of berth-
ing etc. at the port after its expansion?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). A list . of important
schemes proposed by the Port Trust
for inclusion in the Fifth Plan together
alongwith the outlay suggested is
attached,

(c) It 1s premature to indicate at
this stage the enhanced capacity that
would be generated at the Port untid
the schemes are sanctioned and ime
plemented.

w
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S.No. List of Important S:hemes
Ourlay
T o : o s
Bl
1 Parchas: of 4 Nos. wharf cranes . . . . . . . 9+ 300
2 Purchase of a hopper grab dredger. : . 41.840
3 200-t90 self propelled water barge, 18- 260
4 2 Nov, high power tugs . . . . . . . 54 000
§ Hopner Suction dredger to r=place S. D. <Lord Wilingdon" . 64- 570
6 Construction of Super Tanker berth. . 2506 970
7 Container berth |, . . . . " 100" 000
8 Provision of railway facilities. . . " . . . . i 15- 500
9 Purchase of dredger to ‘replace Lay Willingdon® " . . . 370° 000
10 Housing for Port Staff . ) " ” . . . . 407000
i1 Imorivemenr to roeds and other amenities including contritution to
National Highway . ., | | " | 10000
12 Re-gowtriction of ovet flow sheds | . . vos 4 e 30- 000
13 Procurement of water current meter and echo touading machine and other
equipments for hydrautic department. . . . “ e . 13000
14 IMmm u! Ny‘b Horast o1 aiditions] gnerating set. |, . . 11-000

1

.
’
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1 i 2 3
(Rs. in
lakhs)
15 Aliwe 11l machinery 1n the exisung workshop and other Improvements. 25° 000
15 6 Ns. waarf craned to replace existing cranes at Martacherry Wharf 21000
17 Fertiliser berth for handling raw materials for F.A.C.T.* , . . . 2757000
18 Interim arrangem:nts at Q 10 arca for h‘l.udlms feruliser rtw materials, 128000
19 ChHastruction of warehouse in leasing “area (Bonded warehouse and cold ,
storags warchouse at BOC area) - . . . . 20 o00
2> Rimod:llmg Soath Coal Berth. | . . . . . . . 25°000
21 New dry dock. , . . . R . . R . . . {600 000
22  Almumstrative building. . . . . . . . . . 13 000
23 A1 alditoaal dredger to m:et for increasing dredging requrements duning [
and subsequent Plan penod., . . . . . . . Ll40 o000
24 Dreising requrements for turming basin at Tanker Berth. . . . 37°000
25 R::lamiion in Ecnakulam Mattancherry Channels H-R . . 25'000

T. B. Patients in the Country

1455. SHRI BIREN DUTTA. Will the
Mimster of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether there was any survey
to get the number of T.B. patients
detected all over India;

(b) if so, the average number of
patients in the country; and

(¢) the number of patients getting
facilities of treatment”

THE DEPUTY MINISTER IN THE
M'NISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE)" (a) Yes. A Sample Sur-
vey was conducted in a Sample popu-
lation 1n the country in Seven Zones
during the period 1955—58

(b) The Sample Survey showed that
the prevalence rate for active and
probably active Tuberculosis vared
from 13 to 25 per thousand popula-
tion in cities, towns and villages in the
different zones. The rate of bacterio-
logically positive cases (excepting
tubercle bacili in sputum) per thou-
sand population in these areas varied
from 2 to 8.

- — _

(c) It 1s estimated that about one
milhon TB Patients are under treat-
ment 1n a year.

Intervention in Air India Strike

SARJOO PANDEY:
LABOUR be

1456. SHRI
Will the Mimster of
pleased to state.

(a) whether his Mimstry had inter-
vened to bring about a negotiated set-
tlement in the Air India Pilots’ strike;
and

(b) if so, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)" (a) No.

(h) Does not arse.

Progress in use of Hindi by Indian
Diplomats Abroad

1457. SHRI S. C. SAMANTA: Will
the Minister of EXTERNAL AFFAIRS
be plellad to state:

(a) whether the IEmbassies, Mis-
sions, and other diplomatic channels
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are equipped with adequate arrange-
ments in all the countries with which
India has diplomatic relations to deal
with them and correspond in the lan-
guage of the nation;

(b) whether it is ensured that the
personnel, including the Heads of Em-
bassies, Missions etc. possess at least
working knowledge of Hindi or acquire
that on appointment;

(c) the countries with which our
diplomats are dealing in & language
other than the language of the nation
and the reasons for not using the
Rajbhasha; and

(d) by what time satisfactory pro-
gress is likely to be achieved in the
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.
Necessary arrangements exist in
Indian Missions abroad to dea]l with
Hindi correspondence received by
them.

(b) Al personnel posted in our
Missions abroad (including the Heads
of Missions) are expected to possess
the working knowledge of Hindi and
in order to ensure it, all directly rec-
ruited IFS Officers are required to
qualify in Hindi before their confirma-
tion,

{c) and (d). Since English is large-
Iy used by most of the foreign Gov-
ernments in their correspondence with
us and it still continues to be used in
the official work of the Government
of India, it is used in our Missions
glso. However, efforts are being made
o progressive increase the use of
Hindi but {t iz not possible to fix a

time lmit tor complete switech over to
Hingdi,
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Deregistering of Industrial Units for
misutilisation of Irom ang Steel

1458. SHRI S. A. MURUGANAN-
THAM:
SHRI BIRENDER SINGH
RAO: .
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether many Industrial Units
have been deregistered in different
States for alleged 'misutilisation of
iron and steel supplied to them from
Central sources; and

(b) if so, the broad outlines thereo.
State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND M'NES
(SHRI SUKHDEV PRASAD): (a) and
(b). The information is being collected
and will be laid on the Table of the
House,

Production of all varieties of Steel
to meet Requirements

1459. SHRI N. K. SANGHI: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a2) whether the Indian steel has
succeeded in augmenting production
so as to be able to meet the require-
ments of all wvarieties;

(b) if s0, the present production
figures per steel plant and the stocks
available with the plants ang stock-
yards; and

(¢) whether the augmentation of
production has ijn any way curbed
sale of steel in blackmarket and if not,
the reasons therefor and the steps
being taken to ensure easy supply of
steel to common consumers to end
blackmarketing in steel?
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THE DEPUTY MINISTER IN THE
MINISTRY OF ETEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
There has been a general increase in
the production of all varieties of sale-
able steel m the first six months of
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the year compared to corresponding
period last year.

(b) and (c). A statement showing
production figurés during April-—Ovcto-
ber 1874 is given below:—
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Steel Salesble
Ingots Stores
(Figures in ‘000
tonnes)}
(i) Bhula: Steel Plant . . . R . . . 1078 942
(n) Durgapur Stecl Plant . . . . . . . 452 n
(ui) Rourkela Steel Plant : . . . . . : 568 43
(iv) Bokaro Steel Plant | . . . . . . . . 77
(v) Tata Iron and Steel Co. . . . . . . R 961 794
(vi) Indian Iron & Steel Co. , 3 ' . & . . anm 212
Toul ., . ) . . . 3410 2695

e m—— . — . f dmmm i semmm—

The stock at the stockyards as omn
1-11-1974 was about 2 lakh tonnes
and at the steel plants was 3.16 lakh

ttmmes.

Market prices in many categories
have come down in the last few weeks
Changes 1n the system of distribution
of steel are also made from time to

time.

Training Istitute for Umemployed

Jawms

1460. SHRT RAM SHEKHAR
PRASAD SINGH:
SHRI R. V, SWAMINATHAN:

Will the Minister of DEFENCE
be pleasej to sfate:

(a) whether TUnion Ministry is
consideting 40 set up a Training
Imitute for the Jawstts who are
unemployed odter the releass from
thy sexvibe;

(b) if sn, the facks of the. preposed
scheme; snd

(c) when it is likely to be imple
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B
PATNAIK). (a) to (c). 1here 18 no
proposal under consideration for set-
ting up a Traiming Institute for Jawans
who may be unemployed after their
release However, the Government 15
conscious of the fact thai a large num-
her of Jawans require assistance In
the matter of finding emplcyment In
civil ife A proposal 1s, therefore,
under consideration for setting up, as
an experimental measure, Training In-
stitutes at two Regional Centres for
imparting training to Jawang in tech-
nical trades like Electrician, Motor
Mechanic, Sheet Metal Worker, Welder
Painter, ete, in order to help them to
find employment in civil life. Ths
training is proposed to be given dur-
ing the last year of serwiee of the
Jawan. The scheme is still under
considersdiom by the Gowernment and
afler approval it may tahe about two
years for implementation.



83 Written Answers KARTIKA 30, 1806 (SAKA)

Labour Legislation for mnon-Oligo-
polistic Sector of Economy

1461. SHRI B. V. NAIK: Will the
Minister of LABOUR be pleased to
state:

(a) the steps taken to bring in the
non-oligopolistic = competitive sector
of econmomy within the ambit of
labour legislation; and

(b) the estimated lsbour popula-
tion employed in the above sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Labour legis-
lation applies uniformally to all sectors
of the economy, whether public or
private or oligopolistic or non-oligo-
polistic.

(b) The estimateq total employment
in the ‘organised sector’ of the econo-
my (i.e. all establishments in the public
sector and non-agricultural establish-
ments in the private sector, employing
10 or more workers) at the end of
December, 1073 was 10.12 millions.

Increase in Freight Charges

1462. SHRI SURENDRA MOHANTY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the President of India-
UK-Pakistan-Bangladesh-Sri L an k a
Conlerence hasg stated that there is
likely to be considerable increase in the
freight charges in the coming years;
and

(b) it »0, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) The India-Pakistan-Bangladesh-
U.K./Continental Conference have re-
cently announced a freight increase
of 12} per cent on west-bound cargo
with effect from 1-1-1975, after hold-
ing discussions with the Shippers’
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Councils. The Conference have also
announced that they will maintain a
continuihg link with the Shippers’
Councils relative to any changes which
may affect rate levels either upwards
or downwards or with the service
pattern provided. .

(b) Under the Discussion Formula,
the Conference discusses any propos-
ed freight increases with the concern-
ed Shippers’ Councils before actually
giving effect to the increase. This pro-
cedure has been followed in the pre-
sent case,
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Percentage uf MBB.S. Doctors be-
longing to 8.C. and S.T. in Gujarat
State Bervice '

1464. SHRI K. 8. CHAVDA: Will the
Minister of HEALTH AND FAMILY
FLANN'NG be pleased to state:

(a) the total number of M.BB.S.
doctors in the services of Gujarat
State Government;

(b) how many of them belong to
Scheduled Castes/Scheduled Tribes;

(e¢) whether the reserved quota for
M.B.B.S. doctors belonging to Sche-
duled Castes|Scheduled Tribeg is not
fileq to-date; and

(d) if so, how many vacancies exist
in the reserved quota for M.B.B.S.
doctors in Gujarat State and what
steps Government propose to take to
fill these vacancies early?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K. M.
ISBHAQUE): (a) to (d). The informa-
tion 1s being collected and will be laid
on the Table of the Sabha in due
course.

DVC power to Rourkela Steel Plant

1465. SHRI GAJADHAR MAJHI:
Will the Mimister of STEEL AND
MINES be pleased to state:

(a) whether there has been any
loss in production of Rourkel; Steel
Plant ag a result of Power shortage;

(b) whether the Damodar Valley
Corporation has been asked to supply
power to the plant; and

(c) if go, the extent thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) Yes,
Sir. The Rourkela Stee] Plant has
suffered an estimated loss in sales
turn-over of about Rs. 20 crores due
to shortfall in production on account
of power shortage during the period
1-4-1872 to 31-8-1974.
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(b) and (c). Yes, Sir. The DVC has
been supplying power te the Rourkela
Stee! Plant through the transmission
lines of the Bihar State Electricity
Board and the Orissa State Electricity
Board from the end of October. The
extent of supply would depend upon
the generation in the D.V.C. and the
peak load demand. ’

Deaths duoe to various diseases in
Weet Bengal

1466. SHRI SAMAR GUHA: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether severa] thousand peo-
Dle recently died in West Bengal, due
to Cholera, Gastro-enteritis and
other intestinal diseaseg after taking
adulterated foods by people living in
starvation and semi-starvation condi-
tion;

(b) whether recently about 35
thousand people in the area of West
Bengal affected by acute starvation
situation, have suffered from such
diseases;

(¢} whether the Centre's sub-divi-
sion of West Bengal «uftered about 4
thousand casualties of such diseases
upto the last week of October, 1974
and cases of about one thousand such
viclims proved fatal,

(d) if so, the facts of dangerous
development of such diseases in areas
of starvation upto November last, and

(e) the steps taken or proposed to
be taken by Government to meet such
situation?

THE DEPUTY MINISTER IN THE
MTNISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M
ISHAQUE) (a) to (e). The informa-
tion 15 being collected and will be laid
on the Table of the Sabha.
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Taking of Biood from Donors

1468, SHR1 MADHURYYA HALDAR.
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are aware
that instead of taking 250 c.c. of blood
from a donor, most of the private
Hospitals and Commercial blood
banks are taking as much as 400 ¢.c. or
more and also paying low rate; and

Written Answers ©

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) No.

(b) Does not arise,

Indian Air Space Violationg by
Pakistan

1469. SHRI S. N. MISHRA: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Pakistan have increased
its air space violations activities dur-
ing the last six months;

(b) if so, the number of occasions
air space violations have been com-
mitted by Pakistan during the said
period; and

(c) the reaction of
thereto?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Yes, Sir. The number of air space
violations commutted by Pakistan was
eleven in the last six months (15th
May 197¢ to 14th November, 1974
During the preceding six month period
three air violations were reported.

(c) Protest notes have been lodged
through the Swiss Embassy with the
Government of Pakistan.

Amendment of Paymeat of Gratuity
Act

Government

1470. SHRIMATI PARVATHI KRI-
SHNAN: Wil the Minister of LABOUR
be pleased to state:

(a) whether Government have con-
gidereg the suggestions received to
amend the Payment of Gratuity Act,
1972; and

(b) if so, the decision taken in the
matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b) No
decision has yet been taken on the
suggestions received

Recruitment Policy fer Army
Personnel

1471 PROF NARAIN CHAND
PARASHAR Will the Mmmster of
DEFENCE be pleased to state

(a) whether Government have taken
into account the strong resc.iment in
the border States against the new Rec-
1wiment Policy to the Armed Forces
which has fixed the recrutment quota
fo1 the various States of India on the
basis of recruitable male population
between the ages of 17-25 yea:s 1n 1971
Census, and

{b) if so, the action taken by Gov-
einment on various Memolanda sub-
mitted 1n this regard?

THE DEPU1TY MINISTER IN THE
MINISTRY OF DEFLNCE (SHRIJ B
PATNAIK) (a) and (b) As has al-
redy been made clear in the An-wer
to 1.04 Sauvia Unsta red Question No
650 answeied on the 25th Ju™ 1874,
no new Recruitment policy has been
e\olved recently nor has there been
anv recent change in the Recruitment
policy The Army has four kinds of
Regiments which can be described as
“One Class Regiment” “Fixed Class
Regiment”, “Mixed Class Regiment”,
and “All Class Regiment” In 1963, a
decision was taken in respect of the
“All Class Regiments” that in their
composition the position should be
gradually brought down to the pro-
portion of the recruitable male popula-
tion of the various States The bulk
of the Regiment; belonging to the One
Class, Fixed Class or Mixed Class
categories have not undergone any
change at all. Even 1n the case of the
“All Class Regiments” the change is
small and gradual depending on the
availability of suitable candidates. The
position has been explained adequate-
1y both on the ¥oor of the House as
also in the Press.
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Repairing and Qverhauling of MIGs

supplied by USSR
1473. SHRI MADHU LIMAYE:
Will the Minister of DEFENCE

be pleased to state

(a) what 18 the number of MIQ
planes supplied by the USSR to India,
both as fimished planes or ay planes in
knocked-down condition to be mssem-
bled 1n India,

(b) whether there 1s an agreement
in regard to the repair and overhaul-
ing of these planes,

(c) whether 1t 1s a condition iIn the
agreement that these planes will have
to be transpcrted to the USSR for
overhaul and repair wrrespective of the
capacity of the Hindustan Aeronautics
Factoties to overhaul gnd repair them,
and

(d) whethel a request will be made
to the USSR to revise the terms of the
agreement sy that instead ol sending
the planes to the USSR, the USSR
agtees to supply the fhecessary spares
and parts to this country?

1HE MINI&: R OF STATE (DE-
FFNCE PRODUCLTTON) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA) (a) It 1» mnot .n
the pub'ic inlerest to disclose this in
formation

(b) Yes, Sir
(¢) No, Sir
(d) Does not arise

Shortage of Mediciney in Sector X1
Ayurvedic Dispensary R, K. Puram,
New Delhi

1474 SHRI NARENDRA SINGH
BISHT. Will the Mimster of HEALTH
AND FAMILY PLANNING be pleased
to state

(a) W] Government m-op‘:;
to conduct a detalled enquiry into
entite working of CGHS Ayurved:
Dispentary, S-XII, R. K, Pu-sm WNew
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Delhi, regarding the non-availability
of medicines, grave mismanagement
and much-time-consuming practices
reported to be prevailing there and;

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
ISHAQUE): (a) Nothing adverse has
come to notice about the working in
general and about the non-availability
»f medicines, mismanagement or other
lime-consuming practices in particular
in the CGHS Ayurvedic Dispensary at
Sector-X1I, R. K. Puram, New Delhi
30 far.

(b) In view of (a) above, the ques-
lien c¢loes not arise.

Joining Eleventh International Cancer
Research Conference at Fiorence by
Bengal Doctors

1475 SHRI A. K. KISKU: Will the
viimster of HEALTH AND FAMILY
"LANNING be pleased to state:

{a) whether Bengal doctors who
have claimoed succeas with drugs on
Cancer had joined the Eleventh Inter-
national Cancer Research Conference
recently at Florence with travelling
expenses paid by the Government of
India and

(b) if so, the facts thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-

¥ PLANNING (SHRI A. K. M.
BHAQUE): (a) No, Sir.

(b) Does not arise,

Legisiation to Protect the Rights of
Univemity Empleyees

1476, SHRI B. 8. BHAURA: Will the
:l;mshc of LABOUR be pleaesd to
te:

(a) whether he is aware that some
Mployees working in Universities
ve been ousted from service arhbit-

Al
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ravily without any show cause notice
during the last one year, if so, the steps
being taken to protect the rights of
such employees of the Universities in
future; and

(b) whether Government are con-
sidering to bring forward any kind of
legislation for their security of service,
if so, when such legislation will be
introduced in Parliament?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Industrial Dispules Act. 1947 whlich
provides inter-alia a machinery for
setilement of industrial disputes 18
not applicable 1o the University em-
ployees.

The Associations of University em-
ployees have. however, heen repre-
senting to Government from time to
time that the Act should he amended
in order to bring them within its pur-
view. The guestion of biringing these
employees is being considered.

Higher Bonus Demand by Workers of
Dock Labour Board, Calemtta

1477 DR. RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether workers nf the Dock
Labour Board at Calcutta have been
prassing for exrgrana payment of
Bonug higher than 8-33 per cemt;

(b) whether Government have con-
sidered their demand; and

(c) if go, the decision taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H. M. TRIVED]):
(a) and (b). Yes, §ir.

(c) As dock workers are not covered
by the Payment of Bonus Act. it has
been decided that they cannot be paid
exgratia In lieu of bonus for 1973-74
at a rate higher than the minimum,
i.e. 8-1/3 per cent.
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Dispensaries and Health Centres with-
out Qualifiegq Doctory

1478. SHRI MUHAMMED SHE-
RIFF: Will the Mimster of HEALTH
AND FAMILY PLANINNG be pleased
to state-

(a) whether therg are still large
number of Dispensaries and Health
Centres i1n the rural and urban areas
without qualified doctors;

(b) it so, the number of such Dis-
pensaries and Health Centres in each
State; and

(¢} whether any steps have been
taken by Govérnment to provide qua-
tified doctorg to these dispensaries and
Health Centres?

THE DEPUTY MINISTFR IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M
ISHAQUE). (a) and (b). There were
30 Primarvy Health Centres without
Doctors as on 31-12-1973 as 1indicated
in the attached statement Almost all
dispensaries in rural and urban areas
are manned by qualified doctors

{¢) The foliowing steps are bemg
taken to attract Doctors to serve in
the Primary Health Centres in rural
areas’

(1) Payment of special allowance
of Rs 15U/- pm by the Cenlral Gov-
ernment {o Doctors of Frimuiy Health
Centres localed in d.sadvantageous
areas,

(uy Formalicp of unifled cadres for
Doctors working in rural and urban
areas.

(u1) Provision of a total package of
incentives such as grant of rural al-
lowance, transport facilities, free fur-
nmished quarters, protected water sup-
ply, electricity etc,

(iv) Improvement of physica] faci-
lities of Primary Healih Centres parti-
cularly in respect of buildings and
residentinl guarters.
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{v) Grant of advance increments
(in Gujarat State).

(vi) Provision of adequate quanti-
ties of medicines in Primary Health
Centres.

Statement

Sl. Name of the State/ Number

No. Union Territory, of
P.H.Cs.
without
ors
1. Bihar . . . . 5
2. Gujarat u . 3
3. Haryana . . . . 4
4. Himachal Pradesh | . 9
5. Karnataka 5 . . 5
6. Pumab, . R . . 2
7. Uttar Pradesh | . . 1
8. Arunachal Piadesh | . 1
ToTx - ” . 30

- - S - -

Production of adulterated Medicines
by Factories of Tilak Nagar, Punjabi
Bagh and Okbhla in Delhi

1479 SHRI M KATHAMUTHU
Wil the Mumster of HEALTH .AND
FAM'LY PLANNING be pleased to
state

(a) whether Government are aware
that in the Tilak Nagar, Pun)abl
Bagh area of Delhi and Okhla there
are factories which manufacture only

adulterants to be used by others,

(b) if so, whether any investigation
hag been made to find out these fac-
tories;

(1) it so, the particulars thereof, and .
/1) the action taken thereon”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M
ISHAQUE): (a) No such informatiof
hag been received,

(b) to (d). Do mot arise
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lnstruenons to Deience Publie Sectnr

Undertakings for Pre-Entry Training
to S. C. and S. T. Candidates

1480. SHRI S. M. SIDDAYYA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether any instructions have
been issued to various Defence Pub-
lic Sectoy Undertakings to arrange
special pre-entry training for the
Scheduled Caste and Scheduled Tribe
candidates selected for recruitment
by ‘telaxed - standards of suitability
and experience, in order to equip
them with the requisite skills and ex-
perience required for satisfactory
performance of their jobs; and

(b‘) if so, when were such instrue-
tiong 1ssued and in how many ¢ases
such pre- entry training was given in

each of the Undertak!ng. durlng the
various years after the issue of the

instructions?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFEN(‘E (SHRI
RAM NIWAS MIRDHA): (a) and (bJ
A Government directive was issued to
the Defence Public Sector Undertak-
ings on 28th  October 1971 advi ising
them,” ‘inter alia to arrange’ special
preventry = training, where mnecessary,
for Scheduled Caste/Scheduled Tribe
candidates selected for appointment
agamst tthe vacancies reserved for
them, on the basis of relaxed stand-
ards' of suitability, in order to equip
them with the requisite skills and ex-
perience  required for ..atlsfactnry
performance of their jobs. The reed

for specia] training in such cases was, _

however, fo be decided by the under-
takings themselves. Special pre-entry
training has not so far been consider-
ed necessary by any of the winder-
takings but on- -the-joh training is
bemg given in all cases.

Strike by Calcutta Dock Workeérs

1481. SHRI - INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to.siate:

(a) whether the Dock workers in
Calcutta went on strike recéntly; '

: 2553 LS—6
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G:b) if so, their demands;

{c) whether Government had dec-
lared this strike illegal by invoking
Defence of India Rules: and

¢d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) and (b), Tl__le _Rr.glsterBt!
Dock Workers .of Calcutta Dock
Labour Board resorted to ‘work fe

-rule’ and ‘go-slow™ from 1-10-1974 to

11- 19-1974 demanding payment of ex-
gratia in lieu of bonus for 1973-‘?!
equiyaleni to the average earnings
for 37 days.

((‘) and (d). As emp! loyment in the
pur; and docks at Calcutta is consi-
dered 4v1tal for maintaining supplics
and serVices esseniia]l ‘to the life of
the community, the saig employment
wa< declared by the Ministry of
Lahour on 6-10-1974 to be an employ-
ment to which rule 119 of the Ilefence
of India Rules aprlies. As any strike
in the’ said port and docks would pre-
judicially affect the maintenance of
such supplies and services, an order
under rule 118 of the said Rules was '
issued by the Ministry of Labour on
8-10-1974 prohibiting any strike in
connection with any industrial dis-
pute in the port and docks at Calcu_tta .
for a period of six months. )

Survey for comprehensive plans for
eradigation of gdiseases from Yribal
areas

1482. SHRI P. M. SAYEED: Will
the: Minister. of HEALTH AND
FAMILY PLANNING be pleased to-
state.

- wh eti-ter thc—.vre is corg}pletq deartﬁ :
of' miormat:on about the dlseas'—‘s pre- .
valent in the tribal areas; and

(b) if so, what conecrete steps his
Ministry have taken, or would like to
suggest .to the various State Govern-
ments, for studying the hea'th condi-
tions of the tribals, say through quick
surveys, at least in the villages situat-
ed near- about the -dispensaries, psi-
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mary health centres, ete, in order to
@rawsup comprehensive planz for
erddicating diseases from the tribal
areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY. PLANNING (SHRI A. K M.
ISHAQUE)' (a) General health surveys
have been conducted in certain com-
mynty development blocks which
coyered tribsl areas aiso.

(b) In so far as major diseaseg like
malaria, small-pox, cholera pte, are
concerned, the national programmes
for their eradicat.on cover tribal arcas
also As regards surveys for other
diseas¢ég which may be pecuhar o
certamn tribal blocks, 1nformation is
being collected from the Stale Gov-
ernments and will be laic on the Table
of the Sabha.

kmpiementation of Indo-Pak
Agreement op communication
links

1483 SIHRI P R. SHENOY Will the
Minister of EXTERNAL AFFAIRS be
pleased tu state the steps taken to
tmplement the terms of Apreement
reacheq between India and Pakigtan
regarding communications, telecom-
murdcations, and trade by both the
eduntries?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): The Agret~
ments on Exthange of Postal articles
and Tele-communicati:n have become
operative with effect from fthe 'ISth
October, 1974. Talks between India
and Pakistan are expected to be held
shortly to discuss the resumption of
trade, while the talks on civil avis-
tion matters have commenced in Isia-
mabad on the 18th November, 1074,

Loss of money and man power I
overhanl division of HAL )

1484, SARDAR SWARAN SINGH
BOKHI: Will the Minister of DEFENCE
be p'eased to state:

(2) whether the overhaul division
of te Hindustan Aeronautics Limited
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in +Bangalore and its branch ity
at Barrackpore are likely fo fdte’ i4le
labour situation due to nd work drders
and having no additwnal or alterms-
tive projects;

(b) whether the averhaul divisien
had become gradually reduced resuit-
ing in idling of the Productive

workers; and

(c) if so, what steps Government
propose to take tp feed and provide
the Hindustan Aeronautics Limited
with sufficlent work orders from time
to time to avold heavy lomses of
morey and man power?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) Overhaul
Diviston of Hindustan Aeronautics
Limited (Bangalore Complex) and is
Branch factory at Barrackpore have
at present sufficlent work load for
next 2-3 years However, due t» non-
availabllity/delay in receipt of spares
from abroad, smal] pockets of idle
labour sometimes arise.

(b Due to closure of soms out-
statlon maintenance bases, workload
in averhand division has ¢Ome down
to some extent,

(c) Action is In hand to provide
additional workloag “or the Overhaul
Division by transfercing certain work
from the Alrcraft Division. Overhaul
of Carrfbou Alrcratt pag already been
transferred to Barrackpore Factory
:urfher measures are under considers-

on,

Development plang of Sikkim

1485, SHR] BHAGATRAM MAN-
HAR: Will the Minister of EXTERNAL
AFFAIRS be pleased fo state the
sallent features of the development
plans of Sikkim and the amount ear-
marked thereof by Indian Govern-
ment?

THE DEPUTY MINISTIR IN THE

MINISTRY OF EXTERNAL AFFAIBS
(SHRI B'INPAL DAS): Detalled
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on the development plans
of and the funds earmarked
fof this purpose by the Government
of India was provided in reply to Un-
starred Question No. 3239 in the Lok
Sakha on the 22nd Aagust, 1974, The
slipmtion of the Hon'ble Members 1s
to the answers to that gques-

tiem.

Improvement in Welfare of
Labourery in Gujarat

143¢ BHRI P M MEHTA Will the
Minister of LABOUR be pleased te
state:

(a) whether after 1mposition of
Premdent’s rule in the State of
Gujarat, the welfare of the labourers
in the State has not improved,

(b) whethe; there 15 discontent-
ment 1 the labour force 1n the
State and

{c) whether his Ministry » con-
sidering to send Bny team of ex-
peris to help the labour force in the
State for thelr improvement?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
COVIND VERMA): (a) According
L the informafion obtaimed from the
Government of Gujarat, the welfare
vl labourers in Gujarat has improved
during the President's rule The fol-
lbwing measures have Leer takep by
tha; Government:—

(1) Amendment Act regarding
Tripartite Contributions for
welfare of labourers has beet
btought inty force with effect
from 30-1-1874 and ity first
instalment for the pariod end-
ing on 1}0-6-1974 has been
fully recovered from employ-
ers and employees,

1) Two more cinema units have
been started during the last
six months and there were
13 shows by which six lakh
workers were benefited.

. @) Two sub-centres of Shishu
Vibers have Feen started and
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age for admission has been
extended from 8 to 12 years.

(1iv) Number of Balvadis has heem
increased from 19 to 40

(v) Grant-in-aid o Shishu Man-
dirs and Balvadiz has beem
substantially increased

(v1) There was All Gujarat Works
Garba Competition in Novem-
ber, 1974 1nd participanty of
first ten Zarbas have been
given prizes for the first time
worth Rs GU00 to Rs 8008
by obteming donations from
employers

(b) Not to our knowledge, Sir

(c) There 13 no such proposal
under consideration of the Ministry

al present

Central Road Board

1487, SHRI G Y. KRISHNAN Wil
the Minister of SHIPPING AND
TRANSPORT be pleassd to state

(a) whether any propisal was
approved by ths Planning Commis-
sion to set up a Central Road Board
for construction of Roads 1n the
country, and

{b) ¥ s0, the mun features
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND

TRANSPORT (SHRI H. M TRIVE-
DI) (a) No, Sir

{b) Does not arise,

Schemy for Naval Research Deve-
lopment and Laboratories

1488 SHR1 GAJADHAR MAJHI-
Will the Mimnister of DEFENCE be
pleased to state’

(a) whether Government  have
framed anv scheme for the Naval
Research Development Laborataries
during the Fifth Five Year Plan;
and

{b) if so0, the gquilnes thereof!



103 . Written Answers

THE MINISTER OF STATE (DE-
FI!NCE PRODUCTIO‘U IN 'I‘HE MI-
NISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) A Five -Year
Plan for ' 1974—79 for research and
development in the field of Naval
Sciences and Techniology has ‘been
prépared.

(b) There are three Naval Research
and Development J.aboratories, name-
Iy Naval Physical and Oceanographic
Laboratory, Cochin; Naval <Chemical
and Metallurgical Taboratory, Bom-
bay and Naval Science and Technolo-
gical Laboratory, Visakhapatnam.

The Naval Physical and Oceano-
graphic Laboratery, Cochin is Tespon-
sible for research and development on
underwater submarine detection 'sys-
tems and for oOceandgraphic stuams
of interest to Defence.

During the present five year plan
the work on oceanography will in-
clude a study of the thermal charac-
feristics of the seas around us and
development of oceanographic equip-
ments like the expendable bathyther-
mograpn. Simulators and training
devices for Naval operations will be
developed.

The Naval Chemical and Metallur-
gical Laboratory, Bombay undertakes
research and development work -on
different types of materials of special
interest to 'the Navy. ' The effects of
corrosion and’fouling on materials and
the development of; methods to miti-
gate such effects and marine biology
are being studisd, Impressed current
cathodic protection system for reduc-
ing corrosion will be installed in many
of our ships during the present plan.
The corrosion of materials under
conditions of high welocity and tur-
bulence will be evaluated, Problems
connected with failure of structural
materials in Naval ships will also be
studied by this laboratory.

The Naval Science and Technologi-
cal Laboratory, Visakhapatnam is res-
ponsible for research and development
of underwater weapons and marine
engineering. During the present plan,
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they will establish a few hydro

mic test facilities like rotating m
tanks and towing fangs. They Wil
also undertake work on reduction &t
noise and vibration on Naval shipx

It will not be in the pukblic mw
to' give detdils about indiv
schemes included in fhe plar.

Clogging o Bombay Port Godoym

1489. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of SHIPPING
AND TRANSPORT be pleased $o
state:

(a) whether there is a .serious

clogging of Bombay Port gedowns a8
a resuit of accumulated packages

some of them unclaimed for the lash
15 years; and

(b) if so, the steps taken by the
Port authorities i» relieve the con-
gestion in the Port godowns?

THE MINISTER OF STATE IN THE
MINISTRY - OF SHIPPING ' AND
TRANSPORT (SHRI H. M. TRIVFr
DD+ (a) Yes, Sir.

(b) The following measures ‘have

been taken to - de-congest the shed!
and ware-houses:—

(i) Packages which are not sus-.

ceptible to damage by exﬁo-
sure to weather

sheds into open.

(u} A list of 177 bulk consign-
‘ments comprising 17,879 pace
kages lying uncleared for
more than twso mocnths has
been forwarded to customs for
giving priority for disposal
with ‘a view to vacating the

space -otcupied by them.
Customs -are processing - the
list.

(iii) Wide publicity has been given

' to facilities given’ by Custom$
for direct deliverv of import

cargo as well as for clearance

of goods req.nrmg simple

ica

have bebn d
transferred from the covered

R— -

R— e———— e

.
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test or minor formalities. eon fﬁ-f' -

execution of bond. The im- ' QAR _q‘ lﬂ‘qﬁm fl'ﬂi’"ﬂi’ﬂﬂ'
porters have also been warned QU‘[ heaial CHIE A> 2.
that in the event of their fai-

lure to make use of these 1490. ® 9= A ¢ #1

facilities, no  remission of e, s v 5,
demurrage would be granted AT AR @I T4 g FT7H0 0
to them. T o

{I¥) Customg have agreed to per-
mit importers and clearing

(=) fegeam @sgfeliiqg -

agents of repute to store their ETT??T?_. -UW;T :_';rr._',"z' benC ] o
cargoes in their own ware- ST 6 FiT WTST 1 ACC
houses under bond, i
_ : . b (F)F71 <caanm T osidr
(v) Mutilated consignments . of Ty o S e Lo
woollen rags awaiting _deli-‘ FET-‘T('I'.W'.- ) = {‘1\T | ) |:'I: 3
very and consigements; await- LARA I | (g .T(__% ?
ing’ mutilalion are Leing .
shifteq from coverad sheds to . g 4
. open. storage areas. T A @A FAATIT HIT AN
L | - (=7t g=Edg gaR) () =TC
(vi) A covered shed outside the ,q) . fpEreT* O hf e 1
docks has been offered for kD) 4580 WFIIRE: 0T < Teaa
storage of confiscaled car- Ed) Q:‘Eﬁ%’i‘-f-:ﬁ' ‘ST WY FifgE
80gs. ©EHa &HaT 120,000 T S
(vii) Customs nave agreed lo ex- Sgid 95,000 2 &FHAT oy F13 #r
pedite disposal of ,confiscated "y
cargoes lying uncleared in the :‘g% ! ﬁhal Nieg s T & AT
docks. During September and F %idi. 80,000 a-“r qa [rd
October, 1974, they have sold & SIaTT w5 are qr - c
7,000 packages by auetion and T e - "‘*__u' {.}q‘ 5 E
1,000 more. packages are ex- ?TW 15,000 ianqe S 7 -
seced o devmetimon 11 iy S o v g £
- s \7 y - 3 d
number of cunfiscated pack- 197.:1 T o) A 45"000
ages from 41,000 fo 23,000. % & afga Q7 F daaar a8 g
{viii) The Docks’ Department of
Bombay Port Trust is being FTFET W WA qEq fawerr
e e ooty T W 220 owo T AWy
public ‘auction under the pro- T egfa 3 & of % GUETICC E
visions of Bombay Port Trust '11'33'51.' f{@l’fﬁﬁ'&'ﬂ' IR w AG(T
Act. The customs have also £ ] % L W PEEL g
agreeq to liberalise their ot ® 4 "G fauT ST v
rules regarding disposal of
uncleared cargoes by auction. Hgﬁ g gI& qﬁﬂ'{ # 3w qiw
° ¢x) A plot of land - admeasuring 2t W I w1 6%
17,000 sq. meires has been
offered by the Bombay Pert 1491. &t fagfar forer: ur el
Trust tq the customs for cons- 11 WEi’t‘Tﬁ . 391 237 i

fructing  a ware-ho;m for

. storage. of confiscated goods T
and goods under detention for AR TR ki i

eustoms fermalities, & ¥ 1343w E
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(w) ®r =ft qtv T goa
qftag 8 wodiveer 7@ Wk

(z) o @, @ wr ER
g @Y 7 gon Wy sl
¥T W& TV G KW BT A7 W0
g W<

(¥) WA wg ghwsT v @
¥ foll ®0 wdad 91 § T g
ofey aTiEA  Wwdfraw ST
¥ g @

fotw swem # Sushit (s

fafarer Trw) @ (v) woREH SR
W §T & 138 [\ e

(&) ff g

(%) W (%), wg g ®
R 5 3, waf] 9, Wi, g e
faem, @87 a9 wadiaT Wi
GHFGT HTAETET T §W, g
g W Wi wew § fawd 15
W vws § 1 g afey & @t
yeen & ger § of@d  w@
% Wl dga Tg W & &-fagrd
I & i @ ogfd & T Mg 31T
¥ ogmw; aer R0 ) §W TR &
i@ o7 SEIE W9 % fod 001
fedfa s =g €1
Misutilisation of Tin Plates by Indus-

tries in Quilon District, Kerals

1492, SARDAR SWARAN SINGH
S0OKHI: Will the Minister of STEEL
AND MINES be pleaseq to state:

(a) whether misutilisationrs of Tin
Plates, both imported gand indige-
nous, worth about 61 lakhs of rupees
by some Industries in Quilon Dis-
trict in Kerala State, have been
detected recently: and

(b) if so, the steps QGovernment
propose tu take against these induw-

Written Answers NOVEMBER 21. 1874
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tries and check such misutilisation
in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): (a)
Cases have recently been detected
involving sale of Tin Plates, both
imported and indigenous, during the
period April, 71 to March, 74 valued
at approximately Rs. 61 lakhs,

(b) Steps have been taken to
suspend further supplies to these
units and proceedings have beea in-
tiated under the Iron & Steel Con-
trol) Order with a view to debarring
from future supplies, if warranted.

Bauxite found in Orissa

1493. SARDAR SWARAN SINGH
SOKHI:

SHRI D. K. PANDA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the deposit of Baux.te
has been found out to the tune of &
erore tonnes in Korapur, Orissza State,
and

(b) it so, whether Government
would consider setting up of an Alu-
minium Plant there, in the near fu-
ture?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1I SUKHDEV PRASAD): (a)
As a resu't of preliminary surveys
conducted for bauxite by the Geologt
cal Survey of India and the Stale
Government of Orissa in Koraput dis.
trict, reserves located so far are 090
million tonnes of measured and 250
million tonnes of inferred category
Further investigations, including pro-
ving of reserves, are in progre: on
Pottangi and Panchpatmali deposts
by the Geological Survey of Indi2
and the State Directorate of Mine
respectively.

(b) The possibility of exploitatios
on Commercia] basig can be examin-

. ed anly after a fuller pictue

available,
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Nationat! Trade Union Policy

104, SHRI D. P, JADEJA:

SHRI ARVIND M. PATEL:

Will the Minister of LABOUR
be pleascd to state:

(a) whether the Government pro-
pose to consider the question of in-
troducing a pational trade umon po-
licy and allow only those trade
unions which fulfil the pouecy re-
quirements of the nation to function,
and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Government have under eonsidera-
tion a comprehensive Industrial Re-
lations Bill which would nter-aha
provide for various matters comcern.
mg trade unions.

Take-over ¢f the management of
Andhra Scientific Company

1495. SHRI D. P. JADEJA: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether Government are con-
sidering to take over the manage=
ment of the Andhrg Scientihc Cum-
pany which manufacture sophisti-
cated detence equipment; and

(b) 1f so, the facts thereof?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) and
(b), The management of Andhra
Scientific Cominy has been taken
over with effect fraom 27th June 1872
by Government for a period of five
Years under the provisions »f Indus-
tries (Development and Regulation)
Act, 1951, This decision was taken as
the Company had remained closed for
some months and such closure was
considered prejudical to the scientific
instruments industry, Moreover, the
restarting of the undertaking was
possible and was considered in the
interest of general publie,
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Government are now examining the
restructuring of the Company with »
view to taking over 1ts permanenk
management and control

Steel Availability

1486 SHRI M. RAM GOPAL
REDDY,
SHRI PRABODH
CHANDRA,

Will the Mimster of STEEL AND
MINES be pleased to state-

(a) whether the present avallabie
hity of steel 1s far less than required;
and

(b) if so, the extent of shortage
and the steps taken to make up the
shortage?

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b), Production of steel in the
country 1s not adaquate to meet the
demand in fu'l. The Import Policy
provides for import of cateporiey
which are not produced in suatficient
quantities It is estimated that
domestic production supplemented by
import of about 11 mlhon tonnes
will be adequate to meet the demand
of steel.

Sale of dead animals fat in
Andhra Pradesh

1497. SHRI M. RAM GOPAL
REDDY ;: Will the Mimister of HEALTH
AND FAMILY PLANNING be pleased

to state:

(a) whether Government's atten-
tion has been drawn to the reports
that fat extracted from dead ani
mals was sold as ghee in  Andhrd
Pradesh recently; and

(b) 1f so, the action taken aganst
the culprits?

THE DEPUTY MINISTER IN THHE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
M ISHAQUE): (a) No instances
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have come to Government's nﬂhﬁ

- that fat extracted from dead animals

was sold as ghee in Andhra Pradesh.
(b) Does not arise.

Steps to Gu'de Public re: consequen-
ces of smoking

1498. SHRI M. S. PURTY: Will
the Minister of HEALTH AND
FAMILY PLANNING e pleased to
state:

fa) whether smoking hahits are
developing rapidly in the country,
particular{y in the young genera-
tion;

(b} if so, whether Central Gov-

. ernment have conducted any survey

in this regard; and

{c) if so, the namss ol the States
wheras the number of persons hava
gong higsh and the stens - Goverament
have taken to guide the public
through literature regarding  conse-
guences of this habit?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
M. ISHAQUE): (a) to (2). No
survey in this regard has been con-
ducted. by the Government of India.
To educate the public about tne
harmful effects of cigarette smoking,
the fol'owing publications have heen
brought out by the Government:

(i) Smoking and Cancer (Eng-
lish) .
(ii) T wish I had not started

smoking (English and Tindi)

(iii) Articles on the subject in
Swasth Hind " a monthly
journal of the Ministry of
Hez!th and Family Planning
in the issues of Januery,
1964, July, 1966, May. 1967
and November, 1971, Tssues
of Swasth Hind for Aoril and
May, 1972, carry articles on

héa:r’t: diseases = mentioning
smoking as one of the rick
factors.

(iv) Cancer (English.)‘
-

MINISTRY OF EXTERNAL AFFAIRS

Serveral films have also been pro-
duced by. the Central Health Educa-
tion Bureau as part of compaign
against cancer in the country.

Increase in Indian Migrants to USA

1499. SHRI PRABODH
CHANDRA:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of EXTERNAL |
AFFAIRS be pleased to state: |

(a) whether the numbasr of mi- '
grants from our country to USA
has increased congiderably; and

(b) if s0, the reasons therefor?

THE DEPUTY MINISTER IN' THE

(SHRI BIPINPAT. DAS): (a) Yes,
Sir. There has been an increase in
the number of Indians going to the
USA as immigrants.

(b) The principal reason for the in-
crease in the number of Indian im-
migrants in the USA is the review of
the U.S. Immigration Law in 1968
which has made it easier for the
technically trained Asians i0 enter
that country,

mmafaﬁﬁqmmﬂmﬁmﬁ.
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Production of gpare-parts for Steel
Plants

1501, SHRT ARVIND M. PATEL:
‘Will the Minister of STEEL AND
- MINES Le pleaseq to state:

(a) whether the Steel Authority of
India is examining the question of
setting up a Central Workshop to pro-

* duce spare parts which are needed by
stee] plants;

(b) if so, when the said workshop
is likely to be established; and

- (e} whether the workshop will be
" - independent{ of the Steel Authority of
India Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV DPRASAD): (a) to
{c) A committee set by the Steel Au-
thority of India Limited, to study the
"problem of supply of spare parts to
the steel plants, has recommended

Methndg.

Sterilisation
ITU D,
C. C. Users

*

- - - - ¥

Methods

Sterilisation

. C. Users

setting up of a Central Worlkshop for
the manufacture of certain medium
and heavy range of vital s_pal_'é parts
common to the steel plants. The Steel
Authority of India Ltd. are taking ac-
tion for the preparation of a Feasibility
Report for the project.

Achievement of Family Planning
targets for 1973-74

1502. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a). whether the targets for 1973

-and 1974 for Family Planning objec-

tives have been fully achieved and if
not, the shortfall under each -cate-
gory: and

(b) what are the prospective targets
for 1975-767

THE DEPUTY MINISTER IN THB
MINISTRY OF HEALTH AND FAMI-
LY PBLANNING (SHRI A, K. M.
ISHAQUE): (a) The performance tar-
gets and their achievements for (ke
financial years  1972-73 and 1973-74.
are as follows:

1972-73
Targets Achicvements 9% Achieve-
ments
of targets
5,697,070 3,121,426 548
. 949,240 353,149 372
4,257,500 2,387)624 56° 1
1973-74
Targets Achieve- 9 achieve-
ments¥* ments of
targets
+ 2,267,520 919,225 40 %
668,950 IF3.030 544
. 43302,700 2,985,432 €94

* Figures are p_'_rom' ionat ,
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(b) The performance targets for
1975-76 have been fixed tentatively as
3.00 mllion sterilisations, 8.00 million
{UD insertiong and 4.50 mullion Con~

ventional Contraceptive Users,

Change In travel arrangement between
india and Bangladesh
1503. SHRI BISHWANTAH JHUN-
JHUNWALA: WIll the Minister of
EXTERNAL AFFAIRS be pleased to
state .

(a) whether the present arrange-
ment for travel between India and
Bangladesh 15 lkely to be changed;

(b) whether Government of Bangls-
desh have intimated to Government of
India anything about it; and

(c)n!no.theirpropnsalinthhre-
gard and the decision taken if any, in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) There is
no intention at present to change the
existing arrangement for travel bet-
ween Incha and Bangladesh.

(b) No, Sir.
(c) Does not arise,

Recommndations of the Committee on
working of Sainik Schools

1504 IROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Commttee set up

by the (jovernment of India to re-
view the working of Samk Schools in
the country has since submuited its

report;
(b) if so, the main recommenda-
tions maJe by this Committee; and

() it not, whether Government
would wge the Committte to expedite
the submission of ifs report and the
lkely dste by which the report would

e submitted?
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THE MINISTER OF DEFENCE
(suml SWARAN SINGH): (a) Mo,

(b) Does not arise, .

(c) The Committee expects to sub~
mit their report early next year.

Goa Small Scale Units affecied by
Shortage of Irom and Steel

1505. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Small Scale Units o
Goa have been greatly affected by the
shortage of iron and steel; and

(b) 1if 30, the steps to be taken for
the normal production by Small Scale
Units?

THE DEPUTY MINISTER IN THAE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a) and
(b). The information is being collected
and will be lald on the Table of the
House.

Medical facilities for poorer sections
of Goa

1508. SHRI PURUSHOTTAM KA-
KODKAR: Wul the Minster of
HEALTH AND FAMILY PLANNING

be pleased to state:

(s) whether any scheme has been
undertaken by the Goa Government
for improvement of medical facilities
for the poorer sectiong of the Socicty.

(b) if so, the outlines thereof; and

(c) whether Central Government
have given any financial assistance for
such scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A X M
ISHAQUE): (a) Yes.

(b) The Health component of 1*
Natienal Programme ef Mimmum
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Needs aims at the achievement of the
following specific objectives:—

@) establishment of one Primary
Health Ceatre for each Com-
munity Development Block;

(ii) establishment of one gub-
Ceatre for every 10,000 of par
pulation;

(iil) making up of deficiency in
buildings including residential
quarters of the existing Pri-
mary Health Centres and sub-
Centres;

{iv) provision of drugs at the
scale of Rs. 12,000 per annum
for each Primary Health Cen-
tre and Rs, 2,000 per annum
for each sub-Centre; and

(v) up-gradation of one in every
4 Pnmary Health Centres to
the status of 30 bed rural hos-
pital with specialised pervices
in surgery, medicine, obstet-
rics, gynaecoiogy ond anses-
thesia.

A sum of Rs. 9.00 lekhs has teen
earmarked for the implementation of
this programme In Goa during the
current financial year.

(c) There is provision for an out-
lay of Rs. 081 crores in respect of
the Union Territory of Goa for imple-
menting the Health component ¢f the
Minimum Needs Programme during tbe
5th Five Year Plan period. This will
be an earmarked outlay und will be
provided in the State Sector of the 5th

Expansion of transport facilitiey In
Goa in Fifih Plan

1507. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether any target of transport
facilities to be extended during the
first year of Fifth Plan has been fina-
lised for Goa; and

“;M.it 20, the broad outlines fhere-

KARILIKA 30, 1896 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI I., M. TRIVEDI):
{(a) and (b). An outlay of Ra. 5 lukbs
is envisaged for expansion of road
transport facilities in Goa, Daman and
Diu, and a provision of Rs. 10 lakhs
has ben made for dredging of Gum-
barjua Canal, during 1974-75,

Teleprinter/telex links in Indlan
Missions Abread

1508. SHRI BHAGATRAM MAN-
HAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of countries where
our Missions have at present direct
Teleprinter/Telex links with India;
and

(b) the names of the remaining
countries with which  similar links
would be established in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b)-
The requisite information is given irr
the attached statement. [Placed n
Library See No. LT-8534,74].

Revision of pay scales of Pharmacists

1509. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether twin proposals of revi-
sion of pay scales of pharmacists and
increase in percentage of selection
grade posts were referred to the Minis-
try of Railway, Defence and others;
and

(b) if so, the views of these Minis-
tries on each of the two proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M, ISHA-
QUE): (a) Yes, The proposals were
referred to the Ministries of Railways
and Defence,
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, §b) The Ministry of Railways haye
mat supportel the propesal for upward
wevision in the pay scale of Pharme-
<ists ag they did oot consider it desir-
ahle to depart from the recommenda-
lions of the 3rd Pay Commission in
thig regard. They have, however,
favoured the percentare of selection
grade posts for Pharmac'sts being in-
cieased from the present 10 per cent
tr» 20 per cent The Minmsirv of De-
fence have not supported either any
upward rise in the pay scale of Phar-
macists or any increase in the percent-
age of rselection grade posis in the
C.GHS as this will give rise to simj-
lar demands for wperadation of pay
scales from Compo.anders/Di: pensels
1 that Minisiry for whom the pay
scales have already Leen nolified on
the hasis of 31d Pnyv Commission's Re-
commendations

Imp'ementation of decision Re: revi-
slon of pay srales and increase in
percentage of <election grade posts
for Pharmaci-ts

1510 SHRI RAJDEO SINGH: will
the Minisler of HEALTH AND
FAMILY PLANNING be plfeased to
state

(a) whether <em~ decsion regard-
g the revision of pay scalts of phar-
macists and increase in the percentage
of seléetion grade posts was taken at
the Minister's level in a meeting with
the representatives of the National
Federation of Pharmacists’ Associa-
tions on December, 15 1073;

(b) whether the pharmacists were
assured of quick implementation of
the decision referred to in (a) abave
by him during correspondence with
the President of the Natiomal Federa-
tion of Pharmacists’ Associations, apd
alsg in reply to various questions
ralseq in the Parliament; snd

(e) if 8o, the latest position regard-
:;‘ ’lhe implementation of that desi-

THY DEPUTY MINISTER IN
MOrmLﬁm
LY PLANNING (SHRI A K ¥
QUE): (a) fo (e). It was

NOVEMBER 31, 1974
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at the
puty Rmroms o Hegth and%

Planning with the representatives of
the Pharmacists’ Assaociations on 15-12-
1973 that the Ministcy ol Health have
recommended to the Ministry of Fin-
ance that the Pharmacists who have
Diploma in Pharmacy should be given
a scale of pay as recommended by the
Pay Commussion for diploma holders
in other technical casciplines lLike en-
gineering. So far us the Pharmacists
who are not institutionally qualified
are concerned, the scals of pay recom’
mended bv the Pay Commicsion will
apply Similarly, the deputationists
were also infoimed that the Ministry
had already recommended to the Minis-
try of Fmance that the percentage nf
selection prade post. for the Pharma-
cists should be raised from 10 per cent
to 20 per cent.

These recommendatinas hove nof
been found acceptable by other cun-
cerned Ministries

Implementation of Third Pay Commis
sion’s recommendation in respect of
Pharmacists

1511 SHRI RAJDEQ SINGH Wil
the Mimister of HEALTH AND
FAMILY PLANNING be pleaseq o
state-

(a) whether pay scales recommend
ed by the Third Pay Commission havVe
been implemented in respect of the
category of pharmacists;

(b) i so, the following information
be furnished:—

(i) Details of the pay scales,

(ii) total span of each pay scales
in terms of yesrs,

(iii) number of Pharmacisia stag-
nating at the maximum,

{iv) number armacivty likely
hhmat maxi-
mum in the next 2 years,

{v) number of Pharmacistsy Wwho
have eompleted 10 to 30 yesrs
of service, and
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{vl) number of Pharmacisty who
" have tompleted B to 10 years
of service; and

) the information as per (b) above

Wap fumished before the imple-
menthtion of the zaid recommenda-
tons? -

THE DEPUTY MINISTER IN THE
MENISTRY OF HEALTH AND FAMI-
Y PLANNING (SHRI A, K M ISHA-
QUE). (a) to {(¢) The required infor-
mation iz being collected and will be
faid on the Table of the Sabha

I

Bcheme for medical facilities for
poorer sections of society of
Bajasthan

1512 SHRI SHRIKISHAN MODI:
Wifl the Mimster of HEALTH AND
FAMILY PLANNING be pleased to
state

¢a) whether any scheme has been
uhdertaken by the Rajasthan Govern-
ment for 1mbrovement of medical
facilities for the poorer sections of the

Soctety;

(b) it so, whether the Central Gov
ernment have given any financial as-
sistance for such scheme; and

(e) if so0, the outlineg thereof?

“ww MINISTMR IN THE
Y OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M ISHA
QUR)- (ay Ves

(b) An outlay of Re 1105 crores is
tb be provided in respeét of
Hajasthan State for implementing the
Heslth component of the Mimimum
Needs Prograimme durng the 5th Five
Year Plan period These Will ne an
earmarked cutlay and will be provided
in the State Sector of the 5th Plan

(c) The 1liealth component of the
Natfonhi Prégtamm® of Minimum
Needs aims at the arhievement of the

specific objectives —

(i) Establishment of one Primary
$Hedlth Céntbe for earh Com-

'unity Bevetbpinent Wock;
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) one sub*
g«ﬁﬁ for every 10000 o
poputhtion, 4

(i) Making up of deficiency %
buildings including résidentiis
quarters of the existing Pri-
mary Health C'entres and sub~
Centres,

(iv) Prowvision of drugs al the
seale of Rs 12,000/~ per at-
num for each Primary Hedllls
Centre and Rs 2,000/- per an-
num for 2ach sub-Centre and

(v) Upgradation of one in every 4
Primary Health Centres to
the status of 30 bed rural ho¥
pital with specialised services
in surgery, medicine, obstet-
rics, gynaecalogy and anaes.
thesia

A sum of Rs 12500 lakhs hus beesr
earmarked for the .mplementation of
this programme 1n Rajasthan durnng
the current financial year

Man-days 105t duc to Power shedding
in Rajasthan

1513 SHR1 SHRIKISHAN MODI
Wil the Minuster of LABOUR be
pleased to state-

(a) the number of man-daye lost
in Rajasthan State due to power ghed-
ding 1n 1973-74 and upto November,
1974;

(b) whether small scale industries
have beetn closed due to power shed-
ding, and

(¢) if so the measures taken by
Government to imorove the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAl-
GOVIND VERMA) (a) to (¢) The
matter falls esrentially in the State
sphere ‘The Ministry of Labour have
o informatisn  ébout the humber of
man-days lost due to power shedding
and reported closure of small scale
ihdustrles due to power shedding 1»
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Rajasthan. The Mumstry of Energy
are closely momtoring the implementa-
tion of various measuces designed to
seduce power shortages and improve
power availability .n the country.

Small Scale Units of Rajasthan
" affected by Irom and Steel

shortage

1514 SHRI SHRIKISHAN MODI.
Will the Minister of STEEL AND
MINES be pleased to stale-

(a) whether Small Scale Umts in
Rajasthan have been greatly affected
by the shortage of iron and steel, and

(b) if so the steps to be taken for
the normal production by Small Scale
Units*

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)* (a) and
(b) The information is being coliect-
e and will be laid on the Table of
ihe House,

Trantpor{ facilities in Rajasthan In
Fifth Plan
1515. SBHRI SHRIKISHAN MODI:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(2} whether any target of transport
1acilities tp be extendeg during the
first year of Fifth Plan has been
ﬂ.l.'la“!t’d for Rajasthan; and

oﬂ‘b) if s0, the broad outlines there-

THE MINISTER OF STATE IN THR
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRIVEDI):
(a) and (b). The approved outlay
during 1974-75 for expansion of road
transport facilities in  Rajasthan
amounts to Rs, 1.80 Crores.

Ala to Orissa for improving Medieal
ﬁg.ﬂltleg for poorer sections of Soclety
, 1516 SHRT ANADI CHARAN DAS:
: SHRI P. GANCADEB-

-~ Wil the Minster of HEALTH AND
:ﬂm\ﬂtﬂf PLANNING be pleased to
L]

&
« {2) whether any scheme 1ave been
undertalen by the Orissa Government

NOVEMBER 21, 1874
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for improvement of medical facilities
for the poorer sectiong of the Soclety;

(h) if so, whether the Central Gov-
ernment have given any financial
assistance for such a scheme, und

(c) 1if so, the nature thereof”

THE DEPUTY MINISTER IN THS
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M.
ISHAQUE) (a) Ves

(b) There is provision for an outiay
of Rs 14 00 croreg in respect of Orissa
State for implementing the Health
component of the Minimum Needs
Programme during the 5th Five Year
Plah period This will be an earmark-
ed outlay and will be provided in the
State Sector of the 5th Plan,

(¢) The Health component of the
National Programme of Minimum
Needs aims at the achievement of the
following specific objectives

(i) Establishment of one Primary
Health Centre for each Comr
munity Development Block:

(i1) Establishment of one sub-
Centre for every 10,000 of po-
pulation;

(ii1) Making up of deficlengy Iv
buildingg including residentis
quarters of the existing Pri
mary Health Centres and sub-
Centres;

{lv) Provision of drugs at the scale
of Rs, 12,000 per annum for
each Primary Health Centre
and Rs, 2.000 per snnum for
each sub-Centre; and

(v) Upgradation of one in every 4
Primary Health Centres to the
status of 30 bad rural hospital
with specialiseq services in
surgery, medicine, obstetrics
gynaecology and anaesthesls

A sum of Rs. 131.00 lakhs has beer
earmarked for the implementation of
this pregramme i Orissa during th
current financisl year,
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‘i
Transport facilities in Orissa In
: Fifth Plan

1517. SHR] ANADI CHARAN DAS:
. SHRI P. GANGADEB;

Will the Mimster of SHIPPING
AND TRANSPORT be pleasedq to
state:

(a) whether uany target of transport
facilities to be extended during the
first year of Fifth Plan has been fin-
alired for Orissa; and

{b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. 1RIVEDI):
(a) and (b). An cutlay of Rs. 42
takhg is envisaged for road transport
for the first year (1974-75) of Filth
Plan for Oriisa. This provision in-
cludes purchase of 13 buses for et
tension of transport facilities.

Bteel Production vis-a-vis Natlonal
Target

1518, SHRI NOORUL HUDA: Wik
the Minister of STEEL AND MINES
te pleased to state;

(a) the production figures of steel-

during 1973-74 and factory-wise fig-
ures (both private and public) for
the same;

(b) the shortfall in production for
the current year vis-a-vis nationsl
target; and

(¢} the reasons for such shortfal?

THE DEPUTY MINISTFR IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)- (a) The
production of ingot steel and seleable
Steel from the integratad steel plants,

™
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both in the public and private seclors,
during 1973-74 was as under:—

(In ‘000’ tnnnes)

Plant Ingot Saleable
Stevl steel
———
(a\ Publ. Setr
Bhilas Steel
Plant 1894 1FK2
Dhargapun Streel
Plam N 776 -
Ruurkela Steel
Plam . 1081 736
Hokaro Steel ;
Led . . 18
Total : 3769 1798
(b) Private Sector
IISCO . . 5 1514 1200
11SCO . 439 3s8
Total . . 1953 1558

GRAND TOTA! 5722 4353

(b) and (c). The target of total
production from these planis for fThe
period, April-October, 1974, was 3.534
million tonnes of ingot rteel and 2.681
million tonnes of saleable steel. The
actual production dJuring this peried
was 3402 million ingot tonnes snd
2 6°2 mi'lion tonnes of saleable steel
Thus, though there was a slight shok
fall of 3.5 per cent in the production
of ingot steel, the production of ssle-
able stee]l exceeded the target margl-
nally.
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Prohibition on plying of vehicles e
Sundays

1520. SHRI K. MALLANNA WwWdl
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there 1s any proposal
under Government’s congideration to
enact a law prohibiting all vehi¢les ex-
cept those engaged on agriculiural
operation from plying on Suhday¥ to
economise on ofl; and

(b) 1if so, the broad outlines there-
of?

THE MINISI'ER OF STATE IN THE
MINISIRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI}:
(a) Yes, Sir This is one of the
seve-al proposa's under consideration
of Government to effert cconomy in
thf use of HSD

i, i

{b) The proposal a8 lo impose a
complete ban on the plying of all
commercial vehicles for one full day
in a week preferably on Sunday so
that the ban is linked with the closure
of markets, civic and business cenires.
offices ete.

et Twaw gt 30 Wt W

feafar
1521. st Twware  wredt .
w51 twgn wire aficwgw sl g T
®w Fu Wi

(=) #1 T T v
3095 & X grem i,
[V . [ v
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Research Project of Military Signifi-
cance Financed by PL-480 Funds

1522 SHRI C K. CHANDRAPPAN
SHRI SARJOQ PANDEY

Will the Minuster of HEALTH AND
FEAMILY PLANNING be pleased 1o
state

(a) whether Government are aware
of the fact that the U § Govern-
ment had spent P L -480 fungg to
Sponsor some research project of
mulitary sigmficance in India at Patel
Chest Institute, New Delhi,

tb) whether a report to this effect
has appeaied in Press on the 9th
October, 1974 captioned ‘US spon-
sored toxin research in India”, and

(c) 1if so, the facts thereof and re-
action thereto?

IHE DEPUTY MINISTCR IN 1HL
MINISTRY OF HEALTH AND FA-
MILY PLANNING (8HRI A K M
ISHAQUE) (a) The Vallabhbhaa Patel
Chest Institute, Delli, have informed
8% 187,
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that the Research Projects conducted
by them with the help of funds under
P.L.-480 are not of any military sigm-
ficance

(b) Yes, Sir.

(c) In so far as the press report 18
concerned, 1t has no relation t{o the
nature of research work conducted mn
the Patel Chest Institute

Search of Camera Boxes and Bags of

Indian Photographers by U.S Secarity
Personnel at Palam Airport

1524 SHRI HARI SINGH Will the
Mimster of EXTERNAL AFFAIRS
be pleased to state,

{a) whether the Press Photogra-
phers’ camera boxes and begs were
opened and searched by the U, S.
Security personnel at the Palam air-
port technical area on the arrival of
U S Secretary of State on the 28th
October, 1974, and

(b) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) and (b)
Before the arrival of the US Secre-
tarv of State at the Palam Airport on
the 27th October 1974, the US Secu-
rity personnel were checking on the
photographers etc from their side
and n the process of doing so they
attempted to check bv mustake a few
bags belonging 1o Indian photogra-
phers A, soon as this was noticed iv
the PIB Representative and our Secu-
rily personnel on dutv they bLrought
this to the notice of the US side who
realized their mustake and reframned
from proceeding anv furthe: with such
check

Setting up of a Training Institute for
Electronics and Process Instrumenta-
tion at Hyderabag

1325 SHRI DHAMANK AR Will the
Minister of LABOUR be pleased to
state

(a) whether Government propose to
set up an Advance Trammng Insti-
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tute for Electronics and Process Ins-
trumentation at Hyderabad with assis=
tance from ILO and Government of
Sweden; and

(b) if so, the main features of the
proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): (a) and (b). Dur-
ing the 5th Five Year Plan il is pro-
posed Lo sel up an Advance Training
Institute for Elecironics & Process
-, Instrumentation at Hyderabad with
assistance from Swedish International
Development Authority (I1.L.O. being
the executing agency) to provide for
the following courses:—

(i) training of highly skilled
technicians in the fleld of
Domestic Electronics, Indus-
trial Electronics, Medical Elec-
tronics, and Process Instru-
mentation.

(i) Training of Tnstructors in the
above fields.

(iil) Upgrading and  Refresher
Training Courses in the field
of Electronics.

The scheme is estimated to cost
about Rs. 2 crores, including the con-
tribution to be made by the foreign
agencies. Final details of the scheme
are being worked out.

Declaring varions Industries in Delhi
as Public Utility Services

1526, SHRI JYOTIRMOY BOSU:
SHRI MADHURYYA HAL-
DAR:

Will the Minister of LABOUR be
pleased to state:

(a) whether on or about 5th Sep-
tember, 1974, the Lt. Governor of
Delhi issued a notification declaring
as many as 13 categories of indus-
tries in the Union Territory of Delhi
as ‘Public Utility Service’ for six
months, thus putting a blanket ban on
all strikes in these industries for that
period; and

(b) if so, the facts thereof and the
reasons therefor?

NOVEMBER 21, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). There
is no blanket ban on strikes in respect
of public utility services, but only an
obligation on the part of workers to
give 14 days' notice of strike to the
employers as specified in section 22(1)
of the Industrial Disputes Act, 1947.

The notification, eflective from 1st
September, 1974, which declares 13
categories of industries as Public uti-
lity services, is an extension of pre-
vious notifications which have heen
igsued from time to time in the past.
The industries are of such a nature
where a sudden strike without prior
notice is likely to put the community
to hardship and inconveinence. The
declaration as public utility services
of these industries was made in public
interest.

Aluminium Production

1527. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to slate:

(a) the total production of Alumi-
nium in the country during the last
three years, year-wise;

(b) the total requirements of Alum-
inium by industries; and

(c) the total quantity of Alumi-
nium imported during the last three
years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
total productton of aluminjum in the
country during the last three years 1§
indicated below:

Year Mucm
i tonnes
1971-72 . . . . 181.485
1972-73 . 5 . N 174,774
197374 . . . . 147,845

197475 « .« . nsf;)“
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(b) The estimated requirement of
the Aluminiuy metal dunng the cur-
rept year (1974-75) 1s about 200000
tonnes

(¢) The quantity of aluminium i1m-
ported during the last three years 1s
indicated below

Year Import
tonnes
197172 . . " . 21,236
1972-73 . . . . | 1,664
1973-74 . . = - 1,605 6
Mini Steel Plant in North Bengal

1528 SHRI R N BARMAN Wil
the Mmister of STEEL. AND MINES
be pleased to state

(a) the main causes of dropping the
proposal of setting up Mm Steel
Plant in North Bengal for which all
the prelimunaries including site sel-
cction were completed, and

(b) the total amount incurred mn
carrying out these preliminaries m
respect of the Mim1 Steel Plant?

THE DEPUTY MINISTER IN THE
MIN'STRY OF STEEL AND MINES
1SHR1 SUKHDEV PRASAD) (a) and
{ ) Presumably the reference is to
M s Siligur: Steels Lid who have been
wiven a Carry-on-Business hcence
No deeision has been taken on their
tuquest fur change of location

Aluminjum Corporation of India, JEX
Nagar, West Bengal

1520 SHRIR N BURMAN WwWill
the Mimster of STEEL AND MINES
be pleased to state

(a) when Government propose to
take over the Aluminium Corpora-
;motlnﬂhat.! & K, Nagar, West
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(b) the total loss suffered by the
Aluminium Corporation after itg clo-
sure a year ago, and

(e) the steps Government propose
o take to cover up the loss?

THE DEPULIY MINISTCR IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
(e} In order to make an objechve
ossessment of the affairg of the Alu-
minium Corporation of India Limited,
Government constituted a Commuttee
under Section 15 of the Industries
(Development and Regulation) Act,
1951 The Report of this Committee
18 under consideration of Government.
The short production of dluminium
metal on account of closure of this
plant 1n September 1973 18 about 8080
tonnes
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Developing of electro sleep aDPparatas
by the Electronics and Radar Develop-
ment Establishment, Bangalore

1531, SHRI NAWAL KISHORE

SHARMA : Wil the Minister of DEF-
ENCE be pleased to state:

(a) whether Electronics and Radar
Development Bstablishment (ERDE),
Bangalore has developed an electro-
sleep apparatus recently;

(b) if so, how such an appartus
functions in the hospitals and 1ts
future demand expected during the
next three months;

(c) the working capacity of the ap-
paratus; and

(d) whether it has also Leen decid-
ed to award a licence to private firm
to manufacture the apparatus; if so,
the particulars thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) Yes, Sir.

{b) to (d). The apparatus 13 useu
for electro-sleep therapy on patients
suffering from sleep disorders. The
equipment is capable of handling ont
patient at a time. The technical
“know-how"” of the equipment was
passed on to National Research and
Development Council (NRDC) for
commercial exploitation. Being a new
product, the demand has to be asses<-
ed by the parties to whom “know
how' is made available by N.R.D.C
So far, the “know-how" has been
licensed by NRDC to one private firm
The main features of the licence are
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payment of certain lurhpsum premium
and recurring royalty on net ex-fac-
tory sales. The period of the licence
is for seven years and it 18 non-exclu-
sive In nature.

US warships in Indian Ocean

1532. SHRI G. Y. KRISHNAN:
SHRI N. E. HORO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the U.S. Navy’'s nuclear-
powered aircraft carrier ‘Enterprise’
has been ordered by U.S. to return to
the Seventh Fleet to counter the
growing Soviet naval presence in the
Indian Ocean.

(b} whether the 75,000-ton vessel
would carry about 30 up-to-date F-14
Tomcat Supersomic Fighters which
have replaced F-14 Phantom jets; and

(c) if go, the reaction uf Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! BIPINPAL DAS) (a) and (b)
The Government have seen press re-
ports to this effect.

(¢) The Government views with
serious concern any action or develop-
ment which runs counter to the United
Nations Resolutions on the Indian
QOcean ag a Zone of Peace.

Condom manufacturing plant in West
Bengal

1533. SHRI H N. MUKERJEE:
Will the Minister of HEALTH AND
FtAMILY PLANNING be pleased to
state:

(a) whether Central Government
have not given es yet their final deci-
sion on setting up of a condom manu-
facturing plant in West Bengal; and

(b) if so, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OPF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). The proposal
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for setting up an additional unit at
Farakka (West Bengal) is under ex-
amination in the light of the overall
demand of condoms and avalability
of funds.

Amendment of definition of Indusiry
under Industrial Disputes Act

1534 SHRI D. D. DESAI:
SHRI PURUSHOTTAM '
KAKODKAR:
SHRI P GANGADEB:

Will the Muster of LABOUR
be pleased to state:

(a) whether Government are think-
ing of amending the definition of the
word “Industry” under the Industrial
Disputes Act; and

(b) if so, the reasons for this
change?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b) The
entire matter 15 under the considera-
fton of the Government

Health and Family Planning Centres
in Gujarat

1535 SHRI D D DESAT Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state-

(a) the total amount earmarked for
the Health Centres and Family Plan-
ning Centres in Gujarat State, District-
wise for the years 1973-74 and 1974-
75; and

{b) how much has been earmarked
for the villages and towns of Kawra
District?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE) (a) and (b). Allocation
of Central assistance to the States for
Health and Famly Planning Pro-
grammes fs made scheme-wise for the
State as a whole and not district-wise.
The distribution of the allocation dis-
trict-wise and for different villages and
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towns is made by the State authorities
themseives on the basis of local re-
quirements. The total amount ear-

marked for Health and Family Plan-
ning Centres in Gujarat during 1973
74 and 1974-75 is as under;—

1973-74 1974-75

(Rs. in Lakhs)
Rural Family Welfare Planning Centres and Sub-Centres, . 155 00* 152-50°*

Urban Family Welfare Planning Centres. . . . . . 2600 14 85

Primary Health Centres and Sub-Centres. .

*In addition, a block assistan e of Rs. 18 .81 lakhs during 1973-74 ard Rs. 13.8¢ akhs
during 1974~ ana also carmarked for P.O.L. and fund for major repairs and procurement
of diticrent vehicles including vehicles for Rural Centres.

**This provision has been ms« ¢ under the Minimum Needs Programme jn 1974-75

. .. 100" 00*

‘T here was no corresponding assiste.e for it 1n 1973-74.

Welfare Schames for Agrirultural
Labour in Gujarat

1536. SHRI D, D. DESAI. Will the
Minuster of LABOUR be pleased to
Stata;

(a) the major welfare achemes so
far aprpoved by Government for the
welfare of agricultural labourers in
Gujarat; and

(b) the implementation of these
schemeg up-to-date scheme-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Fifth Five Year Plan envisages a
scheme for streamlining the tenurial
status and strengthening the imple-
mentation machinery for investment
support to assignees of new land, most
of whom would be landless labourers.

Two Central Sector projects for
Marginal Farmers and Agricultural
Labourers (MFAL) were taken up in
Gujarat in the districts of Vadodra
(Baroda) and Valsad (Bulsar) during
the Fourth Plan. The emphasis in
MFAL projects is more on subsidiary
occupations and employment in off-
seagon periods as the scope for in-
creasing agricultural production is
rather Himited due 10 narrow land

base. A small component of rural
works was also included to generate
wage employment, the works being
such that they support the other main
programmes in the local arca like
hink roads to markets, godowns, com-
munity irrigation works, etc. An out-
lay of Rs. 15 lakhs in each of the two
projects in Gujarat has bLeen provided
for rural works programme for the
five year project period ending 1n
1975-76. The schemes included are
feeder/approach roads. community
tanks. etc. About 11,700 participants
in Valsad and about 4,025 in Vadodra
have been benefited under the rural
works programme upto September
1974 from wage employment.

The agricultural labourers are alse
covered under animal husbandry pro-
grammes like dairy, poultry ete. How:
ever, the number of such beneficiaries
is not known_K Agricultural Labourers
are also expected to benefit from in-
tensive agricultural indirectly as such
development would provide fuller em-
ployment to them. The henefits of
this nature cannot, however, be quan-
tifted.

Agriculture is a scheduled employ-
ment under Minimum Wages Act, 1948
Under this Act the appropriate Goi-
ernment fixed the wage rates of diff-
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mt;hmr&q of agricultural la-
bourers, {rom, time to time.

Drought Prone Areas Programme
(formerly Rural Works Programme}
is not a welfare scheme. It was an
employment scheme during the Fourth
Plan. An allocation of Rs. 100 crores
was initially provided for the pro-
gramme over a period of 4 years from
1970-71 to 1973-74. This was, how-
cver, got reducad to Rs. B4.BB crores
due to budgetary constrainis in 1973-
74. The State Governments are re-
ported to have incurred expenditure
over Rs. 88 crores resulting in the
generation of over 150 million man-
days of employment on the basis of
the available data for the Fourth Plan
period.

The focus of the programme in the
Fifth Plan has, however, shifted from
smployment generation to area de-
velopment approach. An allocation of
Rs. 187 crores has been prowvided for
the programme at the central level.

The programme covers 10 districts
either wholly or partly, from Gujarat
A total allocation of Rs. 14 crores was
mtially indicated to the State for the
DPAP areas during the 4th Plan, The
State Government is reported to have
«neurred a total expenditure of Rs
10.73 crores resulting in the genera-
fion of 149.6) lakhg, mandays of em-
ployment during the 4th Plan period

Effect of mustarg oil on heart

1537. SHRI VEKARIA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the Indian Council of
Medical Research has pointed out after
a thurough resecarch that habitual con-
‘umption of mustard oil for a long
period is not good for heart; and

(b) if so, what steps have been

tuken to educate the masses to reduce
s consumption?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Work carried out by
the Indian Council of Medical Re-
search has shown that consumption of
large quantities of WMustard Oil by
monkeys produce undesirable changes
in the heart. The extent of applica-
tion of these findings on human body
requires further investigation. The
Council is undertaking investigations
in this direction,

(1) It is premature to consider this
step at present.

Development of ports on Gujarat coast
during Fifth Plan

1538. SHRI VEKARIA:

SHRI P. M. MEHTA :
Will the Minister of SHIPPING
AND TRANSPORT be pleased 1o
state:

(a) the particulars of ports, small,
medium and large, on Gujarat coast
which are included in the develop-
ment programme of ports in the coun-
try during the Fifth Five Year Plan;
and

(b) the amount earmarked for each
port?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI)-
(a) and (b) Kandla has been develop-
ed as a Major Port and provision for
additional familifies st Kandla, subject
to availability of resources. has been
suggesied i tne draft Fafth Plan under
the Central Schemes.

Ports, other than Maor Ports, figure
mn the concurrent list of the Constitu-
tion and the responsibility for their
development essentially vests in  the
maritime State Government concerned.
Under the Centrally Sponsored
Schemes of Fourth Plan. loan assist-
ance was given for the development
of one Minor Port from each of the
maritime Stales; Porbander was in-
cluded under this scheme in Gujarat.
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In the Fifth Plan, provision for de-
velopment of minor ports under the
same scheme is limited to spillover
schemes of the Fourth Plan which in-
cludes Porbander and a sum of Rs. 10
crores has been proposed for such
schemes, Expenditure for the develop-
ment of other minor ports not covered
in the Centrally sponsored schemes,
will have to be met by the State Gov-
ernments out of their State Plans,

Man-days lost due to lock-outg in
West Bengal

1539. SHRI SOMNATH CHATTER-
JEE. Will the Minister of LABOUR
be pleased to state:

(a) the total number of man-days
lost due to lock-outs in West Bengal
month-wise, since March, 1872; and

(b) the names of establishments
where such lock-outs were declared
and whether any such establishment
is in the public gector?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! BAL-
GOVIND VERMA): (a) and (b). The
statement laid on the Table of the
House summarises the available infor-
mation about the number of lockouts,
monthwise, and mandays lost due to
these in West Bengal from March
1972 to August 1974. [Placed in Li-
brary. See No. LT-8535/74]. During
the above period only one lockout was
reported in one public sector under-
taking, namely, Hindustan Cables,
Burdwan.

Deployment of Army Persomnel for
civiliap jobs

1540. SHRI P. G. MAVALANKAR:
Will the Minister of DEFENCE
be pleased to state:

(a) whether army personnel are
being deployed for civillan jobs in
times of certain emergencies and cala-
mities;

(b) if so, the broad indications of
such extraordinary situations; and

e
(c) the full details of such daploy-

ment during 1972, 1973 anll 1974 in.

different parts of the countey?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Army personnel are deployed for
civilian functions, at the request of
civil authorities, in the following

situations:—

(i) For the maintenance of law
and order,

(1) For the maintenance of essen-
tial services,

(ii1) During natural calamities like
floods, cyclones, earthquakes
and fires.

(iv) Other types of assistance 1n-
cluding assistance for develop-
ment projects.

(¢) A statement is laid on the Table
of the House |[Placed in Library. Sec
No. LT-8536/74),

Operations of Private Sector Iron Ore
Mines in Orissa ang Bihar

1541, SHRI S. R. DAMANI: Will the
Minister of STEEL AND MINES bLe
pleased to gtate-

(a) whether any understanding ha
been reached between Government
and the non-captive private sector iron
ore mine ownerg in Barajamda area o”
Orissa and Bihar about the futun
operations; and

(b) if so, the broad outlines there

THE DEPUTY MINISTER IN THI
MINISTRY STEEL AND MINE
(SHRI SUKHDEV PRABAD): (a) anc
(b). The Iron Ore Board had consti
tuted a Committee to make recom
mendationg inter-alia on the develop
ment ef iron ore deposits in Bara
jamda area. In its report, the Com
mittee has identified certain areas fo!
development to meet the additiona
requirements of iron ore from thi
regiorr during the 5th, 6th and 7i0
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Plan periods. Iron Qre Board has
initiated discussions with the private
parties holding leases of areas identi-
fied for further development during
Fifth Plan. These discussions are con-
tinuing.

with Britain regarding
U.S, Naval Base at Diego Garcia

1542. SHRI 8. M. BANERJEE:
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state.

(a) whether India has expressed
concern to Britain about the proposal
to develop a U.S. Naval and Air Base
at Diego Garcia 1n Indian Ocean;

(b) if so0, the reaction of Govern-
ment of UK, and

(c) whether any reply has so far
been received and if so, the gist of
the reply?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir

(b) and (c). The U.K. Government
have indicated that the matter is still
under review,

Indo-Pak bilateral talks

1543 SHRI S M BANERJEE:
SHRI R. R. SINGH DEO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan has agreed to
start dialogue on varlous outstanding
issues and whether they have agreed
not to make Kashmir Issue a pre-
condition; and

¢b) if not, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). India and Pakistan have al-
ready commenced talks for imple-
menting various normalisation mea-
suted edividaged in the Simla Agree-
ment. ‘As The House ig aware, agree-
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ments on the following subjects have
been signed between India and Pakis-
tan at Islamabad on September l4:—

(i) Exchange of postal articles.

(i1) Tele-communications Agree-
ment.

(ni) Visa Agreement,

(iv) Protocol on visits to religious
shrines,

Discussions are taking place this
month with the Government of Pakis-
tan for finalising new agreements on
the resumption of air linke, including
overflights, and for the resumption of
trade,

Regarding Kashmir, Simla Agree-
ment envisages bilateral discussions
after the implementation of normal-
1sation measures and ip the context
of the establishment of durable peace.

Completion of investigation re: Kanpur
Glucose case

1544 SHRI S M. BANERJEE:
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether the investigation con-
ducted 1n the matter of manufacture
of spurious drugs, including glucose,
in Kanpur and other places, have
been completed;

(b) i go, whether the report of the
investigation will be laid on the Table
of the House; and

(c) whether the investigation has
been conducted by the C.BL; and if
not, by when?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M.
ISHAQUE): (a) and (b). In regard to
the Kanpur Glucose incident a com-
plaint has been filled in the Kanpur
Court against all the accused. Re-
port of the CLD. is still awaited. No
separate enquiry is being held to
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check the mantifavture of spurious
drugs. Yo :

(c¢) Enquiry ig being conducted by
the State Criminal Investigition De-
partment.

Wages ang working conditions of
employees in E.S51.C.

1545. SHRI S. M. BANERJEE: Will
the Mmuster of LABOUR be pleased
to state:

(a) whether steps have been taken
to modify the wages and working con-
ditions of the employees working 1n
the Employees’ State Insurance Cor-
poration;

(b) whether the Job Evaluation
Committee has submitted 1i's report;
and

(c) if so, whether a ropy of the
Report will be laid on the Table of
the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Employees'
State Insurance Corporation have fur-
nished the following information:

(a) Yes.

(b) No.
(c) Does not arise.

Thailand to set up Naval Base in
Andamanp Sea

1546 SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether, as reported by the All
India Radio on the 13th September,
1974, Thailand has decided to set up
a naval base in the Andaman gea; and

(b) if so, the facts thereof and Gov-
ernment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). Government have no con-
firmation of this report,
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Drugs for V.LPs,
1547. SHRI JYOTIRMOY BOSU:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether his attention has been
drawn to a report published by a New
Delhi daily in its issue dated the 24th
September, 1974 under the caption
“Drugs for V.IPs and mot others’;
and

(by if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes

(b) Tt is a fact that Hospitals in
Delhi have been experiencing shori-
age of drugs from time to time. The
reasons for shortage were.—

1. Inadequate 1mport lcences is-
sued to manufacturers, for
import of drugs,

2 Non-availahility of glass vials

3. Non-supply of items like Am-
monium Sulphate by the Fer-
tilizer Corporation of India

4. Inadequate supply of certain

canalised items.

5, Non-availability/limited avail-
ability of drugs in the intei-
national market.

This matter was discussed with all
appropriate authorities and the fol-
lowing decisions werc taken:—

(1) The Department of Economic
Affairs have agreed to issu”
additional licences for import
of life-saving drugs in short
supply.

(2) Stops have been taken 10
augment the supply of Gla%®
vials.

(3) The Ministry of Food and
Agriculiure have agrecd tC
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release additional gquantity
of Ammonium Sulphate so
that fhe requirements of the
drugs units can be met.

(4) 1t was decided to alr-lit 10
tons of Chloroquin Phosphate
for meeting the immediate re-
quirements of the country.
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Review of Simly Agreement

1549, SHR] PRIYA RANJAN DAS
V.UNSI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state.

(a) whether the Simla Agreement
has been reviewed by India and Pak-
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istan for proper 1mplementation re-
cently;

(b) whether any fresh or new point
has arisen out of the agreement for

inclusion or exelusionp in the main
agreement; and

(¢) In how many ways the Simla
Agreement has been implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Since the signing of the Simla Agree-
ment, there have been several meet-
ings between India and Pakistan for
the implementation of its various pro-
visions At these meetings, the pro-
gress of implementation has been re-
vieweq as found necessary,

(b) No, Sir.

{c) Out of the various provisions of
the Simla Agreement, the implemen-
tation of paragraph 4, namely the de-
lineation of the Line of Control in
Jammu and Kashmir resulting from
the ceasefire of December 17, 1971 and
the withdrawal of Indian and Pakis-
tani troops to their gide of the inter-
national border was completed in De-
cember 1972 As a result of the Delhi
Agreement and the Tripartite Agree-
ment signed between Bangladesh,
India and Pakistan, the repatriation
of Prisoners of War and civilian in-
ternees who had surrendered to the
Joint Command in Bangladesh. was
completed on 30th June, 1874 The
implementation of various normalisa-
tion measure< envisaged in paragraph
8 of the Simla Agreement is now in
progress and agreement on exchange
of postal articles and telecommunica-
tion as well ag the visa agreement
were signed on September 14, 1974,
at Islamabed Talks for the resump-
tion of airlinks including overflights
have started on 18th November and
those for exploring the possibilitier
of trade with Pakistan are schedulet
to be held later this month.
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Exploitation of lime stohe and
Bauxite Deposits in MP,

1550. SHRI R. V. BADE: Wil the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Union Government
have decided to exploit in public sec-
tor the large area bearing lime stone
and bauxite deposits in M.P, State;
and

(b) whether Government have
started work in these areas’”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The information is being
collected and will be laid on the
Table of the House,

Pakistan Defence Expenditare

1551, SHRI R. 8. PANDEY: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government's atten-
tion has been drawn to the reported
overspending on defence by Pakistan
Government; ang

(b) 1if 80, the reaction of the Gov-
ernment thereon?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Ac-
cording to our information, Pakistan
{s now spending about 51.4 per cent
of its total revenue expenditure on
defence. which also amounts to about
9 per cent of its GN.P. Her budget-
ed defence expenditure is reported to
have inereased from Rs. 340 crores in
1971-72 to Rs. 557.80 crores in 1974-75,

(b) All related developments bear-
ing on our gecurity are kept under
constant review.

Proposed Steel Plant at Visakhapat.
Bam

1552. SHRI R. S. PANDEY:
SHRI Y. ESWARA REDDY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Goverrrment have a
second thought on installing the pro-
posed gteel plant at Visakhapatnam
in near future; and
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(b) if so, the reasoms therefor

(b) Does not arise.

Mosquito fever poses danger
to India

1558. SHRT1 R. S. PANDEY: Wil
the Minister of HEALTH AND FAM-
ILY PLANNING be pleaseg to state:

(a) whether Government's atten-
tion has been drawn to the news item
appearing in a local daily dated the
2nd September 1974 under the cap-
tion ‘Mosquito fever poses danger to
India’; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M
ISHAQUE): (a) Yes, the news item
pertains to dengue haemorrhagic fe-
ver.

(b) There have been occasional out-
breaks of Dengue Haemorrhagic Fe-
ver in certain urban areag in the
country during the last decade. These
outbreaks are attributed to Aedes
mosquitoes which are the vectors ge-
nerally breeding in artificial collection
of water in the households The State/
Union Territory Governments have
been advised to take affective source
reduction measures by elimination of
such breeding places.

Export of Ships to Britain

1554. SHRI C. JANARDHANAN:
SHRI NAVAL KISHORE

SHARMA.:
SHRI DHAMANKAR:
Wil the Minister of SHIPPING
TRANSPORT be pleased o
state:
(a) whether Government propose 10
export ships to Britain; end
(b) i so, the broad cutlines of the
proposal?
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THE MINWIER OF SPATE IN THE
MINIPTBY . OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVE-
DI): (a) and (b). A UK. firm had
shown interest in placing orders for
five vessels of 16,000 GRT/21,500 DWT
(approx.) esaeh commonly known gas
Pioneer, class vessels and had held
some discussions with Hindustan
Shipyard in this connection. No final
decision has yet been taken in this
matter,

Recovery of Missing Telescope of
Chandipur Proof and Establishment
House

1555. SHRI ARJUN SETHI: Wil
the Miruster of DEFENCE be pleased
to state:

(a) whether the mussing long range
sophisticated telescope of Chandipur

Proof and Establishtment House, Orissa
has been recovered;

(b) if so, the number of persons
caught red handed; and

(c) the action taken agamst them by
Government?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) to (c). The
telescope was recovered by the State
Police from the house of an ex-em-
ployee of the Proof and Experimental
Establishment, Balasore, on the 20th
April, 1974. Ag a result of Police in-
vestigations, they have placed charge-
sheet against the ex-employee and
two gerving employees of the Estab-
hshment

Advantages of a Mini Steel Plant

1556 SHRI ARJUN SETHI: Wil
the Minister of STEEL AND MINES
e pleased o state the basic advant-
4h0s of having a Mini Steel Plant
Over that of a giant size?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): It is
Mesumed that the information sought

is about the advantage of an electric
arc furnace unit based on ferrous
scrap as feedstock over an integrated
irrn and steel plant processing fron
ore. 'f so, it is clarified that the role
of electric arc furnace units is com-
plementary to that of integrateg irom
and steel plants and their production
is principally utilized for the produc-
tion of bars and rods.

Further, the limitations in the avail.
ability of scrap and electric power
impose a comstraint on the tota] ca-
pacity that ¢an be created in electric
arc furnace umits. Within these cons-
traints, however, eleciric arc furnace
units have some advantages viz, (i)
smaller investment; (i) a shorter ges-
tation period for full production to be
achieved; ond (iil) these units can
meet certain local requirementg and,
therefore, impose a lesser strain on
the transportation net-work. Further,
all the equipment required for setting
up of electric are furnace units is
availahle within the country.
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Employment (o Befugess’ of 1871
Indo-Pak Cenflicy in Government
Bervices

1658, SHRI PHOOL CHAND VER-
MA: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) the number of refugees, who
came during the Indo-Pak conflict of
1971 and are actually in Government
services in India;

(b) whether some of these em-
ployees are experiencing inconve-
nience in their jobs; and

(c) if so, the action being taken by
Government in this regard?

THF DEPUTY MINISTER IN THE
MINTSTRY OF SUPPLY AND RE-
HAEILITATION (SHRI G. VENKAT-
SWAMY): (a) to (c). Information has
been asked for from the State Gov-
errments of Rajasthan and Gujarat
and it will pe laid on the Table of the
Sabha as soon as it is received.

Talks with Commander-in-Chief of
Royal Thai Navy

1559. SHRI NAWAL KISHORE
SHARMA . Will the Minister of DEF-
FENCE be pleased to state:

(a) whether the Commander-in-
Chief of Royal Thai Navy recently
visited India;

(by if so, the nature of talks and
discussion held with him by the Gov-
ernment of India; and

(¢) the nature of assistance, irain-
ing facilities etc, tn be provideq to
Thai Defence personnel in India?

THE MINISTER OF DEFENCF
(SHKI SWARAN SINGH): (a) Yes,
Sir.

(b) The main discusslons were held
with the Chief of the Naval Staff and
covered matters of mutual Service in-
terests,

(¢) The Government of India hes
offere! some training facilities in the

NOVEMBER 21, 1974 ' Written Answert 156

dhere freining establishments of the
Indiar, Navy, ard at the Defence Ser-
vices Stulf College as is being offered
to other friendly foreign countries.

Production at Ordonance Factories and
import of Defence requirements

1560. SHRI NAWAL KISHORE
SHARMA: Will the Minister of DEF-
ENCE be pleased to state:

(a) the total number of Ordnance
Factories functioning in the couniry at
presaent;

(b) the extent to which these fac-
tories meet the requirements of de-
fence needs of the country;

(c) the nature of arms and ammu-
nitio, which are being importeq to
meet the defence requirements and
foreign exchange incurred on them;
and

(d) the steps being taken to meect
the requirements indigenously?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) There are ot
pregent 30 Ordnance Factories func-
tioning in the country.

(h) These Factories produce ferrous
and non-ferrous metals, alloys, explo-
sives, small arms, machine guns, au-
tomatic mfles to field guns. recoilless
guns, anti-aircraft guns, depth char-
ges anti-submarine projectiles, irucks
patrol vehicles, machine tools, instru-
ments, general stores, bridges and
floats These items are produced in
acccrdance  with the requirements
rrojected by the Defence Services

(c) It wauld not be in public inter-
est to furnish details of the nature
and quantum of the imported arms
and ammunition.

(d) The policy of the Government
is to develup self-reliance in the field
of production of vital defence equip-
ments. Accordingly, indigencus ma-
nufacture of varlious types of sophi®
ticated defence equipment has bee?
taken tn hand progressively,
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Vaspotomy, Ope of Unmarried
Yo of Haryana
1562. SHRI NOORUL HUDA: Will

the Minister of HEALTH AND FAMI-
LY PLANNING be vleased to state::

{a) whether many unmarried
youths were forced to undergo ‘Vasec-
tomy' operation at Kharkhoda Village
in Sonepat, Haryana, .

(b) whether the people of Khar-
khoda observed one day Hartal to
protest against the illegal vasectomy;
and

{(¢) what steps Government have
taken to pumish the concerned respon-
sible persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) No.

(b) A few shops were closed, though
there was no basis for their protest.

(c) Question does not arise.

Design of Second Hooghly Bridge

1563, SIIRI INDRAJIT GUPTA. Will
the Mimster of SHIPPING AND
TRANSPORT be plea<ed to state:

(a) whether fresh disputes have
v1sen between various foreign consul-
lants over the design of the proposed
seeond Pooghly bridge;

(b) how it is proposed to settle
the matter in case the consultants can-
not agree; and

(¢c) the extent of the delay likely
lo be caused and escalation of cost in
taking up the construclion work?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVEDI):
(a) No such report has been received
50 far from the 3tate Government

wHo are primarily concerned in the
matter.

{b) and (¢). Do not arise.
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Payment of Wages in Heu of Bonus to
Workers in Calcutta Dock Laboar
Board

1584. SHRI INDRAJIT GUPTA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Calcutty Dock La-
bour Board workers, employed by
private stevedore firms had received
37 days’ wages In lieu of bonus in
1973;

(b) whether they had demanded an
cequivalent amount thys year also;

(c) whether Government ingisted
that they would not get more than an
amount equivalent to 8.33 per cent of
their wages; and

(d) the reasons for Government's
stand, particularly in view of the
dockers’ 1mproved output during
1973-74 ang their exclusion {rom the
Payment of Bonug Act?

TIIE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVEDD):
(a) The Registered Dock Workers of
Calcutta Dock Labour Board were paid
ex-gratia in  lieu of bonus equivalent
to the average earmings fo, 37 days
for the year 1972-73.

(b) Yes. Sir,

(c) and (d). As dock workers are
not covered by the Payment of Bonus
Act, 1t has been decided that they can~
not be paid ex-gratua 1n lieu of bonus
for 1973-74 at a rate of higher than
the mimumum, 1.e. 8§1/3 per cent. It
ma) be mentioned that there was no
improvement in over-gll carge hand-
ling by dock workers at Calcutta in
1973-74 as comvared to 1972-73

Discussion with U.S. Secretary of
State on Diego Garcia Issue

1565. SHRI INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFTAIRS
be pleased to state:

(a) whether any discussion was
held with US. Secretary of State
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during his recent visit tp Delbi re-
garding US plans for developing Disgo
Garcia island into g full-fledgeq 'mili-
tary base in violation of the UN.
«Genera] Assembly resolution of the
16th December, 1971 ealling for “a
zone of Peace” in the Indian Ocean;

.and

(b) if so, the gist of the talk and
the reaction of the U.S. side?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) The Government of India's con-
'cern over the establishment of the base
was conveyed to the U S. Secretary of
State, He reiterateq the U. S. view
that thig dig not constitute a threat
to India or any of the littoral States.

Proposals for Solution eof Cyprus
Problems

1566. SHRI INDRAJIT GUPTA: Wil
the Minister of EXTERNAI, AFFAIRS
be pleased to state:

(a) whether India, along with some
-other countrieg of the mnon-aligned
group, has worked out proposals for
a solution of the Cyprus problem and
has submitted the same to the UN.

(b) if so, the nature of the proposals
and the likelihood of their being ac-
cepted; and

(¢) the attitude towards the propo-
sals of the various member-stateg of
the Security Counecil?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI BIPINPAL DAS): (a) Yes, Sir.

{b) and (c). The draft Resolution
formulated by the group of five non-
aligned countries calls upon all States
to respect the sovereignty, independ-
ence, territorial integrity and non-
alignment of the Republic of Cyprus;
urges the speedy withdrawal of &all
foreign armeq forces and forelgn mili-
tarv presence and personnel from the
Rep' wlic of Cypruss commends the
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contacts and negotislions taking place
on an equal footing with ‘the good off-
ces of the U. N. Secretafy-Oeneral,
between the repressntatives of the
two communities, It also states that
all refugees should return to their
homeg in safety and expresses the
hope that, if necessary, further efforts,
including negotiations, can take place
within the framework of the United
Nations for the purpose of implement-
ing the provisions of the iesolution,
thus ensuring to the Republic of
Cyprus ity fundamental right to inde
pendence, sovereignty and territorial
integrity.

The Resolution was adopted by the
General Assembly on 1 November, 1974
by 117 votes in favour, none against
and no abstentions. The members of
the Security Council were among those
who voted in favour,

BALCO. Officers Ghernoed

1567. SHRI SHANKERRAO SA-
VANT: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether some officers of
B.ALL.C.O. were gheraoed in Bombay
recently by an infuriated mob for the
failure of the B.ALC.O. to completa
the Aluminiuwm Project at Ratnagiri in
ttme; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). No, Sir Some members of the
Konkan Parishad Action Commitiee
met the Chief Civil Engineer of the
Ratnagiri Aluminium Proiject in  his
Office at Bombay on 23r1 October, 1974
and protested against delay in the
commencement of construction work
on Ratnagiri Aluminium Project. The
same members subsequently met the
Officer on Special Duty of the Project
in the room of Secretary,”Degntrtment
of Industry ang Labour, Makarashtrs
Government. when the former was In
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Jombay on 20th October, 1974 and put
forward the same demand. They dis
persed peacefully after the factual
_position in regard to Jelay in the com-
mencement of construction work was
rexplained to them.

Completion of Rainagiri Prejoct

1868, SHRI SHANKERRAO
SAVANT:

SHRIMATI
PANDE:

Will the Minister of STEEL AND
"MINES be pleased to state:

(a) the quantum of work done so
far on the Aluminium Project at Rat-
.nagiri during the current financial year
and the quantum proposed to be done
before 31st March, 1975;

(b) the reasons for slowing downmn
‘the work on this project; and

(¢) the time by which the project
ris likely to be completed?

ROZA  DESH-

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD). (a) %
(e¢). Government approved the Ratna-
giri Aluminiym Project in April, 1974
at an estimated cost of Rs 78825
crores, A provimon of Rs 50 crores
has been made for thig project in the
5th Plan. However during the current
year only a provision of Rs. 1 crore
has been muade on account of non-
availability of resources. The schedule
for the completion of the project can
be delermined only after the position
regarding availability of funds is fin-
-alised.

Political relations with Israel, Taiwan
and North and South Vieinam

1569. SHRI SHANKERRAO
SAVANT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to stale the
nature of our political relations with
‘Israel, Natlonglist China (Taiwan),
North Vietnam and South Vietnam?
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THE DEPUTY MINISTER IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAB): Our political
relations with these countries are sum-
med up ag follows:—

(i) Israel.

India has no diplomatic rela-
tions with Israel

Til) Taiwan (Nationalst China)

India does not recognise Tal-
wan.

As such the question of politi-
cal relations with Taiwan does
not arise,

(iil) DRVN (North Vietnam)

We maintain diplomatic relations
with the DRVN at the Embassy level

(iv) RVN (South Vietnam)

India has consular relations
with the R. V. N.

Demurrage pald to Carge Ships

1571. SHRI SHANKAR DAYAL
SINGH. Will the Minster of SHIPPING
AND TRANSPORT be pleased to state.

(a) the number of ships carrying
goods that arrived at Indiapn ports
alongwith the names of their coun-
tries during the last three months;

(b) the amount of demurrage paid
by the Government to those ships
during the last three months; and

(c) the main reasons for paying
that demurrage?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) to (¢). The information is being
collected and would be jaid on the
Table of the Sabha.
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Irregularities in Bharat Dynamies Ltd,,

18, Sty MORHNAR SINGH
MALIK:
SHRI 8. N. MISRA:

Will the Minister of DEFENCE
be pleaseg to state:

(a) whethet Hovidtiinent have since
inquired into the working of Bharat
Dynaitics EAd, Hyderabad during the
last four years;

(b) if so, the nature ef irregulari-
ties which have come into the notice
of Unlon Govesnmmnt; and

{c) the steps taken to lmprove the
Undertaking?

THE MINISTBR OF ETATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI RAM NI-
WAS MIRDHA): (a) to (c). Bharat
Dynamics Limited 18 a wholly Govern-
ment pwned public seetor undertaking
under the administrative control of the
Ministry of Defence. No irregularity
into the working of this Undertaking
has come to the notlive of this Miniviry.
The question of .nquining into its
working does not therefore arise.

Pak move for Bilateral talks on Kash-
mir Issoe

1573. SHRI MUKHTIAR SINGH
MALIK:
8HR1 YAMUNA PRASAD
MANDAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister of
Pakistan hag suggested to the Indian
Prime Minister to hold bilateral dis-
cussions on Kashmir question ip the
near future; and

(b) # s0, the reection of the Indian
Government?
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AL KA
tsit B AL Pal): (a) The
Prime Ministét of ¥.xistah is
to have made statethénts that stan
was reatly to hold talks off Kashmir
with India under thé ¥imla Agréement.

¢y) India’s #tehd on Weslilafy and’
the Simla Agreement is well-known.
The Simla Agresinent envisiges Bilate-
ral discussions on iashmir after imple-
mentation of normalisation measures
and in the context of fha e¥tablishment
of durable peate. As the House s
aware, talks on the implementation of
normalidation measures are yet io be
completed.

Pak proposal i UN. to make Nuciéar
Free Bastie in Sowth Adda

1574. SHRI MUKHTIAR 8INGH
MALIK: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

{a) whether Gevernment have seen-
the Press Report on the 21st August,
1674 wherein ft has been stated that
Fakistan has come out with the pro-
posal thet UN. Getwral Assembly

whowld take up the question of mak-
ing South Asia a Nuelear-Free Zone;

(b) if so0, the bhroad outlines of the
proposal; and

{c) Government of India's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) Pakistan would like the General
Assembly to endorse the comcept of &
nuclear-weapon-free zome in BSouth
Asgia, which could, Wber ala, enmtail a
system of verification and inspection
on nuclear programmes of countries Ir
the region,

(¢) In the view of the Government
of India, the metivation of Pakistan In
putting forward the propossl is obvi-
ously propagandistic. In order tha¥
the UN ‘General Assembly may take &
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corrett deciglen, 1India has tabled a
draft resolution which adopts a posi-
tive and consiructive approach to the
question of creation o! a auclear-wes-
pon-free zohe in an appropriate region
af Asia, atier consuliation smang the
countrieg coneerned,

PLO. t» st up Government in Exile

1875. SHRI H. N. MUKHERJEE:
SHRI SARJOO PANDEY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state.

(a) whether Government are main-
taining amy econtact st any level with
PL.O led by Mr Arafat;

(b) whether Government arve aware
of the decision of PL.O. to 26t up a
Govermment 1 exile; and

(c) it so, the stand of Government
of India with regard to Palestiniar
question in present context?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHR1 BIPINPAL DAS): (a) In view
of Government's well-known stand In
support of the Palestinian cuuse, there
have been contacts with the PLO
leadership through diplomatic charnels,
as 1n the recent case of India's co-
sponsorship of the item entitled “The
Question of Palestine” in the current
UN General Assembly Session. There
is also 1n Delhi an Arab League Office
dealing with Palestinian aflairs and
the P. L. O.

(b) Government are
ports to thig effect.

aware of re

(c) Governments stand is well
known, There can be no just settle-
ment of the West Asiaa problem un-
less Israel vacates sall Arab territories
occupied by armed aggression and
resteres to the Palestimian people their
legitimate rights,

Delay in retisement dpas of
amployees in Dopartment of
Calcutta Port Commissioness
1576. SHRI K. SURYANARAYANA:

Wil the Minister of S8HIPPING AND
TRANSPORT be pleas=d to state:

{a) whether there is abnormal delay
in settling the vetivement dues of the

employess; in the Masrine Department
of the Caleutta Port Commugsioners,

(b) the nmunimum and maximum
time lag beiween the retirement of an
employee and the payment of the
dues during the lagt threg years; snd

{c) whether any speclal comsidera-
tion i= shown to employees hailing
frem outside Calcutta for settlement
of dues to obviate the need for perio-
dical visits to Calcutta for the pur-
pose?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) No, sir.

(b) Depending upon the receipt ot
complete set of documents, normally
payments are made within gix months.
Bome delay takes place in cases of
settlement concerning deceased emplo-
yees due to tume taken in getting police
verification reports and completion of
estate duty formalities.

(c) The Port Commissioners’ Fiovi-
dent Fund and Pensiop Ruleg ao not
provide for any special consideration
to any category of employecs in respect
of pension settlement However, every
effort 15 made by the Port Commus-
swoners to avoid hardship to the em~
ployees cuncerned.

Btrengtheming Hompeopathy Treat-
ment in the Couniry

1577 DR. SARADISH ROY Will the
Mimster of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government are con-
gidering to strengthen the Lomoeo-
pathy trestment in our country; and

(b) if 80, the outlines of the plan?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRL A. K. M. ISHA-
QUE): (a) Yes.

(b) The following steps have already
been taken:

1. Under the Uentral Government
Health Scheme 3 Homoeopb&-
thic dispensaries are already
functioning in Delhi, which
provides homoeopathic treat-
ment to the Central Govern-
ment servants residing in the
capital, Due to financial
stringency, it has not been
possible to open more dispen-
saries either in Delhi or in
other places where C. G, H.
Scheme is in operation. Since
Medical Care is 3 State sub
ject, the State Governments
have been resquested to open
Homoeopathic diepensaries in
the States and some of the
State Governmants have alrea-
dy taken necessary steps in
this regard.

2. Central Government have issu-
ed orders regarding re.im-
bursement of medical expenses
for treatment under the Homo-
eopathic System under the
Medical Attendance Rules for
Central Government servants.
in places where C. G H. S
Homoeopathic gispensaries are
not available,

4. The Central Government have
started a Ceprtral Research
Institute at Calcutta for the
research and treatment of spe
cific diseases and tnere 15 also
a proposal to start a National
Institute of Homoeopathic
Medicine to which will be
attached a fulfledged Hospita..

4 Homoeopathic Pharmacopoeial
Laboratory is being set up,
which will also act as a Cen-
tral Drug testing laboratory
in respect of [{omoeopathic
medicines.

5. Financial assistance hss been
given to a number of under-
graduate Homoeopathic Medi-
cal Colleges in the country for
their development,

6. To control the quality of Homo-
eopathic medicines a Homoeo-
pathic Pharmacopoeia Com-
mittee has been constituted to
prepare the Homoeopathic
Pharmacopoeia of India. The
ist volume, laying down stan-
dards of 180 drugs has already
come out from the Press and
the 2nd volume comprising
100 drugs is going to the Press,
The work ogn the 3rd volume
bas also commenced,

TweRE # yEee
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Fall in Foreign Trade by Indian Ships

1579 SHRI BIRENDER SINGH
RAO: Will the Minister of SHIPPING
AND TRANSPORT uve pleased to state.

(a) whether there has been a fall
in Indian Ships’ share 1n foreign trade
during the last three years;

(b) if s0, the extent of fall and the
reasons therefor, year-wise, during
the same period; and

{c) the steps being taken or pro-
posed to be taken by Government to
improve the Indian ships share in
foreign trade?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVEDI):
(a) No, 8ir The share of Indian
Shipping in the carriage of our foreigh
trade hag recently gone up.

(b) Does not arise.

(c) Steps are being taken to increase
Indian Ships’ share in our Foreign
trade by expanding the Indian Mer-
chant Fleet and develop.ng our ports.

Implementation of recommendations
of Labour Ministers’ Conjerence

1580 SHRI DHAMANKAR Wil the
Minister of LABOUR be pleased to
state

(a) how long will 1t take to consi-
der and implement some of the vital
recommendations made and decisions
taken at the Labour Ministers’ Con-
ference held, recently in respect of
industrial labour,

(b) whether as suggested by the
Conference, to suit the changing cir-
cumstances, the Mimmum Wages Act
will be suitably amended to include
compulsory linkage of dearness allow-
ance with the cost of hving index a-
well as obligatory fixation of uniform
rates of wages for both men and wo-
men workers, to provide legal aid to
enable them to fight legal qisputes and
sions taken at the conference?
caption “Uniform test standard urg-
ed”, and

(¢} a time-bound programme iz be-
ing drawn up to implement the deci-
mons ta¥en at the conference?

THE DEPUTY WINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) to (c). The
conclusions were reached at the 25th
Session of the Labour Ministers’ Con-
ference held in September 1974. It is
not practicable to adhere to a time-
bound programme to implement these
conclusions However, to the extent
feasible and guided by the consensus
at the Conference certain time himjts
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have been set for the implementation
of seme its conclusions, These reiate
to the revision of the minimum rates
of wages in the Bldi Industry; submis-
sion of the Report of the Committee
set up in Andhra Pradesh for standur-
disation of wages in the jute industry;
and removal of anomalies in the im-
plementation of I. L. C. Convention
No. 100.

Uniform test standard

1581. SHRI DHAMANKAR: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the attention of Gov-
ermment has been drawm 'to the news
report appearing in a local daily dated
the 22nd October, 1974 under the
caption “Uniform test standard urged”;
and

(b) if so, the action taken or pro-
Posed to be taken by Government in
the matter and details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OP HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) Yes.

(b) All Public Analysts anq Food
(Health) Authorities have already
been advised by the Director General
of Health Bervices to adopt uniform
testing methods for edible oilg parti-
cularly for mustard oil,

Bailsing the retirement age of Defence
Officers

1582. SHRI BIRENDER SBINGH RAO:
Will the Minister of DEFENCE be
Pleased to state:

(a) whether que to the current price
hike, service officers, particularly those
on the verge of retirement from the
Armed forces, are deeply concerned
over their ressttlement in civil life on
retirement or release from the servic-
es;
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(b) whether defence service officers
retire earlier than the civflian counter.
pa;t, between 48 ang B2 yesrs of gpe;
Aan

(c) it sq, the reasoms therefor and
whether Government propose to make
the retirement age of Defence Officers
equivalent to civilian eounterparts?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (8SHRI J. B.
PATNAIK): (a) The officers retire at
an age when they are fit enough to
start new careers in Civi]l life snd
Government belps them under various
schemes to do so. The present econo-
mic stresses also make it necessary
for them to do some work.

(b) Yes, Sir. Most of the Defence
Services officers retire between these

ages.

(c) Early retirement 18 necessary to
keep Army young tn enable the fight-
ing personnel io withstand the siress
ang strain of hard hfe. It will not be
wise, therefore, to make the retirement
age ol Service Officers equivalent to
that of theiwr civillan counterparts,

Damage tp Indian Embassy in Nepal

1583 SHRI M RAM GOPAL
REDDY.
SHRI BIBHUTI MISHRA.:
SHRI M. C. DAGA:

Will the Minister of EXTERNAL
AFFAIRS be pleased tc state.

(a) whether some of our office build-
ings in Kathmanduy were damaged by
local demonstrators in September,
1974;

(b) if 30, the extent of the loss suf-
fered; and

(c) the action taken for claiming
compensation for the damages?

THE DEPUTY MINIETER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
Yes, Sir, As a result of the demonstra-
tions in Kathmandu on the 3rd and 4th
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Beplember 1974 fhe Fmbasgy’s Cultural
Centre and the Indipgn Cooperstion
Mission suffered damage in which dis-
.play windows were smashed and the
«exterior of the premises damaged.

(c) While lodging protests with the
Nepalese Government, we have reserv-
-ed the right to seek compensation,

Coverage of two Boedl establishments
in Monghyr wndey EV.F. Act

1884, S8HRI RAMAVATAR BHAS-
TRI: Will the Minister of LABOUR
be pleased to atate:

(a) whether two establishments
namely M/s. §. K. Khalivddin A. Sat-
tar Beedi Factory, Shekhpur, Monghyr

-and M/s. S. K Nasariuddin Beedl Mer-
chant of the same locality are cover-
ed under the E.P.F, Act, 1952 and the
scheme framed thereunder with effect
from the 3ist December, 1865 and
10th March, 1966 respectively;

(b) whether both the establishments
are in default in payment of provident
fund dues and in submission of re-
turns gince the date of their cover-
age;

(c) if so, the action taken by the
Regional Provident Fund Commis-
sioner, Bihar to secure compliance;

{d) whether the coverage files of
those establishments have been mis-
placed, destroyed; and

(e) whether the Regional Commis-
sioner, Bihar has taken any acfion to
trace out the flleg and if so, the facts
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (e). The
Provident Fund Authorities have re-
ported that the information is not
readily available and is being collected.
It will be laid on the Table of the
Sabha i due course.
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Covagagy of ool shurags estalilivh-
ments under EP.F. and FPF, Act,
1999

#1585, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleaged to etate:

(a) the number of oold storage es-
tablishments in Bihar, particularly in
Patna Division, eovered under” the
Employees Provident Funds and
Family Pemsion Pund Act, 1952 till
30th Beptember, 1074 apd how many
establishments are still to be covered;
and

(b) the names of those uncovered
establishments and the reasons for the
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Provident Fund Authoritieg have re-
ported that fhe information is not
readily available and is being collected,
It wnll be laid on the Table of the
Sabha in due course,

Criminal cases under EPF. Act against
M/s. Bihar Ceramic Works, Monghyr

1586. SHRI RAMAVATAR SHAM-
TRI. Will the Minister of LABOUR be
pleased to state.

(a) whether 10 criminal cases under
Section 14 of the Emloyees Provident
Funds Act, 1952 filed in the year 1968
against M/s. Bihar Ceramic Workg of
Monghyr are being treated ag closed
with the connivance of the Provident
Funq Inspectors; and

(b) if not, what action has been
taken by the Regional Provident Fund
Commissioner, Bihar, to expedite the
disposal of the cases in the court?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) ang {b). The
Provident Fund Authoritics have re-
ported that the information is not
readily available and is being collected.
It will be laid on the Table of this
Sabha in due course,
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Construction of Strateglo Border Roads.
in Gujarat

1591. SHRI SOMCHAND SOLANKI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what was the propowal for the
construction of strategic roads in the
border area of Gujarat during the
third Five Year Plan period;

(b) the length of these roads and
the amount sanctioned therefér;

(¢c) whether the construction work
has been completed; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVEDI):
(a) and (b). Devclopmert of eight
roads totalling 1522 Kms. at an esti-
mateq cost of Rs. 19.65 crores in the
period from 1965 to March 1969,

{c) Yes, Sir
(d) Does not arise,

Augmentation of D.T.C. Bus Service

1592, SHRI § C. SAMANTA: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress made in augment-
ing the bus service in the capital
towns of Delhi and New Delhi;

(b) whether the re-inforced servi-
ceg are in a position to meet the de-
mands adequately;

(¢) if not, the plans of the Ministry
fo improve the services further; and

(d) what sums of money are involv-
ed in the process of augmentation
and how far these shall be commer-
clally justified?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVED]):
(a) A comprehensive programme which
involves improvement and expansion
of the fleet, improvement of mainten-
ance by construction of new depots
and improving work procedures and a
programme for redesigning the routing
system is under implementation. Since
March, 74, 350 new buses have been
mtroduced in the fleet, § new depots
have been commissioned, though the
facilities at these Acpots have stil] to
be fully developed.

(b) and (¢). The new system of
services has brought some rehef to the
traveling public. It i1s hoped to cover
the entire city by DTC services in a
phased manner.

(d) Rs. 10.33 crores have been pro-
vided in the budget of the current
financial year for acquimtion of rew
buses and construction of depots etec.
by DTC, The above provision 1s not
wholly on the basis of commercial,
justification but bearing in mund the
public utihty aspect of the D. T. C.
services.

Ownership rights to West Pakistani
Refugees Rehabilitateg in Delhi

1593. SHRI S. A, MURUGA-
NANTHAM: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state-

(a) whether Government have not
given the ownership rights to more
than 50,000 families of refugees from
West Pakistan who have settled in
the rehabilitation colonies in Delhi;
and

(b) if s0, the facts thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) and (b). According to Gov-
ernment policy the narzul Jand in Delhi
is allotted on lease-hold basis. In the
case of Displaced Persons from West
Pakistan also, the plots that were
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S
developed in the rebabflitation colonies
tn Delhi have been spold or allotted on
lease-hold basis and lease-deeds as
prescribed in the Displaceq Persons
(Compensation and Rehabilitation)
Act, 1854 have already beer executed
in most of the cases,

Multinational Corporations interest In
Steel Mills at Salem, Visag and
Vijayanagar

1584. SHRI B. V., NAIK: Will the
Minister of STEEL AND MINES be
Pleased to state:

(a) whether any multinational cor-
porations have evinced interes; in the
new steel mills at Salem, Vizag and
Vijayanagar;

(b) if so, the names of those multi-
national corporations; and

(c) the reaction of Union Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD): (a) No,
Sir,

(b) and (c). Do not arise.

Press Report regarding setting up of
East Pakistan Government in Exile

1585 SHRI PRABODH CHANDRA:
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s attention
has been drawn tg the news item re-
garding setting up of East Pakistan
Government 1n exile; and

(b) if so, the reaction of Government
thereon®

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) The indepeniente and sovereign-
ty of Bangladesh 18 recognised not only
by India but also by Pakistan and the
international community. The exist-
ing Government 1n Bangladesh is also
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regognised as the legilimate” Gevermr
ment of Bangladagh. .Qbyigisly, a sor
-cplled Fast Pakistan Government Jn
exile has no hagls por status,

Steel sale in blackmarket in Eudsl
Taluk, Ratnagiri

1596. PRQF, MADHU DANDAVATE:
Will the Minister of S$TEEL AND
MINES be pleased to state:

(a) whether the steel gquota obtain-
ed for small engineering works in
Kudal Taluk of Ratnagiri District of
Maharaghtra has been sold in black-
market in Bombay;

(b) it so, the person responsible for
the malpractice; and

(¢) the steps taken to curb these
malpractices?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(e). The information i1z being collect-
ed and will be ald on the Table of
the House,
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Alleged racketeering by some
Steel Firms

1600 SHRI S R DAMANI Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether any racketeering has
come to the notice of Government by
some steel firms to corner the entire
export quota;
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(b) whether it resulted in a big loss
of advantage to India; gand

(¢c) if so, the facts thereaof and the
extent of responsibility of SAIL
winvolved in thm behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND WMINES
(SHRI SUKHDEV PRABAD) (a) No
such malpractice has come to the
notice of Government

(b) and (¢) Do not arise

—

12 hrs,

QUESTION OF PRIVILEGE
IMPORT LicEnc: CAsE

MR SPEAKER We will now take
up the privilege question

THE MINISTER OF HOME AF-
FAIRS (SHRI K BRAHMANANDA
REDDY) Sir, in the first instance, I
would hke to tlarify the factual post-

tion with regard to some of the points
made by hon Members

AN HON MEMBER Sir, the M-
nister 1s not saying anything further

Perhaps, he 15 waiting for the papers .
(Interruptions)

SHRI PILOO MODY (Godhra) His
papers will come to him as soon as
the Prime Minster's Secretariat re-
leases them Meanwhile Jet him
answer some of our question (In-
Terruptions)

MR SPEAKER He does not ques-
tion from where ynu bnng your
papers

SHRI PILOO MODY  He cannot,
he 1s a Minister, after all

weaw W 997 qA ¢ A 56
¥ Far & W
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-ﬂﬁ fwad  (WheT) © o
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Why can't you all sit down?

SHRI PILOO MODY: Sir, I want to
move that the discussion on this be ad-
journed for five minutes or till the
Prime Minister's Secretariat is ready
to send the papers... (Interruptions)

st wy fod ;TN RERA
F7T exqear 1 ¥eA ar gfAg

it wew fagr@ STt : AEAT
g WAt dUTT IS TG A
(Interruptions).

MR. SPEAKER: Order please. All
of you are shouting; all of you are
standing.

SHRI MADHU LIMAYE: They are
shouting. 1 rose on a point of order.

MR. SPEAKER: May 1 request you
not to disturp the House?

SHRI SHYAMNANDAN MISHRA
(Begusaral): What are we expected to
do now?

MR. SPEAKER: You listen to him.

SHRI SHYAMNANDAN MISHRA:
He is not speaking.

MR. SPEAKER: He was already on
his legs; he started speaking. Whe-
ther the papers were there or not he
starfed speaking.
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SHRI H. N. MUKERJEE (Caléutiee.
North-East): I would not meake =&
frivolous point of order.

Never before have we ever seen a
breach of the department expected of
Members of this House particularly
Ministers, that we have all seen in the
case of the Home Minister. We know
that the Ministers have to be assisted
by officers in that Box. We know that
Ministers on many occasions have to-
be supplied with material. But we
know, at the same time, that when
Ministers are informed a deay before
that they have to come to the House to
make a statement on a certain matter
at 12 O' Clock or whatever time it
may be, the Ministers must be ready
and preparedd with the material, I
am willing to forgive the Minister for
not being entirely ready and belng
assisted at the last moment by a fresh
material. But I cannot forgive when
the Minister looks helplessly at the
officers’ Box and the entire House is
so to speak, kept at ransom, at bay,
kept away from anything to be done.
And you, Sir, in your wisdom have
chosen to overlonk it at all You are
looking neither here nor there but
only allowing the Minister to collect
himself. ... (Interruptions).

MR. SPEAKER: Order please, I
do not like that. You say, I am over-
looking. 1 must look at the House.
They are sitting at my back, What
am I looking at that? The Minister
was already standing. When 1 asked
him, he started speaking. It was up
to his colleague to collect some other
papers for him ... (Interruptions)

st wy fomdy . g0 T EWTR
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SHRI PILOO MODY: The Speaker
has to listen...(Interruptions)

MR. SPEAKER: He has the right
- to collect papers if he has forgotten
them. What is wrong about it?

SHRI PILOO MODY: On a point
of order.

SHRI MADHU LIMAYE: On a
point of order.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to make
a submission,

MR. SPEAKER: No submission. The
‘Home Minister.

SHR1 JYOTIRMOY BOSU: The
House had no business for seven
minutes. ...

MR. SPEAKER: He was on his legs

SHRI MADHU LIMAYE: On «
point of order.

MR. SPEAKER: On what?

SHRI PILOO MODY: Kindly recog-
nise either im or me.

MR SPEAKER: Look at the tone 1in
which he 1s talking.

SHRI PILOO MODY* I am only
talking loudly so that you hear me.

MR. SPEAKER: I am hearing Mr.
Madhu Limaye.
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SHRI JYOTIRMOY BOSU: Sir, I
move a motion that the Home Minister
is considered unfit for his job; he has
shown utter gisregard to the House...

MR. SPEAKER: No, please,

ot warrnen few - qrasT b
watar adifod, arwer aew

MR. SPEAKER: After all, we are
all human beings. {yy & we v &7 &)
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SHRI PILOO MODY: Mr Speaker,
Sir, now that you have revived the
humour of the House, I will speak
softly.

MR. SPEAKER. I always do it But
when you speak, I also fcel tempted to
do it.

SHRI PILOO MODY: This 15 what
is known as human action and reac-
tion. ..

MR SPEAKER
of us are human.

I wonder if both

SHR] PILOO MODY- Except that
some people are under strain and the
others are not.
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[Shri Piloo Mody]

As far ag ihe eventy that transpired
between 1200 and 1815 hours are ton-
cerned it is a fect that fhe Minister
was called. He also started asking for
some papers st thy same time. I am
sorry that you in your explanation have
failed to grasp titis puiat. Thereafter,
1 asked in the interrugnum may I ask
the questions? If you had allowed me
to ask these three questiong, you could
have saved the Govéinment a great
deal of embarrassment,

MR. SPEAKER: Just listen to me,
please. I allowed those members who
have given the notice. If I had allow-
ed you, I would not have been able to
stop others.

SHRI PILOO MODY: 1 have not
finished. Then, I moved a motion and
you chose not to recognise the motion.
Thereafter you found that for a full 73
minutes no papers were supplied to the
Home Minister on the basis of which
he hag to make a staterpent. If he
could have either produced papers or
words . .. (Interruptions) the House
would have gquietened down and we
would have heard him and he could
have gone on for full ten minutes
saying whatever he has to say. Then
he received ten minutes later two files
which were delivered to him....

MR. SPEAKER. What is wrong ab-
out 1t?

SHRI PILOO MODY: I am about
to tell yoy what is wrong.

SHRI K. LAKKAPPA (Tumkur):
He cannot make all kinds of inferences
like that.

SHRI PILOO MODY: Members of
Parliament, when they become Minis-
ters find it impossible to carry their
own files. Even if only one file or two
light fileg are to be carried, they must
have a chapprassi to carry them. This
i one of the points we have to note

My last point is that when a particu-
lar thing happens in the House and the
Speaker thereafter explatns it 1 think
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that the explanation must be commen-
surate with the action.

SHRI DHAMANKAR (Saiwandi);
Is it parliamentary for Shri Madhu
Limaye to say:

fafateT vTae Wy gERA vT R &

SHRI K. LAKKAPPA: Under the
garb o! points of order, fthey are
making accusations.

oft et we Fog - gare et
ara gy anfows &) w1 o

W WERT . VT e & P,
W waw § gfai )

SHRI PILOO MODY: There is no-
thing unparliamentary about the werd
‘Hajamat’. Only if he had said it to
you, it would have been indelicate.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY,: 1 was in the Rajya Sabha
answering some questwons and naturally
1 went with the papers concerned with
those questions., After 13 O¢ clock 1
entered here. NWaturally, I wanted the
file concerning thid... (Interruptions)
1 do not want to reply to some of the
remarks made.

MR. SPEAKER: I have replied.

SHRI K. BRAHMANANDA REDDY:
1 am prepared to reply. Even without
the papers I could continue to reply.
But the point was this. With regard
to a few numbers that T wanted to in-
form the House 1 wanted certain pa-
pers. Yesterday while the discussion
was going on I trled to submit to the
House that 30 names were forged,—
were found to have been forged,—and
out of them the authorship is attribut-
ed to Yogendra Jha in 14 cases and in
2 ceses the authorship is attributed to
Shri Tul Mohan Ram. And some Mem-
bers asked what about four? Where
are those people? That is why I was
searching and trying to find those Pa-
pers from which those names could be
got; Shri Jamilurrehman and Shrk
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Ramshekhar Prassd fingh. And re-
g the other four names which
were d to have been forged but
whose authorship was gof definite, I
bave glready cemmunicated to  the
House what the four npames were.
‘Therefore, I am just trying to give the
information to the Houee, §ir, so that
they might not put forth questions on
that One other statement which I
made was that investigations did not
disclose that any of the officers who
dealt with the matter was involved in
the commission of the offence—that is,
the offence indicated in the charge-
sheet, that Shri S. M. Pillai had stated
that Tul Mahan Ram and Shri Yogendra
Jha had informeg him that Shri N. K.
Singh had advised Shri Tul Mohan
Ram that he ghould submit a fresh re-
presentation signed by several Mem-
bers of Parliament to strengthen the
handg of the Minister for reopening the
case and that Shti Tul Mohan Ram
had also represented to Shri S. M. Pillai
that an additional sum of Rs 20,000
would be needed for paying to Shri
N. K. Singh. In the course of investi-
gation no evidence became available
to corroborate the statement of Shn
8. M Pillai. It was this information
which I hed communicated in my
staternent and nothing more sholud be
read into my observation,

Shri Vajpayee raised the question
regarding construction of a school
Referenceg were made to a letter from
8hri Tul Mohan Ram recovered during
investigation. I understand from the
CB] that this lefter was written on
13th March 1973 by Shri Tul Mohan
Ram to Shri Kaleshwar, Mukhiya of
Village Saraini. The letter does not
contain any reference to Shri L. N.
Mishra or his late father. It only
speakg of Shri Tul Mohan Ram’s desire
to have a school constructed with the
help of the villagers and his intention
to raise funds therefor.

Eo far a8 impounding of licences fis
concerned, references were also made
to what gome memberg describeq as
the impounding of the licences in ques-
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tion and I hsg stated that during the
investigation of the case certain licen-
ces had been seized and that on an
information from the CBI ordery had
been imued that no clestance should
be allowed agminst the memaining li-
cences. The object m my referring to
this aspect was only to inform the
House that none of these licenceg can
now be made use of for any purpose. 1
bad also mentioned in the course of
my statement that the question whether
these licences were the subject of
any transactions in violation of the con-
ditiong of the grant of these licences
or of the relevant provisions of the Im-
port and Export Control Act is being
looked into. I would like to elaborate
that in the course of the investigation,
the CBI had grounds t suspect that
there might be some trafficking in these
licences. When the Ministry of Com-
merce was informed of this they issued
‘show-cause’ notices to the licence-hold-
ers and took action untll decisions are
taken on the replies to ‘show-cause’
notices. It may be recalled that on
9th September my colleagwe, Bhri D.
P. Chattopadhyaya had clearly inform-
ed the House thet if any malpractice
came to light in the course of investi-
gation, necessary action would follow.

References hag been made m the
course of discussions that the Govern-
ment have not placed a copy
of the report of the CBI. and that a
copy of the chargesheet has not been
made available to the House. I would
like you, Sir, to appreciate the Govrn-
ment's position in the matter It has
not been the practice of place accessi-
ble documents on the table of the House.
Nor have T come across any instance...

SHRI SHYAMNANDAN MISHRA ;
This matter involves Members und in-
vestigation has been done in accord-
ance with the commitment made in
the House. The entire CBI report will
have to be placed on the Floor of the
Housge.

(Interruptions)

SHRI K. BRAHMANANDA
REDDY: I may be sllowed to malee:
my statement.
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MR. SPEAKER: I would request you
not to interrupt each other,

SHRI JYOTIRMOY BOSU: S8ir, 1
Tise on a point of order. I stick to my
+origmal privilege motion dated 12th
.September,

The Home Mimster who is supposed
i1p have known all the consequences
and other implications had clearly
slated:

‘1 am making a promse, I am
giving an assurance that, after the
investigation is over (Interrup-
Hons),

MR, SPEAKER: That is all there.
“Yeu mentioned all this in your speech.
What is all thus?

SHRI JYOTIRMOY BOSU: He
said :

‘1 am giving an assurance (In-
terruptions).

MR, SPEAKER. It 1s now beyond
1he stcope.

SHRI JYOTIRMOY BOSU Sir, he
said

“....the first thing that we will
tdu 1s to come to Parhamentary and
say, ‘This 1s where we have arrived,
.pleage tell us what we should do’
1t 15 only after that, ., (Interrup-
tiong).

MR, SPEAKER; Mr. Bosu, 1t is not
a point of order.

SHRI JYOTIRMOY BOSU. Sir, I
beg of you not to treat us like this
Since you have allowed my point of
order, you must hear me.

MR SPEAKER: It 1s not a point
of crder. Where 15 the point of or:der?
Do not make a speech. You have al-
ready mentioned all thig in your main
speech, I do not know whether you
do 1t knowingly or unknowingly. You
mentioned everything that vyou are
-mentioning now in your main speech [
allowed you only om a point of order.
But, you are just repeating the speech.
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SHRI JYOTIRMOY BOSU. My
point of order is that the Home
Minister had given a cleas and cate-
gorical assurance. The Government
has committed itselt before the House.
He said that this case may come later
on atter the invesigation is completed
and then the House may....(Inter-
ruptions).

MR. SPEAKER: This is not a point
of order. This is a matier which you
raised. Kindly listen to me that this
18 not a point of order. This is your
repetition.

SHRI NATWARLAL PATEL (Meh-
sana): You should not monopolise
everything to yourself. The hon.
Minister is making a statement, I
you want to put questions, you may
put them afterwards.

MR. SPEAKER: What is your point
of order, Mr, Limaye?

SHRI SHYAMNANDAN MISHRA:
1 have got a point of order. (Inter-
ruptions)
ot vy fomd  wene wgiaa, & At
"ETET W Tl wEAT g Wfww 3w
g1  fr: owifras sTeHEw e wY 3
frafrarf = 8 Frese o WMo
mefras Rz i & 7 Afaw A
¥ WY wTT 97 q W AQT ) W9
gfer A 2 zfAd . ag
#q agd @ fui 5z ofroy Y &1 27
TZ A B oToAT oA B wer
Ft qf3a, & f3 Fau faw 97 w7
9T # AIT 79§ fend wAT wEew By
wr§ oFafan TTawe 2 ¥ #rf frww
4@ oY wifgn 1w gw E1 SEe
Frhm s @ aasrafeat 7
war gw =f2® o2 A rdr &d & fy wary
7 A awg gAiw Al !
SHRI H. K. L. BHAGAT (East
Delhi): Sir, I rise on a point of order.

MR, SPEAKER: What is your point
of order?” My ruling is that the Home
Minister is not bound to supply you
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cessible documents. He may do that
ay not. The rule is very clear.
wants to do it on his own, he
do that very well but, there is no
mpulsion under the rules as far as
e accessible documents are concern-
 The rule is very clear on it.

"I say that the Minister is not bound
to produce the accessible documents.
But, if he, on his own, cbliges a Mem-
ber. he can do it very well. (Inter-
TUptions).

Don’t quarrel with me. The rules
are very clear.

=t Wy foma : ey adias, gF
At 7 FAr Aifge | Afw m A
ST @1 AeE T AT AR} £ #
[T FT T F€ J7 qfewrzz FHF
fog sztera & o7 &T 43 7 AW AN
= FITATAZI S WE | FIH IE &=
AT §T # g a1 sfewiss AT & foy
IR HER S daig % ! W7 TFET
SFaEl 1 A9E I R E 1 F AW
goRT &L & A H1Y &H1 1 g | §9
T qiaz e qET qeEfaw Agid @ #)

r

MR, SPEAKER -
ruling.

I have given my

r

SHRI H. K. L. BHAGAT. My
point of order relates to the points of
Order being raised by the hon. mem-
bers. I want to kncw how many
points cf disorder can be raised in this
House in the nams of points of order
by a member at the same time and
day unconnected with issues before
the House. 1 want you tp decide this
once and for all. How many points of
disorder can be raised in the name of
poitat of order? (Interruptions) I have
not finished. I am speaking with your
permission. It has become a habit
with those honourable members to
raise points of disorder in the name of
points of order and misuse it. I want
to know how many timas can a mem-
ber raise points of disorder in the
name of points of order and not let
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the Minister speak thus creating dis-
order in the. House? I want. your
ruling.

SHRI MADHU LIMAYE: I want
your ruling on my point of order.

SHRI H. K. L. BHAGAT: How
many points of disorder can be raised?
I want io know (Interruptions).

SHRI MADHJ LIMAYE: Is a Pre-
sidential Notification not #n accessible
document? Is Gazette not laid on the
Table?

TEHMMATUSRTE | 30 & ad H(1ST ¢

g HAAT IOFETH Ay gl WA @)

& £qq qigz o1 SIS0 g RlEW  Srgar
g1

MR. SPEAKER: My ruling is that
he 1s pbound tfo give an accessible
document. He is not bound to supply
it. If he wishes to give it, I have no

objection. The rule is very clear, I
do not come in.

sit wg feam@ : smo &t AT SR
for Fvadi 47 \IT 9T WRT TAHE AT
Tifeg | & 39 & 7w AT W@IE |

St wew fage IwEt @ e
ARG, B9 A Fg1 2 f¥ T g™y S9-
Y §, S &1 W@q & [%¢ Hal "erq
Fggu =gl ¥ JfFw am F fedw &
FAET FRIA @T |

weae wgred - K A feawadifaarg o
AT g TTE 4 F e d T E ar

I do not come in. But you cannot

compel him.

#t wew fag awmEr - wews
walkd, U a%al FT 9% g | 1T
Har #RRA o dAte Mo FY 1A
fR & %@ 0w 9g @ & | & A gFAT
3 f& gt <= fR @ar vt o3 @y
A | AT TRiA = wfea arEw
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fiver & frar & v oz 377 AT A F
are # HTo dYo H;TZ0 Fr feqiZ &1 aF
fazar aTrar | afFa eF T g feemr
qEr AT 1 Az F FIATAWATE
AT TF BT GITT ALY 2 1 (FAXAA)
ag AZ7 AT 7IAAT | (ETAAIA)
T w147 § OR 3 94 wgiea e
& faafer & are ¥ a1 @27 e & qmEd
TE 7@ W E | o dYo ATEo F HFA
S A & fad w330 feaem &
wag sTrert afafr £ wraTEl a1 e
oI 757 # faar ) 3w e § afafq
FY 455 4 Froa) fady A F 1 SAAy
OF ART AL U7 2 1 F 398 97 F%
gATAT ATZAT § | WA wHAT FFA F
fF @70 av> Frg =7 A 350 2 w9F
Qo qFo fAF FT ATT T 1 22 I,
1973 F1 ITE T YT wIa T )
St gAMITLA, Y wAEE  HIF,
Y FULF, ofT 777 qoIA, Y TAFILN
s, AT ROA9TE OTITIT, AT ATTILGO
HqIZ | T4 A9 £ Frod T Hro dTo
ﬁrio T 9GT 2 |
“gag Py T AT Ay a7
gEEAT F T FIFr I AT FITT A0
@l | A gaTdEa wfgar ¥ 3- fagea
FT ATH Frt 759 Framas 2g7 7% 77
frar IA& weirs =7 gIAT oF FET
qraIrA A fRaT 1 AT dEa ¥ T TR
& o7t o Frgrry A apemaA S FArer
afaF s ora AT gmdF F F )
W AraFew ¥ et wr Bt avz A
qrafa 747 & Fadr 1 fRdr sl fRag
F AWM 9T agT I FIT ZT AFAT
FL AT Fﬁ‘ﬂrmﬁrﬁ = & faara
w1 Frafor £ A1 sxfer Prive w1 ATH
FAT X@T AT | AT IATETUT CHo
fto § a¥mar ff 57 frarers &1 AT
st wfaT T fivy, 3 I A9
& Tiity faar = <fagza fiex & amm az
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=’1’Eh‘@‘trt E1 SR fem 1 s aar fa
wdfta Ay Fraad o & 7w o Fraea
gy 9T faarma orfas Gezartdi &
FLF-F4T GFT & SAr | A fq A"
q g4 [rAr sufEs § 07

wI| W& . UE OF A &
grfgorr  wfre omeT £F e FT AT 7

ot wre AR qiagar: T
T FT TEE | Ag &AW Ao Ao
Mo F a8 & | Tg AT WFEA W
geTrasr &l fem 2 &1 Jg Fg e
araadt AT ¥ A ge Far, 4@ 4l 7l
T 39 @r gtz TE ) (zTeiar)

SHR] SHYAMNANDAN MISHEA:
Dishonest CBL

oY wey fag e qidy - 51w oo
i | Y gaagToE Fea 2 o

“orfera avg # gAY qIAT 240 2
aeRTd e & § A asry s
g 1 feamx w1 4% 9ard @l
ared T 7 | rsteg ey @ir ) welT
g ¥ TR enlage 2

EEw ).

SHRI ¥X. LAKKAPPA: 1 rise on a
point of order. How do you allow a
speech now? He is making a speech.
The whole speech must be expunged.
(Interruption)

=t wew fagrh areegt . e
weRa, § AT =1gan g bt a‘T
TS A 37 IETAG Fl gl a@T
AT ST & AT AAT G m#aa?a:r
39 TEATES & GATAT 341 G & Wwa ¢
(exgemR) . . HAT AT FI
T g A & g5 299 qx 2@ |

O WG ¢ 9T WA 97 &
featat Eaer w &Y var v
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SHRI PILOOD M.ODY
was the first to be on my 1egs, on a
Ppoint of order, I would like to draw
your attention to rule 368 of the Rules
of Procedure. It says:

“If a Minister quotes in the House
a despatch or other State paper
. “which has not been presented tg the
¥ House, he shail lay the reievant
paper on the Table:

Provided’'—etc,

Piease note the word “shall”. “He
shall iay the relevant paper on the
Table.”

An HON MEMBER: Read the pro-
wiso also.

SHRI PILOO MODY. Since he in-
sists on my reading the whole of it,
I shai]l read the proviso also; it says:

“Provided that this rule shall not
apply to any documenis which are
stated py the Minister to be of such
a nature that their producion would
ke inconsistent with public interest.”

Now. sinre he has forced me to read
the second paragraph also, let me say
that under no stretch of imagination
can protecting Members of Parlia-
ment, guilty Ministers and officiale be
part of public interest.

Sir. the Minister said that it was
not the practice—I want you fo note
each word--not the practice, to lay
accessible documents on the Table of
the House. Quite apart from the fact
that it is a totally false statement,
because there are ~ many accessible
documents that have already been
laid on the Table of the House:

What is more....(Bell rings).
What is the pcint of that Bell?

MR. SPEAKER: You have put it.

SHRI PILOO MODY: No, I have
not finished. What is more the fact
is that this particular enquiry was
ordered by this House and therefore
the report must come to this House,
not to some judge, not to some judi-
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ciary, not to some Government
office, but to this House. |

SHRI SHYAMNANDAN MISHRA:
One pmnt of order relates ‘to  the
Chair itself. During the last session,
vou would be pleased to recall that
I had demanded certain papers in-
cluding the FIR and you had been
pleased to say—other Members also
tecok up this issue—that had I inform-
ed you would have taken steps to
make these paperg available to the
House. Sg this case comes at a
particular stage in the development
of the maiter, Ii does not come all
from the blue; it has got a history
behind it.

Secondly, so far as the CBJI report
is concerned, may I ask you whether
the commitment of the hon. Minister,
that facts would be placed before
the House so that the House would
be able to decide what is required to
be done in this matter, stands or not.
Would that reguirement or commit-
ment be met by presenting tg the
House a mutilated and manipulated
and distorted version? Because the
House must be placed in a position
to judge what course of action is re-
quired in the given -circumstances,
Therefore, for the hon. Home Minis-
ter to teli the House that the CBI
report would not be made available
to the House is something which the
House would not countenance., And
since it involves the honour of the
Members and the dignity of the
House, the entire document will have
to be placed on the Table of the
House.

SHRI SOMNATH CHATTERJEE
(Burdwan): The question of acces-
sibility of a document is only rele-
vant when there is a specific rule,
Here we have a rule, 368. Whether
a document is accessible or not,
whether it is convenient or inconve-
nient for Members to get it, that
rule spemﬁca]ly provides that if any
reference is made to any State paper
or despatch it shall be laid on the
Table of the House irrespective of its
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being accessible. If there is any prac-
tice aq he sald, such prectice cannot
override the specific rule.
even a direction by the hon, Speaker;
it is & rule of the
a constitutional backing and it cannot

=
3
L3

State is involved, only when there is
overriding public interest involved,
an exemption is provided,

this question hag come up, it is not
showing respect to the House to ask
the Members to go in procession to
Tis Hazari Court to apprise them-
selves of the contents of any police
report; when a commitment has been
made by the hon. predecessor to this
House it must be honoured. The
Ministry 15 a continuous process and
a change in the incumbent of ®
Mimstry could not mean getting
away from an assurance given to the
House.

MR, SPEAKER: May | make the
pomtion very clear? There is no
need for any excitement. The rule is
about accessible documents, of which
you can get copies, prinlted reports.
etc. My remarks applied to fhat. As
you all know in that case when it was
held to be an accessible document, I
did not deny that, That is the back-
ground. I did not deny. When he
said accessible document, whether the
CBI report is really accessible or not.
1 am much in doubt about this

I em clear about FIR, about
statements before courts, about re-
ports, publications, etc. When you
get excited, you do not listen to me.

SHR] SHYAMNANDAN MISHRA.:
No, Sir.

MR, SPEAKER: Really you think
that my observations have come
because of your long, harassing
speeches. Kinﬁlymkeitm-srmted
that they are not. If simply this
quuthnhu‘bamuhdwhcﬂm‘thil
rwjg.wmibh or not, that'
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House that facts enabling the House
to come to a judgment about the
future course of action would be
placed before the House.

MR, SPEAKER: I will see the
wording of that also. I will look into
the whole case. Mr. Limaye, I think
1 did not give my ruling to contra-
dict you, but I iust invited your
attention to the rule about accesgible
documents,

dqm:mmﬂﬁﬂ—ﬁ
Fwrdf &Y ghear &t @@ 7 G0
wYT W% arE gy o
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Parliament is seized Of the matter.
All the documents, whether accessible
or not, should be made available.

SHRI P. K. DEO (Kalahandi): On
a point of order, S Today Mr.

ed me to prod
copy of the CBI report. At that
the CBI report was
Patnaik. Now

]
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So, taking “ipty tion the
historic ruling of Speaker, the

Government should suo motu place
the CBI Report on the Table of the
House It may be placed in the
hbrary so that all of us can study
the entire CBI report

MR SPEAKFR Now the question
is whether 1t should be continued
now or taken up after lunch

SHRI P K DEO Sir, what 18
your ruling on the CBI report?

SHRI K BRAHMANANDA RED-

DY I can complete 1t in another
ten munutes

oft wew fagrl syt wema Y
W fex A€ o ara wga arfeT
QTET W% WHET I |

waw wpew wea afsd

SHRI K BRAHMANANDA RED
Dy I wis npt quoting frym anv
report After checking up with the
investigating authorty, such informa-
tion ws 1s available I haie sought to
give to the House Reference has
been made in the course of discus-
gions that the Goveirnment have not
placed a copy of the report of the
CBl and that a copv of the charge-
sheet has not been made available to
the House I woilld Tike you, Sur, to
appreciate the Government's position
in the maffer It has not been the
practice to place accessibTé documents
on the table of the House Wor héve
1 come across any instance when a
chargesheet 1n a cnminal case hes
been placed on the Table of the
Houge I have already communicated
to the House all the relevant infor-
mation contained mn the chargesheet
Since, however, some hon Members
mmmthmkihatwemtmnsm
withhold nformation from the House
1 am srranging to have coples of the
chargeshest made avalable to the
Parllament Librery.

- e o
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SHRI ATAL BIHAR] VAJPAYEE
What about the CBI report?

SHRI K, BRAHMANANDA RED-
DY The chargesheet j5 really the
result of the CBI inqury

SHRI SHYAMNANDAN MISHRA
We do not want any information
which is distorted (Interruptions).

sit wew fagrdy st 3 SR A
HHAT LW g | RES AT H WG XY
&fgw a1 ¥

SHR] K BRAHMANANDA RED-
DY 1 would, however, Lhke to crave
your indulgence in respect of de-
mands for copieg of other statements
recorded during the investigation,
The law provides that these state-
ments can be used only for Limited
putposes 1n the cowse of a criminal
tria?  We would not ke to do any-
th.ng, that may not be striclly in
ac. tdance with law, and may pre-
judice a fair trial The duties of the
v estigating authorities have been
set out at legth in the Code o Cn-
mital  Procedur¢, to which I Fave
diawn your kind mttention on the
12th One of the prinapal duties of
the investigating officer 15 that ac
svoy, as the investigaions are Con
pleted, a chargesheet or a final report
shall be laid before the concerned
Magistrate I can quote some deci-
slons of the Supreme Court to
substantiate this, but I am not doing
that to save the time of the House
My object mn referring to the legal
provision was only to indicate that
the 1nvestigating officer had no option
or choice mn the matter

This brings me to the maost 1m-
portant 1ssue 1a1sed m the course of
vesterday’s discussion At the tme
the discussion took place m this
House early mn September, the pos:-
tion of the Government was that it
would be necessary to ascertan bv
competent mvestigation the full facts
concerning the serious jsgues rsised
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definitely known in the flrst week
of September was that except one
Member, all the other 20 had denied
having signed the memorandum in
question, There was no information
as to how then these forgeries haa
been brought about. Whatever may
have been the suspicions of the diffe=-
rent seclions of the House or even
of the Government, it was not clear
as to what the motivation was for
perpetrating something unheard of in
the annals of our Parhamentary
history. Above all, though stray
references were made to different
individuals, there was no definite in-
formation as to the persons who were
behind the representation containing
the forged signatures of 20 Members
of Parliament When repeated de-
mands were made in the House that
an nvestigation into this matter
should be undertaken by a Com-
mittee of the House, the Government
reiterated their stand that such in-
vestigation should be left in the hands
of the appropriate statutory agency,
particularly when there are suspicions
about commission of criminat offenc-
es. It was in this context that my
predecessor and the Law Minister had
assured the House that the results of
the investigation would be promptly
communicated to the House.

13 hrs.

It could not have been anticipated
by the Government that the investi-
gation would disclose that several per-
sons of whom only one was a Member
of Parlijament would be involv.d in
the commission of the conecerned
offences. The investigations have
prima facie established that outsiders
are as much responsible for the com-
mission of the concerned offences as
ane Mamber of this House. It would
now be for the courtsfo give a finding
about the natGre and complicity of
not only the Member of Parliament

., NOVEMBES 21, 104

assurance to inform the House of

results of the investigation did not,
therefore, preclude the posgibilitv of
chargesheets being filed in respect of
those against whom criminal offences
were prima facie made out. The
House was equally aware of its own

read into their speeches,
that would be wholly inconsistent
with their knowledge of parilamen-
tary practice and of law. The law
requires that as soon as the investiga-
tion is complete, either a chargesheet
or a final report should follow. The
rules of parliamntary procadure ex-
clude discussion on matters which
are sub judice. Hence when my pre-
decessor and the Law Minister spoke
in the House, they should not be
assumed to have promised a discussion
which would be either violative of
the legal requirements or of the par-
liamentary practice. What was
promised was only what would be
congistent with law as well as par-
lamentary practice,

The fact of the matter was that we
wanted to seek and would still wish
10 seek the guidance of the Houge
sbout appropriate steps to be taken
for protecting the rights of the hon.
Members. In our view, Sir. the
action taken by the Government by
way of expeditious Investigation and
prosecution of persons suspecicd to
nave forged the Sgnatures of several
Members of the House iz the appro-
priate step to protect the rights of
the hon. Members

References were made tn the
Mudgal case and it was suggested that
the present case is similar tn that
earlier precedent. In my view, Sir,
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I hawe ln- able t.o unﬂunmd the -
W ‘thére was wil' any quutlon

having committed any
erhnlnnl offerice. T wig only the
question of propriety of his conduct
thet was involved. In the present
cage, it is not only a question of 1m-
propriety of conduct. It only ques-
tions of impropriety of a Member's
conduct have been raised, there can-
not be any doubt that the Mudgal
precedent should be strictly follow-
ed. But where questions of impro-
priety are indistinguishably mixed up
with questions of criminality, it would
be in the best traditions of this House
to await a judicial verdict before con-
sidering any action on the improprie-
ties involved. Secondly, in Mudgal’s
- case, again as far as T have been
able to ascertain, mo stranger was in-
volved. 1t ws the conduct of Shri
Mudga]l and Shri Mudgal alone, In
the present cue, the House will
recall that three persons are being
prosecuted of whom only aone is a
Member of Parliament. The impar-
tance of thig distinction should not,
in my view, be missed.

It is, therefore, our view, Sir, that
no breach ol privilege of anv .kind
has been committed by any of my
colleagues.

SHRI MADHU LIMAYE: On a
point of order. He cannot speak for
other Minigters. Mr. Brahmananda
Reddy ean speak only for himself.

it w1 waw Quhrgter fuisivad
¥ fasms grar &1 ngud, o amere
%ﬁﬁwmﬁqﬁahwerg ) E Y
¥o 4y s Wi suw < fifaa
&Y AL & wrAn Qo

MR. SPEAKER: If need be, I can

ask him also to come. We adjourn
for lunch to reassemble at 2.00 p.m.

130 hra,

"."he Lok Sabha adjourned for Lunch
“ i Fourdeen of the Clock,

——
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The Lok Sabha re-gssembled cfter
Lunch at four minutes past Fourteen
of the Clock. - :

[Mgr. Derory-SpEAKER in the Chair.]

QUESTION OF PRIVILEGE—Contd.
ImpoRT LICENCE case—Contd.

MR. DEPUTY-SPEAKER: Papers
to be laid.

ft g fomd - ot ag e T A
ar 3 gewi & gra ar wiw £ 7 ¢
fr ot wrz—

MR, DEPUTY-SPEAKER: 1 under-
stand your point of order. Would
you listen to me now?

<ft sy ford : g1 Y Y, & oY
% ? oo e e wNr e 9T A
£ S FAT § @y w5 fader | A
w § 1 ¥fet ¥ ox amiz e it
T2 @ § 1 % fraw Y F wwrn gt
wrgaT 1 A o oY i Wt W g
wses%ﬁmwmltﬁ:‘ft
H Y vk o foo s g fgewr wal
WERT X 0 wTGATAT § yaferd wweat
®Y 7 wfawr< s gt ¢ fr ol 9t
A wif Y fo sxr Y A A &
F«&qﬁ:wnh‘maﬁm o
§ Twifs A& sar af @ fe
@ Svi W ww oW W e
TR 1 WY 368 ¥ gy whew §
O ¥ a2 ) faeg Wi T gy
g q.
MR, DEPUTY-SPEAKER: I am

alraid Mr. Limaye has got the stick
at the wrong end. 1 know that this .
matter is hanging.

AN HON. MEMBER: You are
slﬂrkin;mpons!bilﬁy
ﬁnnnwn' PAKER: 1 do not
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[Mx. Deputy Smker}

intrude into other people’s responsi.-
hﬂity;hlsnotlnmymtum. But I
have been told that Speaker hag kept
this matter pending. (Interruptions)
Don’t dispute what I say please, At
that time, the proceedings in the
House were continuing, the Home
Minister had concluded his statement,
some Members were on their feet and
the Speaker said, he would look into
the matter. And I suppose what you
say also is part of the matter to be
looked into,

SHRI MADHU LIMAYE: No.

MR. DEPUTY-SPEAKER: What
do you want to dispufe? You don't
want me or somebody else to come
haltway and try to cook the dinner
again. Too many cooks poil  the
broth. Somebody has started cook-
ing the dinner and if | come in
between I would put more of salt or
more of something then what hap-
pens?  So, 1 would advise you to
leave the matter at that; vou never
had it so good: the whole matter
would have been finished yesterday.
You had the whdle of yesterday and
all headlines in the papers today,
(Interruptions) Just a minute please,
Today again the matter has heen
raised. Tomorfdw™ you will have
headlines and when it is raised to-
morrow, day after tomorrow it will
come again Thus the whole week
had gone. I think you should be
satisfled with that; you never had it
so good, Now, Papers to be laid on
the Table,

SHRI MADHU LIMAYE: Let Mr,
Brahmananda Reddy have all the

headlines by glving the CBI report.
dt ft wré o food sy ==Y &Y
ety frddly | qafed vz g fe
ww & weri & a1 el
¥ ot w7 ot v wrk ® foied WY
R A w9 AT W WA
7 gt g et ¥ v A e
wrget f | W Y TRt R
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Under what nife are you prevent-
ing this, I would ‘like to know. A
point of order was raised under Rule
368,

s few far o3 e @
g% o aur wrwer wff & wola¥
I W TG & A W §
W oWt T Y W sfay
Wi st ok o oy
W g T W Wi Ay o

I am dead serious about it
T WX YR 7 dro Ao Wrko ¥Y
f¥d o wmgav g

How can you stop me? I am claim-
ing a right under the rules of pro-
cedure. You cannot stop me.

arsY WY Atk § & &9 AT £

SHRI S. M. BANERJEE (Kanpur):
The point raised by Mr Madhu
Limaye 1s quite valid. Refcrences
were made to certain statements and
report, said to be CBI “eport-we
don't know whether that it CBI
report or not..read out by the hom.
Minister before lunch hour. What is
demanded wunder Rule 388 1s:
Supposing a particular portion has
been read from a particular report
that report should be laid on the
Table of the House. The question ig
very simple. For 'your information I |
may quote two instances. One is
about the audit report regarding
Asiatic company.

MR DEPUTY-SPEAKER: No. No.
Your point is clear Please sit down.

&t wee fw (ggEE)
YT WEIEG, BN AT B oF Fowwy
AR LR R E L R A
g5 @ T | weTet wgE A gy foqw
qedfFt TR Y IwanT g O
aq =@ g€ & | e oty Rz oft 3
& o e Pear , sw caga et
wfewr ot ot € ot Fodvd &Y et o

" - v
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e gl W & e fedrfiamas
vt ot oft felefr | AT g g §
WEE WOT | O WS w0 g 8, AT T
o wgE W wear § W g 4T 99
gt ¥ 1 Afew o AN A EAE
o &%, W @ Srafon o v
T guT § | gW qawd § {0 qurey
W & oWl ® o  ax wrefa S
fMafigrgwcgs T W &
TR a7 W wow @GR e
WEEA A AT A% L1
WERT ¥ Faad ifﬂ"g* % {ﬂ!ﬁ'
T & 1| g &t i wdt g o
@ ¥ 1 Tg FROR gw wger ot AR
% § v ol 9 ¥ g vee, A GE
6, B AT T Wt &7 g1 §

MR. DEPUTY-SPEAKER: 1 am on
my legs Please sit down. Agam I
am saying that you are catching the
wrong end of the stick I am not
stopping anybody. The only thing I
want tu pomt out .s that the
Speaker has said, he will :onsider it
and, therefore, the ruling will come
from him Please, do not expect a
tuling from me.

SHRI MADHU LIMAYE: Please
read out the Speaker's direction,

a demand had been made by some
hon, Members on this side that the
CBI report should be made available
The Speaker had said: according to
the rules the Minister is not bound
to lay anything which 1s an maccessi.
ble document, The rule might not
bind the Minister to lay it but it also
dees not prevent him from layng 1t

It he takes an attitude of assisting
the House then there is no reason
why that chargesheet should not be
made- available ag the FIR had been

KARTIXA 30, 1808 (SAKA)
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the view of the Chair that this
matter has reached a stage where
everybody should try to assist the
House in coming to a considered
conclusion, at least, as far as the
rights and responsibilities of Parha-
ment go in the matter, without
encroachung on the authorty of the
courts, the Parliament has certain
rights and responmbilities 1n the
matter For that purpose, it would
be of assistance to the House to get
the relevant documents and papers.
I think that would be the correct
attitude to take Tnstead of standing
on some techmical plea. What is
wrong with that? (Interruptins).

MR. DEPUTY-SPEAKER: XKindly
bisten to me. Please sit down quietly.

SHRI MADHU LIMAYE: The rule
1s ‘shall lay’ (Interruptioms).

MR DEPUTY-SPEAKER- Order
please I am here to regulate the pro-
eceedings of the House. As I can
understand, there may be confusion,
may be a dispute about what the
Spraker said before

SHRI MADHU LIMAYE: We ure
not concerhed with what the Speaker
saixd We are concerned with the
rules and the Constitution

MR DEPUTY-SPEAKER That 15
the difficulty You do not even allow
me to put the things to the House s0
that we may understand what we
are doing

Now, as T understand. the Speaker
has saxd ‘T shall consider all these
matters’, that 15 to say, this narticular
item of the agenda—the privilege
notices and almost everything that
has beeen 5said including points of
order. I understand there i3 not one
point of order but there are manv
other points of order too This 1tem
is held over by the Speaker and he
said he would consider the matter
That i3 the main point. And that is
why before coming fo the Chair 1
ascertained from  the officers of the
Table ag to what happened.
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SHRI INDRAJIT GUPTA: The
proceedings can be soon, (Interrup-
tions).

MR. DEPUTY-SPEAKER: Oraer,
please. I was fold fhat these are the
Directions of the Speaker that we
proceed to item NG 2—Payers to be
laxd on the Table” aud onwards and,
therefore, I am not going back on
that,

PROF MADHU DANDAVATE
iRajapur Please pernut me to
make my suabmission. You were not
present in the House and I would like
to give some information which
might probably help the Chair [
may tell you that there are a number
of Members who raised the privilege
1ssue. The issues raised were not
related only to one Minister but a
number of Ministers, To-day the
Home Minister had made a starement
in connection with the privilege issue
raised. The Speaker then said that
we adjourn for the lunch and the
matter would be taken wup at 2
O’clock or even afterwarads. He made
that statement. There are a number
pf issues that are to be taken up.
There are three additional privilege
issues and, therefore, fhat matter has
to be separated from fthe issue that
has been raised by Shri Limaye, For
the convenience of the House, in
order to facilitate the discussion to-
morrow and consideration of the
entire matter tomorrow, if we are in
possession of the C.BJI Report, it
will help tomorrow's proceerings
And that is why we want that you
should give a clear direction that the
C.B.1. Report should be placed on the
Table of the House. That is exactly
our contention.

ot Ay fomly : TameneE wEeT, o=
*frg< wTRa T35, oY RN TET fr =™
TR FY & IR forgr FFwT | AP
7% NN e o1 47§ Afad
witfeg g fed gq ofs wmg 1 =
wrgw g e weeeTew fr grew W
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MR. DEFUTY-SPEAKER: Just a
minute. I have gut same additional in-
formation. Here 15 the situation in
which I get no help whatsoever. May
be, the Ministers on this side may be
able to help me. I have ascertained
lrom the Table that the proceedings
are not yel available What the Table
tells me now 1s that Speaker adjourned
the House ilor lunch and he onliy said
that the House will re-assemble at 2
O’clock.

SOME HON. MEMBERS®' Yes.
SHRI MADHU LIMAYE: Right.

SHRI P. G. MAVALANKAR (Ahme-
dabad) That ig the position.

SHRI INDRAJIT GUPTA: In other
words he did not say that at 2 Oclock
when we reassemble, papers will start
hommg laid on the Tablle.

MR. DEMUTY-SPEAKER: Kindly
sit down--This 15 my difficulty. When
things are kept hanging in thig way, we
all run into trouble.

SHRI MADHU LIMAYE: Unfortu-
nately, yuy were not in the House;
otherwise, there would not have been
any doubt.

PROF. MADHU DANDAVATE: You
remain in the House.

MR. DEPUTY-SPEAKER: [ will tell
you one thing [ may not meet any
of you, I may not meei any of the offi-
1als. but there 1s nothing that happens
in this House that I do not know .....

SHR! MADHU LIMAYE: What was
the last remark?

MR. DEPUTY-SPEAKER: Let this
be taken note of by everybody.

SHRI MADHU LIMAYE: 1 take it
thet you have a listening device in-
stalled in your office,

MR DEPUTY-SBPEAKER: OQOrder,
order. This is exaclly where T want
the House to help me ag to how to pro-
ceed with the business. The House
was adiourned. XA ceftain itbm ig be-
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ing considered and the Speaker gaid,
‘We shall reassemble at 2 O'clock’.
1s that 80?—There 18 another additional
information. A matter is being discus-
by members of this House quoting
made by members of this House
quoting « patiicular rule of the House
The House was adjourned The Spea-
ker said that the House would reas-
semble at ? O'clock and that the
would consider the matter,

SHRI INDRAJIT GUPTA
over lunch

That 1s

SHRI MADHU LIMAYE What mat-
ter?

MR DEPUTY-SPEAKER"
what I should do

SHRI MADHU LIMAYE- I will help
you.

Tell me

wit T ¥ AT A A A T
sA ¥ g A o

TERR TP KR AT 4T T .
(wasra)

MR DEPUTY-SPEAKER 1Let us
get on with the business first

oft vy fordy & farards qTwr @1
g 1 ot wgmee P AT AR
g war i sTgw 98 Wi e
TR ¥ Wt i W wEw A FEATE
e & fey wafior vaT ST w7 &Y I
for gm Mo fasd 1 &1 a0 & A
faa®w AT ST0g0 §Rd I A wEW W
FHT FNE TATSEAT T gET A
qTRAT Gdr srign fa S wrver o @0
a1 It WY wHr e Sfza ffaers
¥ Afew Ao AWET | E &7 OAF
® @uT X ®rE wwTRten gt § A 34
% e v ¥ AT AGT g war A
g ST wATH §
MR DEPUTY-SPEAKER' There is

no understanding with me—this much
I can say.

KARTIMA 30, 1886 (SAKA)
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SHRI MADHU LIMAYE' The offi-
cial conveyeq to you the information.
Then 1gnore it completely.

MR DEPUTY-SPEAKER

Which
information?

SHRI MADHU LIMAYE This was
not stated in the Hous® Why aie vou
relving on this information?

SHRI INDRKAJIT GUPTA Some
agreement wag reached with some! ody.

MR DEPUTY-SPEAKER I do not
know anything
SHRI MADHU LIMAYE Then 1g-

nore 11 Let us proceed with the mat-
ter

WY AR 97 & ffad 1 wro WY
art agi ¥ @ TR § e weeEiew
3T "R qat =g &, fe AmeT oY W
TETE TEN T2TAW R @IE 7 W
g &Y wer Efen grame dx E A
o w1 oo G & Sfew g &
TR E T =7 368 FT TR AG AW
folT I | WA T6® IIC AGTW GTRT
W SR W 2 )

“If a Mimister quotes in the House
a despaich or other State paper

MR DEPUTY-SPEAKER Do not
go to the rule agan That does not
come ln NOwW

SHRI MADHU LIMAYE ‘“which
has not been piesented to the House,
he shall las the relevant © per or the
Table"

He shall lay 1t on the Table,

ox fme & f QA @ IfRT
T AT AT WIETCR ST I
Gammaarg | R AIREEE R
fol daT =€ g
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Shri Hukam Chand Kachwai rose—

MR. DEPUTY-SPEAKER: Please sit
down. I have understood the situation.

Now I am not concerned at the mo-
ment with this particular rule. I am
concerned with how to proceed with the
business of the House. This ig what
I am concerned with. Now I have
heard you. I have heard others. Let
me also hear what the Minister of Par-
liamentary Affairs has got to say.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Sir, some hon. Members
said that there was a lunch upstairs
which wag hosted by the hon. Speaker.

SHRI
(Patna):

RAMAVTAR
Lunch for whom?

SHASTRI

SHRI K. RAGHU RAMAIAH: That
is not very relevant, I suppose. At the
lunch—I do not want to mention names
—one of the hon. Members opposite
was also present. I was also there.
1 asked the hon. Speaker, what is to
happen at 2 O’clock. He said “You
will proceed with the rest of the busi-
ness. This will hang over; this will re-
main; but you will get on with the
ther business;” meaning, the laying
of papers, Call Attention, and so on.

SHRI MADHU LIMAYE: Laying of
papers, that is, the CBI report.

SHRI K. RAGHU RAMAIAH: Lay-
ing of papers as per the agenda, and
then the Call Attention. That is what
the hon. Speaker has told me. One of
the Members sitting opposite was also
present and he heard it.

SHRI MADHU LIMAYE: I am not
concerned with your understanding. I
go by the rights. What are our rights?

=t gFW 92 FJIW ;- ITEIE,
#g1ea, form aw ag ==t 7o & ofr ar
AT sere wEteT ¥ ag T 3o
TR FAT AT e RTF AR
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qew F a7 Ta9R 4% | 8, WA
TR 9QI AT @ AR 99 g0 a9 & fag
I3 AR | T T weAT 7 agr 6 A A0ST
@1 FFIeT g JeH! A g7 < a9 AN
QaETFL | I HIwT FHq=T G0 44T |
IG5 I3 WA AT o |9 & faa
Haw &1 W1 a7d g7 4g Fal far 4T
fauas1 (%G &7 &, 97 999 S 8687
HFIATET T @1 4739 3@ Atforg |
I G AT, (T ¥ a1 qT6 2 |

SHRI P. G. MAVALANKAR: Mr.
Deputy-Speaker, Sir, what happened
two minutes before 1 O'clock was this.
The Home Minister was on his legs
and gave a statement, certain informa-
tion. In the middle of the statement,
a large number of points of order were
raised by many of us on these Benches.
They have been heard by the Speaker.
Then, when we were approaching
1 O’clock, ang there wag some kind of
officia lunch, the Swneaker interrunted
by saying that we shall now adjourn
for lunch. At that point of time, with-
out the Speaker entering into the rae-
rits of the points of order—he was
waiting and wondering—at that point
of time, the Home Minister got up and
said that “because my statement 1s
very short. if yoy will allow me, I will
be able to finish it.” Therefore. he was
allowed to make it. ile made the state-
ment, and when he completeg the state-
ment, immediately, several of ug got
up. because we wantad to raise points
of order. At that point of time, the
Speaker said, “Now, we adjourn for
lunch to re-assembje at 2 O’clock.” He
never said that after two. when we
re-assemble, we sha!l o to the next
item; nor did he say that we will con-
tinue whatever is going on. All that
he said was that now we shall adiourn
for lunch and re-assemble at 2 O’clock:
it obviously meang that the matter
which was left over at 1 Q’clock be-
fore lunch should be continued with-
out imterruption, At that point
of time, several of us got
un and

we wanted to raise points of order.

were on our lezs;

L —
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8o, I request you that we should be
permitted to raise our points of order
on the statement which was madé by
the Home Minister on the matter, That
is where the matter stands. (Interrup-
tions) What happened between 1 and
2 ‘at lunch-time between the Minister
of Parliamentary Affairg and the Spea-
ker is not the property of the House.
We must proceed from the point left
at the time when the House adjourned.

SHRI H. K. L. BHAGAT: Sir, a
point of order was raised when some
of the Opposition Members stood up
and said that the CBI report should
be placed on the Table of the House.
They said that the Home Minister was
quoting from the same. The Home Mi-
nister. in his reply said that he was not
guoting from the report. But the Spea-
ker made certain observations; he said
that he will have to look info those
aspects whether it is an accessible do-
cument or not.

Secondly he made certain other ob-
servations, (Interruptions)

SHRI MADHU LIMAYE: Don't mis
quote the proceedings. You cannot telf
lies.

SHRI H. K. L. BHAGAT: Please
do not interrupt and do not treat me
like that.

MR. DEPUTY-SPEAKER: Allow
him to finish.

SHRI H. K. L. BHAGAT: You, Sir,
will gee from the record yourself. The
Speaker said that there are certlain
practices in the House of Commons and
“I wil]l have to look into all these.” That
means, on the points of order which
were raised, the Speaker kept hig rul-
ing reserved. On this, some of the
Members said that assurances had been
given. The Speaker went to the ex-
tent of saying that “I will check from
the records; I am not giving any assu-
rances but T wil! look into this.” So.
when those points were raised, what
he had to say finally, his point of view,
the Speaker kept it reserved.

KARTIKA 30, 1896 (SAKA)
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Now, the hon. Members on that side
are getting up and raising the matter
again. You, Sir, are absolutely cor-
rect. Now, they are compelling you,
and are raising the same points of
order again and asking you to give a
ruling right now. Supposing the Spea-
ker takes up the position, he says, he
will study the matter and then give a
ruling, can the Speaker be compelled
to give a ruling right then? This is
what they are doing.

MR. DEPUTY-SPEAKER: Will you
kindly listen to me in calm; let there
be a finality to thie. After all the mat-
ter has to be clinched and has to be
decideq and this Chair has to do it.
Thig is the accepted practicee I am
concerned with this limited question:
the business of the House. Let us not
confuse the two. What is the business
of the House? Let us confine oursel-
ves to this item?

PROF. MADHU DANDAVATE: The

business of the House ig to respect the
rules.

MR. DEPUTY-SPEAKER: I am
here to safeguard the rules. I am here
also to conduct this House. I am here
also to say that these rules are not
adequate to run this Parliament in
modern conditions in this country; I
have said this many times.

SHRI MADHU LIMAYE: We need
your assistance.

MR. DEPUTY-SPEAKER: Kindly
take my assistanre. Let me state the
case very clearly. The Table has given
me the information that this privilege
question was being discussed; the Spea-
ker adjourned the House for Lunch
and said that the House woulg meet
at 2. In the ordinary course when
the House adjourns it means that a
business under discussion would he re-
sumed: vou would take it that way.

SHRI INDRAJIT GUPTA: Are we
to take cognisance of what happened
outside in lunch time? We cannot
cognisance of that. : :
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MR. DEPUTY SPEAKER . When
any hon. Mémber speak$ I must listen
very patiently; but whenever I get Up
to say sdomething, Members....I do
not know what I should say.

I am grateful to Mr. Raghu Ramaiah
for the information that he has passed
on to the House because I think it is a
help. ... (Interruptions) Whatever he
has said in the House has gone on re-
cord and therefore the Chair must take
cognisance of it.

SHRI INDRAJIT GUPTA: He is
referring to some private conversations
over lunch.

MR. DEPUTY-SPEAKER: It does
not matter. If he has said something
outside I do not know but he has said
this in the House.

PROF. MADHU DANDAVATE: If
he mentions the menu of the lunch,
that will also go on record.

MR. DEPUTY-SPEAKER: Why don't
you allow me to speak? There is a big
difference between what a man says
outside and what a man says inside
the House. The moment he brings it

in the House.....Even if I bring my
wife into the House, it is open ang it
goes into the record....(Interrup-

tions). Whatever I say to my wife in
my bed room, it does not matter; but
when I mention it in the House, it
is part of the records.

SHRI S. M. BANERJEE: Did you say
‘bring my wife’? Do not bring; other-
wise people will ask that she should
be laid on the Table.... (Interrup-
tions) ,

MR. DEPUTY-SPEAKER : Mr.
Raghu Ramaiah has made a statement
in the House; it has gone on record;
apart from being a statement it has
come from the Minister in charge of
Parliamentary Affairs. He hag also
quoted the Speaker and said that the
Speaker hag told him that at 2 O’cleck
this item would be taken up. This was
not told to me; this was told by Mr.
‘Raghu Rimaiah to the House and
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fhrqugh the House to me. I take cog-
nizance of that.

SHRI MADHU LIMAYE: Any
diréction from the Speaker must come
to the pefson in the Chair not through
the Minister. We do not recognise
him and hig messages.

MR. DEPUTY-SPEAKER: 1t does
not matter. The minister has passed
on the information and I take cogni-
zance of it. Rule 25 says:

“Arrangement of Business:

On days allotted for the transac-
tion of Government business’—I
think this is Government business—
“*such business shall have precedence
and the Secretary-General shall ar-
range that business in such order as
the Speaker may after consultation
with the Leader of the House deter-
mine :

Provided that such order of busi-
ness shall not be varied on the day
that business is set down for disposal
unless the Speaker is satisfied that
there is sufficient ground for such
variation.”

From what Mr. Raghu Ramaiah has
told me I take it that the Speaker has
solemn!y conveyed to the Minister for
Parliamentary Affairs and the Minister
for Parliamentary Affairs has solemn-
ly conveyed to the House that the
Speaker has varied the business and
we go on to item No, 2, Papers to
be laid on the Table.

=t w9 foed : gqrenst wgiEd, AW
QEZ H1E HTST §—03 74T W€ AT
rET —48 ' %ZeY -feFomm am
fe fraarer ATfesi——5g MET TIT | w8
TEAT 335 fordr oG & 25 F1 Sf@y—
g fag arET dgT qe ST @ 8 7

MR. DEPUTY-SPEAKER: The Spea-
ker has varied the order.

=t 7t foer® : Aferw snF AT A
OS] 97, A I W@ 40, IqGor 47
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SHRI INDRAJIT GUPTA It 15 not
Government business It 15 business
arnsing out of the privilege motion moy-
ed by members' on this side of the
House. That 18 given priorily, accord-
ing to these Directions.

MR DEPUTY-SPEAKER. I concede
in the printed order paper ¢irculated
fo members, perhaps this 1tem was not
specifically mentioned but m thi. order
paper before me and the Speaker it 1s
mentioned

Here the entry in tvped letters s
“IA"; 1t 15 not “2",

SHRT INDRAJIT GUPTA That 1<
for th. Chair's guidance

MR DEPUTY-SPEAKER 1t ihe
busine s of the Hou e Soon after
item 1, Questions, hc took up this
busiress, because 1t 1s there. It 1s
the S:enker's prerogativc, Yo have
agreed to hug teking it up Not only
the Swveaker hag the prerogative to
arrargc the business, but you also
agreed cn jt, Now, again, 1 cay it is
the Spualeer's prerogative to vary the

business of House, and he has
done it let us get on
with the husiness.

1441 brs,
PAPERS LAID ON THE TABLE

Dock Womxses (Apvisory Com-
MITTSE) AMENDMENT Rulss, 1974,
NOIFICATIONS UNDER MERCHANT SHIP-
PING ACT, 1858 AND ANNUAL ADMINIS.
TRATIVE RFPORT oF GUJARAT STATES
RoAp TRanNSPORT CORPORATION FOR
1972-T3

THE MINISTER OF STATE IN
THC MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): I beg to lay on the Table—

(1) A copy of the Dock Workers
(Advisory Commuttee) Amendment
Rules, 1974 (Hindy and English ver-
sions) published in Notification No
SO 2820 in Gazette of India dated
the 26th Dctober, 1974 wunder sub-
section (3) of sectron 8 of the Dock
Workers, (Regulation of Employment)
Act, 1948 [Plared in Library, See No
LT-8522/74].

(2) A copy each of the following
Notif eaticns (Hiadr nnd Enghsh ver-
sior.) under sub-se.tion (3, of sec-
tion 456 of the Merchant Shipping
Act 1958 —

(1! The Examinatwon wf Macters
and Mates (Amendment) Rules
1974, published in Notification W0
G.SR 1129 ;n Garete of India
dated the 19th Ociober 1974

(1) The Meitnant Snipoing
(Examination of Engireeis 1n the
Muichant N'1vv) Amendment Rules
1974, publiched in Notification Mo
GSR 1130 n Gazette ot India

dated th  19th October, 1974
|Placed 1n L.brary, Sce No., LT-
8523/74].

(3) (i) A copy of the Annual Ad-
ministration Report of the Gujarat
State Road Transport Corparation for
the year 1872-73 under sub-section

(3) of section 35 of the Road Yrans-

Pt Gerporation
c!une (c) (i) of thengwmﬁm
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dated the 9th February, 1974 issued
by tha President in relation to the
State of Gujarat.

(u) A statement (Hindi and Eng-
lish versions) expleining the reasons
for no laying the Hindi version ot
the above report. [Placed in Lib-
rary See No, LT-8524/74].

ANNUAL REPORT OF PRAGA Toors Ltop.,

SECUNDERABAD FOR 1872-T3 AND NoTI-

FICATIONs re, NAvy (PENSION) AMEND-
MENT RECULATIONS, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J,
B PATNAIK)* [ beg to lay on the
Table—

(1) A copy of the Annual Report
(Hind: and English versions) of the
Praga Tuols Limuted, Secundeiabad,
for the jear 1972-73 along with the
Audited Accounts and the comments
of the Comptioller and Auditor
General, thereon, under sub-scction
(1) of section 6Y9A of the Compa-
nies Act, 1956 [Placed m Library
See No LT-8525/74)

(2) A copy each of the following
Notifications (Hind; and Enghsh ver-
sions) under section 185 of the Navy
Act, 1957—

(1) The Navy (Pen<ion) Second
Amendment Regulations, 1474, pub-
lished 1n Notification No SRO.
309 1n Garette of India dated the
5th Octobc1, 1974,

t11) The Navy (Pension) Fir t
Amcndment Regulations, 1974 pub-
lished 1n Notification No SRO,
337 1n Garetle of India dated the
12th October, 1974

(111) The Navy (Pension) Thard
Amendment Regulations, 1974,
published 1n Notification No. SR O,
363 1n Garette of India dateq the
19t October, 1974,

f1v) The Navy (Pension) Fourth
Amendment Regulations, 1974, pub-
lished in Notification No. SR.O. 364
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in Gazette of Indis dated the 19th.
Octpber, 1974 ([Placed in Library.
See No. LT-8528/74].

NOTIFICATIONS UNDER MINEs AcT, 1952
AND Emrrovezs’ Provinznr Founp
(SEvENTH AMENDMENT) ScEEME, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): I beg to lay on
the Table—

(1) A copy cach of the following
Notifications (Hindi and English ver-
sions) under sub-section (7) of
section 59 of the Mines Act, 1852:—

(1) The Metalliferous Mines (Se-
cond Amendment) Regulations,
1974, published in Notification No.
GSR 1009 in Garzette of India
dated the l4th September, 1974

(11) The Coal] Mines (Second
Amendment)  Regulations, 1874,
published 1n Notification No. G.S.R.
1010 in Gazette of India dated the
l4th September, 1974,

(1) The Coal Mines (Thurd
Amendment) Regulations, 1974, pub-
lished i1n Notification No G,S.R.
1092 in Gazette of India dated the
5th October, 1974.

(1iv) The Metalliferous Mines
(Third Amendment)y Regulations,
1974 published in Notification No.
GSR 1093 in Garette of India
dated the 5th  October, 1974.
[Pluced i Library See No LT-
8527/74)

(2) A copy of the Employees’ Pro-
vident Fund (Seventh Amendment)
Scheme, 1974 (Hindi and English
ver<ons) published in Notlfication No,
GSR 1095 in Gazette of India dated
the 5th October, 1974, under sub=-
section (2) of section 7 of the Em-
ployees Provident Funds and Family
Pension Fund Act, 1952, [Placed in
Library See No. LT-8528/74).

L
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1438 ke,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

JREPORTED CLASH BETWEEN TRIBALS AND
POLICE TN ASSAM

PROP, MADHU DANDAVATE
(Rajapur): I call the attention ot
ihe Mmister of Home Affairs 1o the
following matter of urgent public
importance and request that he may
make a statement thereon:—

The reported clash between the
tribalg and the police in Assam re-
sulting in the death of eight per-
sons

THE MINISTER OF HOME AF-
FAIRS (SHRI K, BRAHMANANDA
REDDY): 8Sir, Government deeply
regret the recent incidents in Goal-
para district of Assam resulting in
loss of several lives and injuries to
a larger number.

On 18th November 1974 Boro peo-
ple mainly volunteers of Boro Sahitya
Sabha and workers of Plains Tribals
Counci] of Assam armed with lathis,
spears, daos etc. marched in proces-
sions to picket and close down Go-
vernment establishments and institu-
tions in Centres like Sidli, Kokrajhar,
Bijni and Gossaigaon in Goalpara
District of Assam, in violation of the
prohibitory orders under Section 144
Cr. PC. already promulgated in the
sensitive areas. They made a bid to
overpower the police and the secu-
rity forces and take control of Go-
vernment establishments and institu-
police made lathi charges
tear gas to disperse the
tore order, Two CRP
lives at Sidli as a re-
attacks on them with

from behind. The
personnel had to resort to fir-
which resulted {n the death of
civilian and serious injury to
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On 18th Novernber 1974, there were
vielent attacks on the Magistrate and
party in Bijni and the police
tuporied to firing twice after lathi-
a8 L8-10.

:

charge and tear gas shelling proved
ineffective. Three persons from
among the agitators were killed and
some more were injured. It is also
learnt that two persons were killed
and some injured in police firing in
Kokrajhar, In Bijni, Gossaigaon,
Kokrajhar a number of potice and
CRP personnel got injured and some
seriously.

As recently as on 16th November
the State Government had intimated
to us that they had had discussion
with the representatives of Bodo
Sahitya Sabha on 12th November on
the issue of Roman script for Bodo
language and that another ~ound of
discussions was contemplated. It is,
therefore. unfortunate that the inci-
dents should have taken a wiolent
turn,

PROF. MADHU DANDAVATE:
Mr, Deputy-Speaker, Sir, I am rather
surprised at this type of statement
that the Home Minister has made.
if you carefully go through the word-
ing of the Calling Atienfion Natice,
1t specifically refers to the reported
clash between the tribals and the
police in Assam, resulting in the
death of eight persons. In the in-
troductory part of the Statement by
the Home Minister, he has said:

“Government deeply regret the
recent incidents in Goalpara dis-
trict of Assam resulting in loss of
several lives and injuries to a lar-
ger number.”

I am really pained to find that even
after such a ghastly incident has
taken place, the Home Minister hés
not found it fit to go into the causes
of the disturbances that had taken
place, He has not gone into the de-
tails of those who were killed and
those who were seriously injured He
has not tried to put forward in his
statement as to what are the reasons
as a result of which the gituation got
precipitated and what are the steps
that sre likely to be taken by the
Government to see that there will be
no recurrence of similar develop-
ments in the future.
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correct and whether
interpretations are correct.

Firstly, I would like to point out
to the Home Minister at the very out.
set that the subject-matter of the
Calling Attention becomes extremely
serlous because it deals with the pro.
blem concerning the weaker sections,
like, the tribals and fhat too in an
area which 1§ h sensilive area on
India’s border. Probably, before the
formation of Bangladesh, the situa-
tion was still more serious, After
the formation of Bangladesh, to
some extent, the situation has been
relieved. But even fhen the situation
continues to be extremely serious. 1
am very sorry to find that in the
statement that has been made by the
hon, Mimster, no Background of the
incidents has been Fven at all. It is
just a statement that is given by a
bureaucrat and it only deals with a
number of persons who were hit, the
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scnpt but thelr demand was that the
script to be utilised should not be the
Assamese gcript but that the Bodo
language should have the Roman
script. They wanted to start the
agitation as early as on 8th Nevem-.
ber, 1974. But, after that, the les-
ders of the agitation were conducting
talks with the spokegmen of the Go-
vernment in Assam gand they ex-
pected that an amicable gjettlement
could be arriveg at, that the rights of
the tnbals could be protected, that
the asprrations of the tribals could be
reflected in the policy of the Govern-
ment and, as a result of that, they
announced that their initial agitation
which was supposed to be started gm
8th November would start on 18th
November and, in the meantimme, the

:
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one among those who be-
lieve that, when sensitive issues
come up, there must be an attitude
which must be an attitude of accom-
modation on the one side and an
attitude of firmnesg on the other,
Government must make up i1ts mind
how far they are going to accommo-
date the point of view of the tribals;

Mwhy is it that it is dangerous to go
beyond the particular point. But
even the legitimate demands are not
properly considered. Even about
whatever are the extravagant de-
mands also, there should be a method
of persuasion. The point is not dri-
ven home to the tribals, Sometimes
Ahe tribals are provoked to pre-
<zipitate action, and that has happen-

of tribals, perhaps the extremist sec-
tion among the tribals would not
have been driven to the polint of de-
manding a separate State at all
Dangerous reports are coming up im
the press and some interested parties
are also putting forward the claims
of that section. A report had appear.
ed in the press, if I remember right
in the Times of India, Bombay, tiH
29th May, 1973 that youngsters be-
longing to the plains tribal commu-
nity agitating for a separate” State
comprising the northern belt ot Goal-
para and other areas in the lower
Assam region were given training in
arms in Bengal and they were being
despatched to Assam. This is a very
dangerous report. Some interested
parties might be interested in trying
to develop animosity between the
people of Bengal and the people of
Assam. People like us who are com-
mitted to the concept of national in-
tegration and radicalism do not want
such fissiparous tendencies at all
Such reports appear in the press and
nu cognizance is taken by the Home
Minister about such reports. They
do not come out with a statement
whether this particular news report
is correct or not. And if such news
reports go completely uncontradicted,
different types of elements can take
undue advantage of that. Those who
are interesteq in driving a wedge
between the people of Assam and the
people of Bengal so that they may
preserve their own power positions
do mot feel it necessary to contradict
these reports at all. But I such re-
remxin uncontradicted, they
provoke certain extremist wections on
both sides. On the one side,
who are guided by romanticism
that there is a certain
where they can get
can get training

certain
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the people of Bengal, that has gone
uncorrected and that has not heen
contradidted by the Government
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[Prof. Madhu Dandavate]

Therefore, they may feel that an
allegation has been made against the
people of Bengal and unnecessarly
a feeling of animosity may grow. I
think this is a game of power politi-
cians and I am surpriséd to find that
the Home Minister at no stage con-
tradicted such reports. If these re-
ports are correct, they must try to
see that such exfrémist activities are
nipped in the bud and if they are
incorrect, they must come out with
a categorical statement that it 15 a
false report that has appeared in the
press and nothing of that type has
been done,

A news report has appeared that
when these agitations are going on,
certain sections among the tribals
were making efforts to see that this
particular agitatloh™ does not go
beyond a point where flsSiparous ten-
dencies may develop. But the com-
placent Assam Government did not
take note of the cofclliatory attitude
at all and they probably wanted to
teach a lesson to fhe extremists.
Probably drunk with power, they
took up the attitude that they were
quite powerful to take up the chal-
lenge and ‘we need not sit with the
tribal leaders around a table and
falk with them’. With that arrogant
attitude and with that complacent
attitude they precipitated a crisis and
as a result of that, the agitation is
going on.

Qur own experience regarding any
such agitation in which the language
element is Involved is that if at the
right moment the flasiparous tendencies
are not nipped in the bud, such agita-
tions have the potentiality of threaten-
ing the integrity of the country and the
integrity of various States and, there-
fore, the complacency of the Govern-
ment, the arrogance of the Govern-
ment, the negligence of the Govern-
ment in this particular case becomes
extremely unpardonable.

Lastly, I want to ask the Home
Minigter that when members of the

weaker sections like the tribal coim-
munity launch an agitation, the Police
must always be prepareg fto' talke
greater risks. On a number of occs-
slons eminent men in public life
have said that the problems of law
and order in this country have to be
tackled in a more humane manner,
There are countries like France where
there were students’ agitations there
was a threat to the Government and
almost 1t appeared that it might lead
to insurrection, even then the police
did not fire, only sator hoses ‘were
used and at a later stage there was
a rapport with the studenis establigsh-
ed. That is the method in which
some of the democratic countries deal
with the problems of law and order.
But, unfortunately, in our country,
when members of the tribal commu-
nity try to stage a demonsiration on
the basig of demands which may be
justifiable or which may not be justi~
fiable, 1t 1s for the Government to
decide upto what point they would
accept their demands, When
memberg of the tribal community put
forward their demands. it 15 necessary
that towards the members of the
weaker gections you wmust show
tolerance. Let me conclude by saying
that just as we are talking about
equality and soclal mobility, we
always believe that as far as the
weaker scctions are concerned, mere
equality of opportunity has not helped
them. A preferential jopportunity
should be given to them so that the
lag that has developed for centuries
may be ended. Similarly, in dealing
with the problems of law and order
angd agitations launched by the weaker
sections, our society and our OGov.
ernment must be prepared to show
a greater tolerance because for cent-
urtes they have suffered, they have
suffered indignities, they have suffer-
ed atrocities and, therefore, the
society as well as the Government
should show a greater toleramce to-
wards them. We show more
tolerance towards the black-markete-
ers, we show more tolerance towards
smugglers, we show more tolevance
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towards the powerdrunk people.
When I say we show more tolerance
towsrds black-marketeers. I mean this
‘Government, I am not talking about
the opposition. The Government show
more tolerance to black-marketeers,
this Government show more tolerance
towards smugglers, they show more
dolerance to power-drunk people, to-
wards those who are indulging n
malpracticegs and those who denigrate
<even the dignity and honour of the
Parliament, but when the masses
drawn from the weaker sections like
the tribals and scheduled castes rise
in revolt and lead an agitation, you
try to be trigger-happy. Remember
that the tribal problems can never b€
dealt with on the basis of a trigger
happy position. If you suppress them
on the basis of bullets you will get
wonly bullets in return. You will not
get cooperation. This is the basic law
of nature in any society which the
Home Minister must remember. Let
fim try to deal with this problem in
8 human mannef.

1500 hrs.

SHRI K. BRAHMANANDA REDDY:
1 heard Mr. Dandavate with rapt stten-
tion, It would be incorrect to say
that Assam Government has been act-
ing or has acted in an arbitrary or
<omplacent manner. Sir, you will be
aware That Assam Government took
a very sympathetic attitude to these
1ribal people. Out of 15 million people
the tribal people of Assam are about
13 and odd lakhs and out of them Boro
people are 4 lakhs and odd. If vou
sep how they are distributed, you wall
find that they are about 30 per cent of
the tribal population, Thir is 13.29
according to the 1971 census. Now,
these 4 lakhs and odd Boro population
is distributed in several districts and
in certain pockets here and there,

PROF. MADHU DANDAVATE: Are
you pleading that the smaller the
minorities the greater can be the in-
iclerance?

SHRI K. BRAHMANANDA REDDY:
No, not at all, why do you presume

such things? The smaller the people,
the weaker the people, the poorer the
people, the neglected the people are,
the more and more the Government
tries to do, the more and more they
take care of these people. I contradict
his statement that Government is inte-
rested in safeguarding blackmarketing
and s0 on. And I may pownt cut to him
that the various steps that we have
taken in recent months would clearly
show that we want o take the string-
ent measures and most vigorous action
against blackmarketeers, smugglers
and so on which unfortunately the
hon. Members are trying to defend,
I do agree that we must have most
sympathetic attitude towards the poor
people and as far as we can we should
try to help them and agree to their
reasonable demands.

They said that Roman script should
be adopted. You may be aware that
the Assam Government, noi now, but
some years ago, have given orders
that Boro language can be taught in
the primary education schools snd it
has been extended also in the second-
ary stage I am told even some text-
book commitiee has gone into 1t and
they are trying to prepare some text-
books for their use and so on. This
is not happening just now but this is
what has been done for the past sever-
al years, So, 1 am trying to remind
Prof. Dandavate that thig 15 not being
done only just now. This has been
done for last several years, Therefore,
it ir not as 1f Assam Government 15
not looking 1nto the ‘emands or gnev-
anceg of the Boro people; they have
been doing 1t earher as vell. You may
also be aware that the State authorities
especially the Education Department
and the Secretary of Educaticn to the
Government of Assam, have discassed
with the leaders and representatives
about these prablems, about the Roman
script and so on but unfortuntely they
could not come to an understanding.
In fact our Commissioner for Linguig-
tic Minorities has discussed with these
Boro leaders on 31-10-74. Discussions
with Boro leaders by the State Govern-
ment were held on 11th Octuber and on
the 12th November the Chist Minister
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[Shri K. Brehmananda Reddy].
of Assam stated that after discussing it
with the Department of Education and
the Secretary of Education if it 1s
sorted out it is all right, If it is not
sorted out then they can go to the
Ministry of Education and discuss, It
it is not settled even then, they can
go to the Chief Mimster and discuss.
We are sorry that sume eight people
died and about a hundred got injured.
Some of them were policemen. It !s
just possible—I canaot say ofl-hand—
some external elemenis may be encour-
sging them. All the same they should
be advised not to indulge in this type
of activity which leads to violence.

In fact, I may submut, it i1s In the
interests of these Boro pecple that they
get assimilated with the Assamese

peaple.

PROF. MADHU DANDAVATE. Sir,
I askeqd a speafic question. I have got
Timeg of Indw clipping dated 28th
May, 1973, If such a damaging report
hag come then it is bad both for the
peaple of Bengal as well as Assam.

SHRI K. BRAHMANANDA REDDY:
You please send that paper clipping te
me, We will look inte that.

PROF. MADHU DANDAVATE: This
news appeared on 28th May, 1973.
The Government should ei.ther confirm
or confradict 1t. i creates teasion
between two Governments.

*SHRI AJIT KUMAR SAHA (Vish-
nupur): Mr. Deputy Speaker, Sir, on
the 18th and 19th of November, 1974,
some ugly incidents took plece at
Goalpara in Assam where as a result
of police firing 9 persons were lulled,
who were agitating for introduction
of roman script for the propagation
of Boro language in the State. The
incidents that hed iaken place can-
not be described as accidental ones
because the sgitetion was continuing
for more than two years and if the
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unfortunate deaths had taken plece
it was mainly because the Govérn-
ment of Assam and the Central Gov-
ernment failed to ded] with the matter
efficiently and in time. (Mmterrup-
tions), PDuring the last 27 years of
Congress rule both in the State and
in the Centre the lot of the tribal
people have not been bettered. My
friend Prof. Dandavate who initiated
the discussion has already given &
detailed background of the pioblem
now being feced by the Bore people
in Assam and about the agonhies of
the tribal people and ag guch I would
confine myself to some gpecific gues-
té:s griging out of the recent inci-
ts

dyring the last twp years complain-
ing about tHa policy of
the State Government which runs
contrary to the hopes and aspirations,
of the Boro people and if so, the

tion is whether the Central Govern-

ment received any protest note from
the Boro minorities of Assam regard-
ing the introduction of Assamese lan-
guage as & compulsary subject in all
Schools and thereby imposing the

Government to this protest note?
Thirdly, 1 would like to know whe-

*The originel speech wea delivered
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the inireductlon of Boro language
through Romhan script within a ume
bound programme?

1 hope the hon. Minister would
give clear and categorical reply to
each of my questions?

SHRI K. BRAHMANANDA REDDY:
There is nothing special in this except
shat be wanted 8 Committes. I do not
think a Committee to probe into it is
necessary. The Government of Assam
is seized of the matter and they are
looking into the matter.

SHRI DINEN BHATTACHARYYA
(8erampur): Have you recelved any
memorandum from the Bore cdmmu-
njty and the other tribal people of
Assam for making their language to
be learnt in the Roman acript? His
question is: whether you have tecelv-
ed eny such memorandum from the
Assam tribal people,

SHRI K. BRAHMANANDA REDDY:
I think the Government of India have
also received some memoranda from
them,

R g G ey (73
ST WEIRE, HAT EET ¥ AT wwT
W g sadgmam N g g
fr @ FATHT ¥ 10 ATRE Y AT
g% 1 & ag T wrgeT g o ag S am-
Wt g€ & for av a7 o aveite s
g A IR ¥ 5y oft e far
yg TF wfafafu fa 4% § W& 3%
wTg a9f ¥ ar ¥ § W) fER g
Wt zamar fe w144 @t SWo@
wé dr &Y IRaT IR AT ? Wy
Q@ Nl wEA ST oA ag
18-11-74 WX 19-11-74 ¥,
(wrewmm) . @ ey s Y At &
et % sy awasy oYt fear 1 a3
Wy g g WS 3 fawr §, fed@t &
w¥ fetr orefe wvaet wgic w1 AW
{ e Qi wrened % former wfg |

& WA HGTEE & STl WTEATE i
g T T N AT RO ET G &
w19 737 & fr % o5 78, WS Wi
gfware i foerd) F o @ ¥ wfes
T s fawTe aTdEET w7 ar wr
WIATAANTARAXGAAT ! W9
A qeRT # dr o Fro wréo a1 o W a1
foraw 3 wrlr ey & gfaare e urg
¥ 3% AT ATHAEY AT Y (W)
oY G &t o wid Y N S oAy
A | AT 9T § IET FOAOr f7Aw
TEYSTETTH AT FT7 ARTER g § 1

& wrwe wrgan § o s ag s
W AR S a1 @ § T e
fovm g §? w9 A g
wiga & 5 Quw fafe &) ?

% WP SR Ay |

ot gew WX wWAW SNy QH
FTHI % o7 WY AEY IAT) WY W
FUY F1 GG A AP EHG Fw |

w0 T § ag wrR=T STeen § e v
agr ¥ favafwars 7 797 agi ¥ Sogefa
§ 4 o adt & o g whew gw
F §a§ weqTTE § A BT LA AY
§ ? a0 yed fg= fovafreea o &
TwE a7 TR AET § S g fawr §
wFiF qartaaTh =€ F=1g 0% 2w
o T { Y AR AT gre R 6
2? Tz WA & v dmwr fily T X
Wi 1 ) offeafa s ard wd
w5 ar o fawne e § e =1 wpfaa
7Py s sy vt ot Frovd o e
o e g€ § SeA T O 9T WK
b § i TRy SO TR W W
W@ ? g Sed & wvgr ¥ ) W
G T (AE TO® | AL FTW0 WARY
ag e & Ay fean g



239 Police & Tribals clash  NOVEMBER 21, 1074  in Assam (CA) 340

. [t g wx wwwm)

wraR oy fa 8 o WiKo fro ¥
ST oY T T Y SR T A ST
ﬁﬁ&ﬂomoﬂo*mm ¥
% g ¥ fvamr ar e § | ey
A &, 3% wig Ferr v §, s
TETHT Wewrd 4@ § | ad W aw
A T 7w o & A )

T @ w &Y agr forer =T 9 W
IS Fawe ww T @ e A
gt sfergre & W &1 IR 9@ WY
o wmwear af & Wik S
P e e g o e
ftrgrer i e ver o Khrre o §
W fRrArgn & § Wi @ aw
W MR AT @ A g &
@ e a wr v fmgre & g
I¥ oY wgi 9% qyrr oy ?

T urd ot werd g€ € w7 weew
oy wiw & oy o & wad
W ow WA T AT AT 2?7 qrerT
T AT Ared O rd Favfow o
s AE & 7 R ww W faww
g ? ¥ fomd g &7 o0 & oR
o< W faaa afgy o ox f & 78
St wrgar § e o w7 & Wy & fRd
! TTF * g1 3% Fd wrad 47 @awqr
NE?wTwTTRET MW E!
¥® fear g ar gt ? A Frar At o &
o fear @ A sy Pogr & 7

SHRI XK. BRAHMANANDA REDDY:
More than Assam, we seem to have
talked mbout Patna. However, 1 would
like to submit, as I bave ~lready sub-
mitted in reply to the previous mem-
ber’s query, that a parliamentary com-
mitiee or any other committes does not
stem to be necessary. The Government
of Assam will certainly look into the
matter, I have alsp mentioned during
my firg reply that the prumotion of the

Boro language and the question of
the people of the tribes to be taught
in their mother tangus hag been
agreed to and is being followed in
the pirmary stage as well as in the
secondary stage. Therefore, it can-
not be said that the Government of
Assam were not alive to the legiti-
mate demands of these people,

So far as compensation is Tohcern-
ed, it is a matter for the Government
of Assam to consider,

ot gew W wwww . SuTSTW
wreT, Y ¥ wvr q@ ¥ Wi ok o
FAC N @ fadr ) B qer er wgt
oY TEAE WS TE & gEHT g W
W ? WA urdEa ¥ O frer
Ol W A e e £ 7 g
qua faft & A anr o= gf WA
wrr @ § 7 ool avew wg ¥ ar
aed & twE @6 ? 78 9§ w@en
afgq | I #Y 7z WY qar @ } vy
M agwRImT IS gt ? A
arsow & arr ¢ 1 A favafaare 1
g frar  favafearaa & gogafa
aredt & 1 s @ ady A forerw Frowr
fry i § 3o frgfer & oo ol
fonrra 7y fagrn 1 qaaww frafer
Ltk

MR. DEPUTY-SPEAKER: 1 cannot
help it. Now, may 1 say that you
are completely misinformed? Bijni,
Sidli etc., are a way out Irom where
the so-called North-Eastern Hill Univer-
sity is situated. The North-Eastern
Hill University is in Shillong, way
up in the hills; and these places are
down in the plains, at a distance of
about 400 to 500 miles.

Now, Mr. Daga,

Wt oy ww wem (o)
eyt WEEw, 18 ATAT 9R
19 TwraT o weawi ¥ wgw W
ffedt ¥ wror far et o
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Y  § , A% sfE o swd
wifge frgr § 1 Ffer & s s
gfeag wemr e wt amtd fed
wwa day % M), wgr ww@ DA WO
dart v ? ureR agy wgE AT A
ur FOr A Ao B § W A
o wgx § fr fawemard Ay W
¥ wrg ¥ oy oy wiforor o of d- faw
% s W g B s el
¥ o Gt wer A @Y e o e
A¥lA§ el §7 A 0w A g
g wRAYd ¥ sTOw WrEvaet
et A ¥ weard gy § W< vew gE R
TR ag aAT AEy Wy w §
g& wew I3 § FaA® O qg Ww
dur 7 17 s T W N Y -
T W ey o § S R
dv § wfer @ w9 WG9 w ®EW
wTRa Y ¥ X W g W a7 §
3q vt TR & weET W@ ae
18 & 19 %Y 9 Tt A AV G 100
wredht e gi-a xw wewr 0 |y
g wardr ? ST gy greaT wteae
w7 7 fagr —uy dEEY R o™
drr w1 FFANA ®y § P TR
femres aar ff 7 wok ATAR FERA
wa feares =it W17 aos faamr ¥ 39
frarem qv &q frorq fmar @ @amw
gz a1 fr 97 Tifeqe 7 o oF ofiws
Ty ¥ ¥ uoet feared woE wwA
@t W7 IF 97 AT AT ACH A ¥
g gt 7 wATA @ ¥ am-
WI9R ST 144 T B} AET w
e W, #fwgz 7 e 99 A
feqr, fear fpx &0 T 97 144 W
drer fxx T WTET EUT) WA HIg-
for wr fors ®04 U a4 A w@A
fe wra 144 f fog ang Tomg f @,
v fow g W wwzd gh W A
it worl gl T e e fifed

242

¥ 9TNIT OF g A gH-4 gy
qv g8 §-¥ s g g f Lo gk
wradt F & IE 97 @S g4, W g
WE TS GA AT U GTg ¥HTE g 7
W9 A W w A fear-fae,
PHTRTE, faodt T Meréraan
¥ AT G 710 A qrAH TS
g o fadt oF o W= e g
frg wrEr fear—an wrév %1 93 wx
e frad we s fean, e few
T 7 9w ey aag wmp g
R e fefawe & amp g
144 @0 A g ¥ A
wmmmnm&m
fre fom awa wzd go, ww A
war arfem &, I i w1 o3 T g
T fred SawY af sty ?

SHRI K. BRAHMANANDA REDDY:
Most of the information which the
hon Member has asked for is contawn-
ed m the statement itself.

“On 18-11-7¢ Boro people mainly
volunteers of Boro Sahitya Sabha
and workerg of Plawns Tribalg Coun-
cil of Assam armeq with laths,
spears, daos, eic marched in pro-
cessions to picket and close down
Government establishments and
institutions in Centreg like Sidh,
Kokrajhar, Bym and Gossaigaon n
Goalpara district of Assam, in viola-
tion of the prohibitory orders under
section 144 Cr P C already pro-
mulgated in the sensitive areas

On 19-11-1974 there were wiolent
attacks on the Magstrate and police
party in Byymi and the police resort-
ed to finng twice after lathi-charge
and tear gas shelling proved ineffec-
tive

SHRI M C DAGA 1 want to see
the order 1ssued Iy the Dustrict
Magistrate Kindly read the order
and tell me what were the places
covered by that order under section
144. ] do not want a general answer.
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SHRI K BRAHMANANDA REDDY
I have not got that order with me
On the 18th two CRP personnel were
kiled ang one civihan was killed On
the 18th, three civihans were killed 1
Bym and two in Kokrajhar A total
of exght were killed I have already
submitted that about a hundred were
injured out of whom there were some
policemen as well

SHRI M C DAGA I say that if
people assembled at four places, how
many assembled at one place?

SHRI § M BANERJEE (Karpur)
Did he count them?

SHRI M C DAGA When an order
under section 144 15 issued by a
magistrate, 1t 15 issued for a particular
locality, either 10,000 assemble at one
place or m different parts of that
area. I want to know this fact. How
many people were encountered by
the pohice® 100 on this side and 200
on that mde or 4007 Or were all the
10,000 persons at one place”

MR DEPUTY-SPEAKER Shr1
Chattopadhyaya to make a statement

1527 e

STATEMENT RE REPORTED DE-
CLINE IN PRICES OF COTTON IN
CERTAIN STATES

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
Mr Speaker, Sir, some Hon bhle Mem-
bers have observed durng discussions
on 11-11-1974, that there has becn a
step dechne In priceg of cotton 1In
Punjab, Haryana ang some other parts
of the country compelling farmers to
resort to distress sales It has also
been stated that the Cotton Corpora-
tion of India has faued to enter the
market and ensure reasonable prices

for Kapas
Government are keen to ensure that

growers receive falr priceg for their
cotton and that the production of
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cotton contisues to incresse in accor-
dance with the Fifth Plan targets. At
the same time, it i» needlesy for me
to emphasise that high prices of raw
cotton will nevitable lead to higher
prices of yarn and cloth affecting con-
sumers at home, including the econo-
mically weaker sections as well as
the competitive status of our cotton
textiles 1n export markets

Ag Hon'ble Memberg mav be aware,
the Agricultural Prices Commission
goes 1nto the cost of inputs of verious
agricultural commodities including
cotton ang recommends support prices
For 1872-73 cotton year, the minimum
support price for the basic variety,
wiz,, Punjab American 320-F, was Rs.
142 per quintal of kapas. For 1973-74
season, the recommended suppert price
was Rs 178 per quintal for the same
variety As agamnst this, average
marke{ prices prevailing in the 1972-
73 and 1973-74 season were Rs 225
per quintal and Rs 200 per quintal
respectively Kapas prices thus
registered a sharp increase of about
265 per cent in the 1973-T4 season
over 1972-73 levels

It 15 understood that priceg of Kapas
of 320-F vaiiety in Punjab, Haryana
ang Rajasthan markety are presently
ruling between Rs 280—Rs 320 per
quintal Though these prices re-
present a decline as compared to the
peak levels reached beyond August
1974, they are on the average still
higher than that the corresponding
period last year The prire levels for
cotton are alsu influenced Ly the level
of purchases by trade and mulls and
in the last few weeks there has no
doubt been some declne in buying
wnterest due to some accummulation of
yarn and cloth This aspect of the
problem has to be tackled effectively
# prices have to be stabilised We
are  actively considering  what
measureg could be taken In this
area

Looking at lint prices, it {s seen that
between August 1973 and August 1074
prices for some of the principal
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warieties rose by as much as 50-80 per
cent, The of Punjab American
32%0-F rose from Rs. 2278 per candy to
Ra, 8601 per candy ie., a rise of 70
per cent. The price of Bengaldeshi
cotton which is also grown in the
northern States rose from Rs. 1686
per candy to Rs, 2089 per candy show-
ing a rise of 60 per ceni. Kalyan, a
popular variety grown mm  Western
india rose from Rs. 2130 in August
1078 to Rs. 4245 in August 1974, a
rise of 100 per cent. Although the
measures taken by Government to
impose stock limits on cotton textile
mills, apply curbs on bank credit for
purchase and stocking of cotton and
reduce the period of validity of Non-
Translerable Specific Delivery Con-
tractg from three months to one
month, had some impact in arresting
the trend to some extent, the fact re-
thains that prices rose in an un-
precedented manner.

Sir, 1 hope it will be agreed that
the extraqrdinary price bekaviour
of cotton prices in the last season
cannot be allowed to set the pace for
pricing of Kapas in the current sezson.
Admittedly prices of eloth, other than
controlled varieties, have also risen
during this pericd. The effects of
these price increases have been
mitigated to some exient by increas-
ing the output of controlled cloth
from 400 to 800 millon Sq. metres
annually. Our objective should now
be to stabilise the price situation both
in respect of cotton and cotton textiles
in the interest of the consumers. At
the same time cotton prices have to be
regulated in a manner which does not
erode the competitivencsd of our
textile products abroad and which
assists in maximising our export
realisation from textiles.

Having said all this, however, Sir,
I would like to assure you that I am

m.wﬁonmumdwwldnketo
ensure & climate in which their pro-
 duetive efforts do not go unrewarded.
While deing o, the twin objectives of
providing fair prices to the growers
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on the one hand and making yarn and
cloth available at reasonable prices on
the other, would have o be borme in
mifd. Our view is that the Cotton
Corporation of India can play a posi-
tive role in this direction. The =sze
and scope of the Corporation’s activi-
tieg will, however, have to be deler-
mined hy a number ot considerations
guch as the availability of funds and
the necessary infra-structure for this
purpose, At the same time, nothing
that is done by Government or iis
agencies should result in any inflation-
ary impact which will run counter to
Government's general objectives of
holding down the prices, especially
of basic commodities.  Against this
background, we are carefully assess-
ing the present situation and subject
to availability of funds that can be
made available to the Cotton Corpora-
tion of India, we are copsidering a
carefully monitored purchase operation
consistent with the overall national
interest.

FROF. MADHU DANDAVATE
(Rejapur): The Speaker had said
that this is am urgent issue and we
will have some discussion at a future
date. If a discussion is not possible,
let us seek some clarifications.

SHRI VASANT SATHE (Akola):
Today I have given notice of a dis-
cussion under Rule 193 on this issue.
I would request you to direct the
Government to accept this notice for
discussion.

MR. DEPUTY-SPEAKER: It is
not for the Government to decide
which discussion should come to this
House. Therefore, I am not going
to derogate the authority of the
Chair by asking the Government to
accept it. The discussion has to be
fixed by the Speaker and the Spea-
ker alone.

SHRI VASANT SATHE: May I
kindly draw your attention to the
seriousness of the matter? In Maha-

mxehm.thnhrmminaaiﬂ-
cult position. Beeause of the nom-
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[Shri Vasant Sathe].
availability of funds, the C.C.I is
not able to make any purchases, So,
these is a complete collapse of cotton

rices.... (inferruptions) I agree with
you that your authority cannot be
eroded. Will you assure us a dis-
cussion on this issue under your
powers?

MR. DEPUTY-SPEAKER: If the
Speaker has said, as Shri Madhu
Dandavate now says, that the ques-
tion is serious and so there should be
a discussion in this House, which has
now been reinforced by Shri Sathe,
I think due note should be taken.
But you cannot expect me off hand
from the Chair to say that there
should be a discussion. After all,
this would be taken note of, along
with the other things that would be
there. Let the Speaker decide it.

SHRI VASANT SATHE: You can
at least say this deserves discussion.
‘That much can fall from your lips, in
view of the urgency of the matter,

MR, DEPUTY-SPEAKER: 1 think
1 have said that much.

SHRI VASANT SATHE: The
Cotton Corporation has no funds....
{interruptions).

MR. DEPUTY-SPEAKER: Shri
Madhu Dandavate has said so. You
have also pointed out the wurgency
and the seriousness of the situation.
Now 1 can see at least one dozen
members on both sides of the House
getting up on this. Therefore, this
itself 15 an earnest of the serious-

SHRI VASANT SATHE: Wow the
Minister of Parliamentary A(fairs is
here. Will you allow a discussion?
v+ 1. (interruptions).

MR, DEPUTY-SPEAKER: 1 can-
not violate the rule. I have accepted
the seriousness of the thing. I have
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mentioned it. 1 have also said that
the members are s0 exercised over
this, then it must be seriqus and,
therefore, it  6deserves a discussion.
But, do not go beyond that,

ot wy fesd (wtwr) ;X0 qw
srdar g7 Mifad 2w freg Ao
Aréswe fam st & fo ot <@g ..,

MR, DEPUTY-SPEAKER: Do not
have a discussion on this.

Loty fomdr : & fownn ot w3
g g, afew gura @ vy g e g oft
@ guw wat & wuy g @ o
fAaF AT FIrAO e F AT H
Y I Fr AT I YavA R

- r—

15.39 hrs.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL®* .

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): 1 beg to
move for leave to introduce a Bill
further to amend the Representation
of the People Act, 1051,

MR. DEPUTY-SPEAKER: Shri
Atal Bihari Vajpayee and Shri S. M.
Banerjee to oppose the introduction
of the Bill.

Shri Atal Bihari Vajpayee—not
here; Shri S, M. Banerjee.

PROF., MADHU DANDAVATE
(Rajapur): 8ir, knowing the Busi-
ness Advisory Committee’'s decision
and agenda, as Mr, Limaye said, it is
probable that we will not be able to
find time. As Mr. Sathe suggeated,
if discussion is not possible, at least
a Calling Attention should be ad-
mitted. . . (Interruptions).

*Publisbed in Gazette of India Extraordinary, Part II, Section 2, dated

21st November, 1074,
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MR, DEPUTY-SPEAKER: Noth-
ing more will go on record. All this
will not go on record.

(Interruptions)**

1 know all of us are beaten by
some bugs at one time or another.
But I never knew that the cotton bug
was so strong with you!

Shri Banerjee.

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy Speaker, Sir, I rise to
oppose the Representation of the
People (Amendment) Bill...,

(Interruptions)

MR. DEPUTY SPEAKER: Mr,
Patel, will you allow the House to go
on? It is very strange that you get
so much excited. What is this?
Kindly cooperate. Will you please
allow the House 10 go on? The busi-
ness before the House is: Mr.
Gokhale has moved for leave to in-
troduce a Bill to amend the Repre-
sentation of the People Act, and Mr.
Banerjee is on his legs to oppose it.

SHRI S. M. BANERJEE: Sir, I
rise to oppose the Representation of
the People (Amendment) Bill as in-
troduced by Shri H, R. Gokhale, and
I would request you to hear me and
then ask Mr, Gokhale to give his ex-
planation as to why the Ordinance
was issued, why this Bill is being
brought. You will recall, Sir, on the
very day when a copy of the Ordi-
nance was Being laid on the Table of
the House, myself and othér members
of this Housé belonging practically
to all the Opposition parties opposed
it. This Bill seeks to replace the
Ordinance.

You will recall, Sir, this was done
frimediately after the judgment of
the Supreme Court in tfie recent case
of Kenwar Lal Gupta vs. A. N.
Chawla where the Supreme Court
iad held that any amount spent by
the political parties would also be

**Not recorded.
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taken into account. I am not going
into the merits of the Supreme Court
judgment. But, immediately after
the Supreme Court judgment, the
Ordinance was promulgated.

Now I come to fhe Bill This is
what is said in the Statement of
Objects and Reasons:

“However, in the recent case of
Kanwar Lal Gupta vs, A, N.
Chawla and others (Civil Appeal
No. 1549 of 1972 decided on 3rd
October, 1874), the Supreme Court
has interpreted the aforementioned
expression ‘incurred or authorized’
ag including within its scope ex-
penses incurred by a political party
or other person referred to above,
In view of the effect which such
interpretation might have parti-
cularly with reference to the can-
didates against whom election peti-
tions are pending, it “became ur-
gently necessary to clarify the
intention underiying the provisions
contained in section 77 of the Re-
presentation ot the People Act,
1851..." -

Certain recommendations of the
Chief Election Commissioner were
referred to a Joint Committee, I was
a member of that Committee; Mr.
Vajpayee and many others were also
members of that. For months to-
gether we considered those sugges-
tions, how the election expenses
could be minimised and how the cor-
rupt practices could be ended. We
had submitted a report after delibe-
rations for 8 or 9 months, and we
thought that that report would also
be laid on the Table of the House.
We have suggested certain changes
by which the election expenses could
be lessened and the law could be
simplified further, We have sug-
gested how the corrupt practices
could be eliminated. But I am sur-
prised that that has not seen the light
of the day. They have not consi-
dered that at all. But immediately
after the Supreme Court's judgment
on the said case, to cover up certain
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[Bhri 8. M, Banerjee]
cases which are before the
election tribunal and" High Courts,
the Ordinance was promulgated.
Rightly or wrongly, an impression
has gone round the country that this
has been done to protect the Prime
Minister against whom election peti~
tion 1s pending. I am telling you
honestly, Sir. I am not making any
exception. It has gone deep into the
munds of the millions of people that
this is simply to cover that. If the
Prime Minister had done anything
which may be considered sas a cor-
rupt practice or if any Member
among us against whom an election
petition is pending has done anyth-
ing of that kind, we have to suffer
for it. The hon Minister hes said
openly that he is prepared to discuss
the entire question how election ex-
penses should be brought down with
the Opposition members. Then, what
was the necessity for bringing this?
I am only opposing this because this
was brought with an ulterior motive
It 13 a motivated piece of legislation
and it should not have been brought
and the President should not huve
used his discretion in favour of such
& legislation and it is immoral to

aceept it.

oft sy fiegrer wraiidy (s )
svsqw Toted, & w frdow w dw
wex w7 frdw o fad wyr gwT o
W frda wr smaTe S, ToAfee
s Afow § 1 were ¥ aniee 2qrree
T ek o g s it Qftvprfre
Frole ) arF ox e & fad wwdw
Preraine wiweT Wy yead fer &
wffex mrraq ¥ o aar wrgR Ot
et § | e BT WA W e
it § ok Prokr ¥ oo ¥ 3k 9O O
Tgw Wt for § oo W IR
aitere we ¥ wifge o 1 Afaw
wOPTC FaTow wyrqerd oY Ay vy

T gt gt &
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vt findere % wnder o ppemifitun
WFT O 2T 8, W AE ey WK
o wmr & ar ag qywcddwer o
gut ¥, Wy sum gqueqe wredied
gramt¥? et Fogmgrmar §

“Every candidate al an election
shall, either by himself or by his
election agent, keep a separate and
correct account of &ll expenditure
in connection with the election ine
curred or authorised by him or by
his election agent Between the dute
of publication of the notification
calling the election and the date of

declaration of the result thereof,
both dates inclusive.”

dfew owarww 7 ey ¥ A7 9T
TTMTRITAEY Y T §7F 07 g
| FT ¥ o TR FET AT §, vREeAeT
& weima 7 fawr Frgr or s 8,
IR eerT o W Awedy §, IvE
torfgaw faar w1 A%AT & 1 WA
TR ¥ 18 T IR Al wr A
gAY 8, o Arag TA & e B

I gwFafeaT e d W uYr-
ey’ #r A waAr &, AfwT gTwe
weelt & 5 v woew o A & O
giw s ¥ frern § afow qaw
wrerw g § e ot w1 oty arad ol
QT AT

20 2 vy & forf siefY o2 ¢ R
s d7 gewy fear i Aot (s
186 yorrwn Swer ey gv § e g
wx W waray wigd 1y Iwit wutn
welt % e v Yrwr ol & 7
v ITer sg § fx frddft @iy @
e & fgems phanw 38w £ o
W W W v Y ufeesr wrne
Tl w3 8, oviver et
fe & g9 #t wwrk o Ry ot ¥ 1
wre giitw Wé ST g Ty eoh }
o et AN ¢
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. % uneln wews : g wIv W
o e § )

ot wew fogrd ot &
wg s § fin g T Ao ¥ g
o rwd 1 ¥ ey wy famdA 0

¥ wg § f5 W et & s
v 3w oo §, 9rf faer @
weer mft & gl ¥ A oar e
fear g, et ¥ s A G 2,
A AT WY T @A ¥ o wrawrs §,
Y wweE & ¥ far oowd 2
W™ 9 § (A w1 q9ry w2TTr g,
LU CERLER R R O R
WYET AT WY | & AY 7@ AW FEA
& oy dare 3 fr ofeat ot mwey fmma
W & frr g ST oifen o T
feere w1 ofterr ez gar afg
wifear wer & qa1 seft & Wi e &
feTr @ ¥ w2, qEer v faavw
7 AN F Arwy e wrfen A
wr ¥1 favim ¢ foom & o gofasie
frota &, = ag froig Toe W@

W 7@ § Wi Iy 7% IRy frave

far %

& wiy
e

o e fogrdt wwlndt  3c i T,
ST oV gRT el | W e
e afad o

ot wie w8 gir 9w
wWiiw ®w a% ag fefeam dar @ ¢
B ot w7 waf vk st s wriT
ot av ox ™ Sv fafesm A T2
for ¥

i wow fagrtt sl . Y firr,
ot w3, ¥ qor Proke oy &1 @it
a & gt senyor & v fox fear & e

(werar) . Iwer
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ag W€ af aw ft wx @ X Wi
TR AT TG E!

o frama ¥ fr fufy o o
THT ® v 7 7Y, g7 woardn N 7
& It ¥ WK af% 7 7 7w § g
AT § A avga s §, A
=y far uw &% | WY
qF WEATAW FY FILT w7 w7 2 F A
iz% gewdw, N sfra w1 WwAw
q¥ fF gF IT 45% 7 W A q7 W@y |

ot 7y fod (arwr) - IuTETW
g, & wav 7 fr o fagaw
I T & N gl oFf Ay
F AT &, I 9T GO TZF §HY AAT AT
Hagg ¥ Ao A faw 4, IRF A
Frver #1 s rdfry v A wrew
%, 3 A wAw §, wfex w0 T o
Tra F FTH FIX T @ ¢, 7 AlAue
¥ fars &

wre it fagar amd Frege
! o a1 e wfes, =
AT & fedw 8 A wm osw
AT 1 7 A & [A97% F A FCF
1 wiasTe § 7 A1 Mad s BaE
afiexr §, uix ag wAT e Y By sTeAT-
& Aifes wfasrd & faez d, o
AT FFA T AAT AF TGAT O o

wifess 13(2) @ o< § :

13 (2Y The State shall not make
any law which takes away or abrid-
ges the rights conferred by this pest
and any law made in comiravention

of this clause shall, to the extent of
the contravention, be void.

“®" ¥ gfomeT wmizew 12 %
# w ¢ vER qfvErRE o ¢
T g ¥ og s dfves @ oaw
13 ¥ faere
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[t =g fiewd)
TR 14 W A E
14, The State shall not deny to any
person equality before the law or the
equal protection of the laws within
the territory of India.
uTT g8 i gRas NIV = 6
T T qay ¢ | gAE Ay Aw wm
#1 IRMGIY 24T 72T | 777 91N § e
TATRTATE I AT J o} To AT
aA1q Arafy gfeeramt sTes e dmA
W= @ § | & w1 wawfen aw aw
78 Fg @Tg | St gfew mdy T
ofesfaz faar &, m@'qw%fnr
qfes sRE R, .. ... .
MR DEPUTY-SPEAKER: This a

specific point. This is an affidavit to
the court, is it not?

SHRI MADHU LIMAYE: Yes.
But this is an accessible and public
document.

MR. DEPUTY-SPEAKER: But.

this is under adjudication, at the
moment,
SHRI R. R SHARMA (Banda):

Affidavit is not under adjudication.

SHRI MADHU LIMAYE- Affida-

vit is a public document, it is accessi-
ble to every citizen of India.

st fms ;Am  fr *AT #/
ofrefaz Y Siw afrmersv =T 81
gl & #w 2 Iqfeane arey aty
oy frox arar g 1 Flergfeefae #
wqT-¥T gokr e 7 oyraen fed §
o ¥ay drm §

it it @y (sTAwE ATT)
35 ANGT & ITg AT 1

oft g form® T WY T2 X AT
o (rRET) e
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wx O e o ot oy 4 @
0 o e fy ogd 9 offard

oft wein W@ : ¥T7 ¢ v T
12 T

MR. DEPUTY-SPEAKER: I would
like to be assisted by the Law Min-
ister. Mr, Madhu Limaye has referred
to a certain affidavit and is going to
read it.

it oy forwrdy : of Fveorr & ewp ey
®T Far WA 7 1 Afvedwa G
¥ fod anar war § ww¥ ag oY wrwwn
AA(EA AT | 180 ATHA FAATT Y |

MR, DEPUTY-SPEAKER: Why
don't you allow me to seek his clan-
fication?

SHRI MADHU LIMAYE: I am
enunciating a principle,
MR. DEPUTY-SPEAKER: I would

like to be clear whether it will be
treated as subjudice in view of the
fact that the case 13 pending before
the court.

SHRI HL R. GOKHALE: 8ir, 1
would humbly submit that I do not
know which afidavit the hon, Mem-
ber is referring to. But from what
he has mentioned he is referring to
some of the statements made by the
Prime Minister in her afidavit which
bas been filed in the Allahabad High
Court in a petition challenging her
election. Now, a certaln statement of
facts is made and they are
adjudication, It is for
consider whether that
be accepted or not.
truth has to be ascertained
court, To the extent this
under adjudication any
facts stated on court of Ia

gk
pH

&
g
:
|
Hf
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ooy el : 150 SR v} §
ok At ¥ O wayfew § @R IR
dfwedwr ardt Wt 7 qaqfew Aw
¥ IFAW A FL A ! W Am
®C@ § Ut ? 180 M ¥ qayfen
¥ <ol g a ag Aforedn sy Wi §

MR. DEPUTY-SPEAKER: The
point here is whether discussion or
reference to this particular afidavit
that Mr. Madhu Limaye has referred
to and has just begun to read is sub-
judice or nos. That ig the point.
Before we go further I have sought
the assistance of Law Minister. He
has made a certain submission. I am
to be satisfied whether it is sub-judice
or not.

SHRI H R, GOKHALE: 1 have
never said the legislation is to be
regarded ag sub-judice, I have only
said the particular case is..(Inter-
ruptions).

MR. DEPUTY-SPEAKER: I shall
allow you. I shall allow everybody.
Kindly sit down, Don't be impatient.
But, I would like this point to be de-
cided by me whether this particular
affidavit is sub-judire or not. Let us
be clear that it is not that the legis-
lation is sub-judice. e has never
said it. I want to be satisfied only on
this whether a reference to this affi-
davit which is pending before the
court is sub-judice or mot, If you
want to make a submission on this,

I am prepated to hear.

BHRI SOMNATH CHATTERJEE
(Burdwan): Sir, affidavit is nothing
but evidemce given in writing.
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connection with the dispute that
séme statement is made which is
either in the form of an afidavit or
an oral statememt. The matter Is
with regard to the merits of the elec-
tlon as to -whether~ the election
should be set aside or not. That is
sub-judice. That iz my submission.

8o far as the present Bill 1# con-
cerned, this measure is introduced to
be applied in respect of pending elec-
tion petitions. Therefore, these are
pending matters. The object of the
Bill is supposedly for justifying the
issue of ordinance to be made appli-
cable to all pending matters, But,
this is done in a shameless manner.

So far as legislation is concerned.
what we are consfdering is this.
Whether the Bill at this stage should
be allowed to be introduced or nov.
The rule of sub-judice cannot stand
in the way of a legislation, Certain-
ly, we can discuss this legislation
which is being brought before the
House. What i5 the good of dis.

cussing the Bill if the rule of sub-
judice stsnds in the way of discussing
the pending election petitions?

MR, DEPUTY-SPEAKER: We are
not discussing the Bill

SHRI MADHU LIMAYE: We
have a motion before us.

MR.. DEPUTY-SPEAKER: Let us
be elear. I shall B&ir you, We are
not dissussing the Bill

SHRI MADHU LIMAYE: We are
discussing introduction of the Bill

MR. DEPUTV-SPEAKER: The
point is: whether the Bill should be
introduced or not.

SHRI SOMNATH CHATTERJEE:
It is a fraud on the Constitutiof,

oft wew fagrdt et : FTTST
wwer, st we (TR e & o
gt QW RcagefRfe e
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[#ft sreer fargret aramat)

fawr & wfgw fear 7 ow YA
o gnfy | Y awF & | W W
&1 wg § B g7 awa feeqw adt wX
® & galwy o8 wwen Ay 95 awal
N wT wa gw feewma w <@ g
a9 IS5 Ry § 7 IR oW 57 gwa §
7t *aT aT I FITW A 1T W ATE
g ? wic g3 qfr ofeefae &
7z Fedr & fr 34% qma & 36 R
Tel L. (A ) L

MR. DEPUTY-SPEAKER: Please
do not refer to it* before I give my
ruling on it.

=it wew fgr awdat - & WY
T FTEIE 1 & 7 7T ¢ w
wrgdh & fe A% g W 9
qat owt wat orft 7 fear A1 gEw
m-qfew @1 3 ? 4 qefy At FE
wEgh § W7 9q IEFT qI FEIAE
7EY FEAT TTEAr qT A gH IR I
T I §FA w7 A qu-qfeq alaq
42 7gi fa=1v Y g1 FwA T AR
fagaw o< faare fugragarg ?
a1 fagas wa-sfen Hmaw 51 ¥
wrar At ? gafea w1 fqaa g fe
Y oY AT 7 Qe YT ¥ qE
X} AR W T WA W (A
gt =ifgg o

SHRI MADHU LIMAYE: Sub-
judice rule does not apply to the
legislation. That is the Parliamen-
tary Practice.

MR, DEPUTY-SPEAKER: 1 see
your paint.

SHRI PILOO MODY (GODHRA):
Mr. Deputy-Spesker, 8ir, it you take
legal advice from the Law Minister,
you will end up in a jam; it will not
be a legal advice but it will be com-
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monsense. - What are we discusging?
The same document was read out
not once but three times already in
the House.

The third point is what 1s sub-
judice and what is not. Shrimati
Gandhi has made a swotn statement,
We are not challenging that state-
ment, We accept it as truth, unless
they want to maintain that she has
lied. Therefore. if we were to dis-
pute what she has hersel? said that
this is not what happened but such
and such thing has happened, then
you can say that thig is still to be
decided, according to what the Law
Minister has said. But we are not
saying anything of that kind: we are
only quoting what she has herself
admitted and trying to prove that
how the Ordinance and the Bill
sought to be introduced will be
affected by her own admission and
she will be saved on the basis of her
own admission if this Ordinance and
Bill 1s passed. This is the simple
logic of it.

SHRI S. M. BANERJEE: If I read
the statement of objects and reasons,
1 find that this has been brought 1o
cover the cases of election petitions.
It clearly refers to pending election
petitions It refers to ‘candidates
against whom election petitions are
pending’. 1 am told there are 272
cases pending.

SHR] JYOTIRMOY BOSU: 188,

SHRI S, M, BANERJEE: 188 in-
cluding the Prime Minister's case,
It the contention of the hon. Law
Minister js that once she makes an
affidavit or gives evidence before the
courts, it becomes aub-judice, then
my question 13 whether this Bil}
which wants to cover all the election
petitions numbering about 188 or 200
can be proceded with? Since thewe
cases are also sub-judice, how can
that be discussed?” You cannot have
two standards, one for the Prime
Minister and another for the others.
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MR, DEPUTY-SPEAKER: There
is no question of two standards,

SHRI §. M. BANERJEE: I am not
supporting her; we are sometimos
accused that we are supporting her.
The question is that in the affidavit
ithere is reference to 35 jeeps...

MR, DEPUTY-BPEAKER: Please
do not refer to it before 1 give my
ruling.

SHRI S. M. BANERJEE: If that
‘question is sub-judice, then all the
other pending cases are sub-judice
and we cannot bring this legislation
here, Otherwise, we have every
right to discuss it.

SBRI VIKRAM MAHAJAN (KAN-
‘GRA): At the introduction stage of
a Bill, the only point on which 1t
cvan be challenged Is its constitu-
tionality.

SHRI MADHU LIMAYE: That was
what I was going to say,

SHRI VIKRAM MAHAJAN: Whe-
ther this House is competent to legis-
late on this or not. This is the first
point. None of the hon, members
has touched the constitutional as-
pect whether the Government has the
right to introduce the Bill, Secondly,
while discussifig & Bill, there are two
basic principes which have to be
observed, particularly rule 352 which
says....

SHRI S. M. BANERJEE: That has
been amended,

MR. DEPUTY-SPEAKER: You
have to remémber that he has now a
new role as a whip of the party.

SHRI PILOO MODY:
changed him at all

SHR] VIKRAM MAHAJAN: Rule
352 says: that no discussion shall

It has not
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take place on a matter of fact re-
garding which & judicial decision is
pending, That 1s, no reference will
be made to a matter of fact on
which a judicial decision is pending.

The question of how many jeeps
have been used etc. is a question of
fact on which a judicial decision is
pending, Therefore, this cannot be
discussed in the House.

MR, DEPUTY-SPEAKER: Before
I cal] Shri Madhu Limaye, let me
clear the docks. This is not a ruling;
I am only referring to certain things
50 that there may not be more con-
fusion with reference To what Shri
Mahajan has said. A little while ago,
when this was discussed, I had occa-
sion to say that they got the wrong
end of the stick. And Mr. Mahajan,
I think, has caught the wrong cnd of
the whip. He started by saying that
objection to the introduction of the
Bill can be TaKen only on the grounds
of constitutionality, which 15 not in
the rules. If he reads the rules very
clearly,—

SHR1 PILOO MODY: Which he
cannot.

MR. DEPUTY-SPEAKER: —he will
see that opposition can be taken on
any ground, bul wnen “opposition 1s
taken on grounds of legislative in-
competence, then there may be a full
discussion, I hope he will bear this
in mind, Otherwise, 1f he wields the
wrong end of the whip—(Interrup-
tions) —if .he always wields the wrong
end of the whip, then, I do not know
what to say!

SHRI VIKRAM MAHAJAN: That
is the relevant rule. Kindly refer to
rule 72. (Interruptions).

MR, DEPUTY-SPEAKER: Order,
order. TFor the benefit of Mr.
Mahajan, let mie read out that rule
which he wants me td-refer to.

This is rule 72; it says:

“If a motion for leave to introe
duce a Bill is opposed, the Speaker,
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[Mr. Deputy Speaker)

after permitting, if he thinks fit, a
brief explanatory statement from
the member who moves ahd from
the member who opposes the mo-
tion, may without further debate,
put the question;”

There is no question of constitu-
tionality

Then in the proviso, it says:

“Provided that where a motion
1s opposed on the ground that the
Bill mmitiates legislation outside the
lagislative competence of the House,
the Speaker may permit a full dis-
cusssion thereun”

Do you accept it?

SHRI MADHU LIMAYE, ] am
standing on the proviso

MR DEPUTY-SPEAKER Then,
another confuston should not be there
If 1t 1s a question which attract rule
352, then that rule does not apply
here at the moment, because I am seiz-
ed of the question whether this Bill
relates to the particular aspect, not to
legislation all other pending cases but
to this particular aspect of 1t, whether
it 1s sub judice or not, as the Law
Minister has submitted That is what
I have got to say

SHRI MADHU LIMAYE: As appli-
cable to the BilL

Iqters wrea, oy fad e few i
TaR#Hg? v ge sy d v 180
g aifwerd (g W) W
awer Araredt ¥ arvr qfi gt 1 I
&y sfyaefy ohaer s & Fawrs o @&
T §, @ 1T Y ¥ 1T T TR
e 180 YW & ard 3 ¢ fadurs
w awt Wi £

Fuema wgie, # awaT Wi B
£ faare i v arfrifed Hew
' g U 98 ¥ GATT f—
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“Matters pending judicihl deci-
sions: matter awaiting adjudication
of a court of law should not be

brought forwatd in debate except by
means of a Bill"

€@ # faer &7 woare Frar ot § o
ag ¥ Aw e R geaw 18y
e & Ao 416 Homw gt )
o wra WY # Y ¥ Frare v 9fog-
g aYer faegad (900 & YA
" §—

“The rule of sub judiwce cannot
stand In the way of legislation, If
the ruie of sub judice were to be
made applicable to legislation, 1t
would not only make Legislatures
subordinate to the courts in that
matter but would make enactments
impossible because numerous cases
concerrung & large number of
statutes await ar all times
adjudicatiod in one court on the
other Parliament’s main func-
tion to make laws will thus come
to a standsull This 18 neither
sanctioned by the Consutution nor
justified on  merits Legislatures
being supreme and sovereign in
the matter of making laws there
% no bar oh their work 1 the
field of legislation The members,
however. refrain from referring
to the facts of a case pending be-
fore a court, when a Bill is under
discusston in the Heuse”

MR DEPUTY-SPEAKER: It is
clear,

SHRI H R. GOKHALE:
not disputed that position.

ot Wy fond : TR T,
g firwr wifzwwr 14 %7 €8 e @0
§, ag pfuet weh & fod % G
R g3 Wt Ak s i f
wiforw 14 %t wg fow R awe
AT 4 ¥ Wi WA | G
g wrs o wtd it At | SeteTw

I have
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%, w19 ag I s o fedaos §
ol AW TN ww § ) W Yo
7 ¥ & fag o7 75 war maa
I W ¥ qur
“Every candidate at an election
ghall either by himself or by the
election sgent keep separate and
rcorrect account of a]l expenditurc
in connection with an election in-

curred or authorised by him or by
his election agent.”

“atr & fad sax et aF w3 el
X T ¥, crv s A fw g
arze WAy W Aw qar 5w
WAL | AT AY I F WeTw §, AT IAW
Tead w2 § aic gra gat e
weafer & lat §, A waT ke & o
gaet fadidy ag afea sawsar g fs
% A w¥i § afufa 1 N & g 7%
I wgrrgex fear mar g wmed
foafes w1 glar g ? ardf, audy, wal-
faawa, sffer | mare arét & waf
fwar, 31t &, glefagma 3 ar g fadww
Afpmmag afr f ?

whether that expenditure was autho-
rised by the candidate or his election

MR. DEPUTY-SPEAKER: You are
going into the ments of the Bill.

faqgfemd gEramsI @
T § e oud gfqarty v & s 77
SEEz & warogaw fear § 7

SHRI VASANTH SATHE: Yet he
hss not come to the point; no article
14 ig involved.

ot wy femdl : 37 TN W wEw
#1 3y W AT ETHT W W9 I
warogae fear mar § 1 waw WA
T TTeTT ¥ 90 §, ¢F aOTCwR N
W rm § og Iy et S Par
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I g1 & few g aff @ |war
a waT ANgl, T jdwe wife
q¢ gt & drery e fear onrar § o
a5 s 374 ey & At gar)
Tawdefr foar wivq $43 & agg 3¢
aqq foat Yrx da ¥ ? w@ad W
AEY 91, ¥aw qar7 Hh w KA A7)
A TaaLA A Fidq FI2T & grov A of
auf feqr srav g, .. -

MR. DEPUTY-SPEAKER: We are
going intg particular constituencies..
(Interruptions) we are concerned
with the introducion. You are en-
tering into a discussion.

ot wq fead : T fafw 0 sam
QE | wew A7 & o ware wiex
aTdy &1 EIAIT F § Ff7, FHET
wr R ¥ FTM 7

MR. DEPUTY-SPEAKER: will
yocu please conclude now?

SI!Ri MADHU LIMAYE: A full
discussion has to be allowed.

srfgmifad of garw § fs a¢
far oty Y arqar A1 K9 7 ¥ g
AT :q7 ayam, 9 wg fead ar
ara¥Ty ot & Y gaT w11 3T

MR. DEPUTY-SPEAKER: 1 am
only cuiding the discussion: I am not
giving my ruling Mr, Limaye's case
18, ...

SHPRI MADHU LIMAYE: I have
not concluded; do not rush to con-
clusions,

MR. DEPUTY-SPEAKER: I am not
coacluding; I am not giving my
ruling I am only trying to regulate
and guide the proceedings. What 1
vrdersiand from your statement so
tar is thal you are objecting to this
Bill on the ground of constitutional-
ity. But that is something qifferent
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[Mr. Deputy Speaker]
trom the legislative competence of
this House, 1 am only concerned
whether vou object to this Bill on
the ground that it is outside the
legislalive competence of the House?
Is that your case?

SHRI MADHU LIMAYE: Yes.

% s H &Y W WY T GAT AN
g qifwarie GITHed TREH & fawrs
T TG a1 awdr 1 wie wiww ¥
aftrs gat o< sTawa g gerar
shr @t TA

SHRI VASANT SATHE: The sim-
ple punt 15 of legislative competence
Presume for a moment that we pass
a legislationy which is  unconstitu-
t.onal and violates even fundamental
Liphts, 1t s liable to be challenged
b fore the Supreme Court and struck
duwn  Nothing more can  happen
Y.u may question the propriety, but
can you question the competence of
ttus House? So, Mr. Limaye must
resirict himself to the short point of
icgislative competence, If he satis-
fics you on this pont, we arc willing
{5 hsten to him. Otherwise, it will
be going off the track if he speaks
only on the question of unconstitu-
tjonality.

MR. DEPUTY-SPEAKER: Let us
understand the issues. I am framing
the issues.

SHRI MADHU LIMAYE: Let me
{rame my own issues,

MR. DEPUTY-SPEAKER: Let me
iry to understand what you are try-
ing to say. I am not a stone or
wood sitting here. When you argue
something, you expect me to follow
you and I am following you closely.
V/herever 1 come to a point where 1
do not quite understand, it is my
right to try to elicit from you what
you are saying. This is what I am
doing, You are trying to formulate
that this Bill is outside our legisla-
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tive competence and therefore, there
shotld be & full-fiedged discussion.
Now ,who will decide whether there
is a prima facie case for a discussion?
1 will have to decide, Even ih your
letter you have not mentioned this
as a grourd.

SHRI MADHU LIMAYE: I am not
bound to mention it. Even giving
notice is not required and I can just
stand up ond oppose it. But you
have created a precedent and so I
gave notice,

MR. DEPUTY-SPEAKER: [ am not
questioning your right. If you had
given that ground, the Speaker or I
could have considered it in advance
ond decided whether there is a case
im that. Now in the course of your
submission you say that it is outside
the legislative competence, and I am
to be satisfied of that before I decide
whether 1t is outside the scope or not.

SHRI MADHU LIMAYE: That is
what 1 was suying.

dfswfen wefen & w1 e
#ra€ ¢ ? ¥ w7 i e gy faee
T NG| F7AT §, FeIHTH TXEH 1
arime w7 & a1 fadr ardRane
wifgsra 1 araree ga@r &1

then it is outside our legislative com-
petence,

WA AT FETE T
wTawT e T A WE |

I am giving my opinion, common
sense. What iz competence? Are
you competent to legislate against
fundamental right?

MR. DEPUTY-SPEAKER: I do not
know what the courts will do. I can-
not anticipate that. )

wtay firedd g gy Y &1
gar< arT hgwr gur § e efwe dear
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aft w0 | Faw wvw g Aw AW E
oy fqare w1, Iww wfow g
¥9 wgl wwA §

whether you consider this constitu-
tional or unconstitutional.

cafan # g @ a1 fr w1 @y,
v, tfefere, alf, gmwer awl
wY T8 i ¥ erdrwT ¥ g
SR Ffoedre AE wEwT & g
garar wigd § At ¥ Y fafaee A E,
wrew fufres @ av 9 aenard A
© gaw wignd § X gt wERnd
# &% W g wqifs oy glaad o
&1 foad g9 7 4Y 78 o w59AT &0
gafa gv ag 7 nRafaw 9 fw
XYZ expenditure was authorised
ty the Prime Minister or any other
Minister
ar g5 w1 ¥ A Faoraf & weT,
A% AT, T T GEAd T W
ST @ | wfEw od o T A ™
frda® ¥ g7 BF 0w gy £ AN
™ TR W anw s mEfgae
T W qE FH, g IOV A
gt wow@T AT #W S g ®
A owr 1 @ e @wEfeR
famre v gt it 1 T o & o,
% IR & fad v w1 wivy
aft & 1 wriar ofedz & wWY aw@ &
H SN T WA gEAr Y R w
Lyc g &

SHRI 8. M, BANERJEE: Kindly
#ee the Explanation in this Bill, It
says:

‘Provided that nothing contained
in this Explanation shall affect—

(a) any judgment, order or deci-
sion of the Supreme Court
whereby the election of a

candidate to the House of

the People or to the Legis-
lative Assembly of a State
has been declared void...."
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That expression is used here. Now
kindly see article 137 with the head-
ing “Review of judgments or orders
by the Bupreme Court”—

“Subject to the provisions of any
law made by Parliament or any
rules made under article 145, the
Supreme Court shall have power to
review any judgment pronounced
or order made by it.”

After this Pill is passed, supposing
the Supreme Court has given a judg-
ment against me, I shall not have the
right to go before the court for re-
view I want to draw the attention
of the Law Minister to this and re-
quest him to reply to this,

st v faw (T RER)  OF
ATE ¥ AT? 27 ¥ 991 § T | W
¥ 2 & FT AT AR AT FIA T
maen A 2 A afr awi i 3
oAt AN P W owAT
g fr o ¥ F oy i & fr aE fam
WA A M AT TR HA T
Fifs ™ 70§ gifaw w0 2,
T FAT AT AT o, gAISY ey
T S FEAT AT IV FHA FT AN FLH
T AT BT ¥ W oww faavsnar
& o ag afga o faer sy 1 i
M ww aF Tl § I 0 At | aEE
N =R et ¥ wermgw wrd #v-
IET, T AT TR oY A wk
W9 UTEN T 99 e 97 OF far
agT A 7R A7 @ § | VW g6 §T
#Y Ja § 1 Afowar w1 qg awov § fe
T @2 X 2y fa= qw /@ fear v
wifge #ifr ag Far &, fesy gl sg
Tq VAT 31 AW grvaige wiT T w
XF T Tgg W Y fgd | ag W wwA
39T ¥ DT NG qTET I AT
Lac ] mgawmimugm
3w gz ot & 1 3T ey
ugi @ @ ey w e
W Iw W W
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[wht swwe fivwr)

WX IE ¥ ¥ oAl § M 7g A
atx § fis frgerr W s gw Wil
i wTArd Aot xamr | wfwde
W, &% way W Wit Wit W qAA ¥
frd ®r€ v W W A e 8§
v S & HAT F T H T T
wEQ ERR Tt ! g1 ft -
=t ¥ wre & wiaT wg g fe o faw
¥ O @ & I agh e e
WPt WX wez wF arar, daw 4
A @Y g S Y fger W a0,
O AEY FC NG | WX A WA
#t fgrma 7@y scada | ot et &
qre dar &, ot ¥ AR 9T qAA
¥ am g ad wmwr | gEiwy W
TR FAr FX EEA! WM A H WK
st gfa ardy 71 wg & fs e
A TAE T N AT @G | W
wETa F1 Raen g% faane 91 @R
a farAard ¥ [T 3§ 6T IAET T
FALT FTA( LA | agd AR ¥ A
IA% g6 A W 0 § | Ny q1gE I
ALY ®TH T E ¢ 1 AT A WX
off Tqadar § W & s feag @
fawr %1 mifvw ¥ &, g }E F dwA
#1 I97 &, A TIY WO FI |

M4R. DEPUTY-SPEAKER: Shri
Gokhale.

SHRI PILOO MODY:
thing.

MR. DEPUTY-SPEAKER: Only
those whe have sent the names {o
me in advance.

One more

SHRI PILLO MODY: I am sending
it to you. ==

Only one thing I would like tp say,
They are interested parties and in-
terested partles can neither pattici-
pate in the debate ner can they meve
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the legislation. Therefore, this ghould
not be illowed. Even Mr. Gokhale
is aa interested party.

SHRI H. R. GOKHALE: Mr.
Deputy-Speaker. Sir.....

SHRI P. K. DEO (Kalahandi):
Sir, T would like to submit that you
permitted a
(Interruptions)

MR, DEPUTY-SPEAKER: I wil
make up my mind after hearing the
Minister,

BHRI PILOO MODY: How will
you make vp your mind without
listening to me? (Interruption)

MR. DEFUTY-SPEAKER: Lel us
hrar the Minister,

SHRI H. R. GOKHALE: M-
Deputy-Speaker, Sir, I would firat
deal with {he question of legislative
competence, As you rightly remark-
ed, so far »s the rule is concerned,
we have to ascertain whether the
Bil] is beyond the legislative com-
petence of Parliament. The other
quesions of witra vires and things
sike that do not really come in, Even
on that puint, I will be able to satisfy
the House that there is no question
of any cuntravention either of articte
13 or 14 in this case. Article 137 is
absolutely irrelevant. But I would
deal wish that also.

The first question is about the
legislative compelence, For ' that
purpose. you have to look at article
248 of the Censtitution which defines
the competence of Parliament and
State Legislatures both in respect
of matters which are exclusively
within the jurisdiction of Parliament
and also with regard to matters
which come oqneurrently within the
jurisdiction of Parliament as well as
State Legislatyres, Articlg 248 reads:

“Notwithsanding  anything con-
tained in clauge (2) and (3),
Parlinment bas ewglusive power



273  Bill Introduced KARTIKA 30, 1806 (SAKA)

to make laws with respect to any
of the matters enumerated in List
I in the Seventh Schedule (jn
this Constitution referred to as
the “Union List")."

"Therefore, when we consider the
legislative competence of Parliament,
we have to go to the Seventh Sche-
dule to find out whether any of the
-entries in List I, Unjon List, covers
this legislation or not. There is a
direct entry under which laws relat-
ing to electiong are entitled to be
.magde by Parliament. Entry 72 says:

“Elections to Parliament, to the
Legislatures of States and to the
ofices of President and Vice
President; the Election Commis-
sion.”

Therefore, article 246(1), read with
entry 72 of the Union List, in my
submission, makes it guite clear that
legislation in respect of elections to
Parliament, to the Legislatures of
States and 1o the offices of President
and Vice President ang the Election
:Commission 15 within the jurisdic-
tion  exclusively of Parliament—
which entry is contained in the Union
List which iz referred to in article
246(1). 1If Parliament had no com-
petence to legislate on this Repre-
sentationn of the People (Amend-
ment) Bill, the logical conclusion
to which one would come is that
even the original Representation of the
People Act was beyond the competence
of the Parliament. 1fit had the power
to pass legislation in respect of regu-
lation of eclections and conduct of
elections, it has power to amend that
law also. And that is what this Bill
1s seeking to do.

Coming to article 13 or 14 to which
reference has been made, it is a far-
fetched argument. An attempt was
made on ti:» premise, as it were, that
the law was being passed only for
one person. I must take this oppor-
tunity to ctate categorically that it
is not mads for the purpose of the
Prime Minister’s petition; it applies
to all petitiens pending alike, belong-
ing to all parties, and there iz no

Bill Introduced 274

reason why one of the petitions
sheuld not be of the Prime Minister.
I am dealing with the argument on
article 1l4—equality before the law.
That was one on which he was rely-
ing. Equality before the law can pe
said to have been denied if one per-
son or one clgsg of persons had this
advantage and the others did not
have it. The law provides that this
advantage will be available to all
persons irrespective of who those
persons are.

SHRI ATAL BIHARI VAJPAYEE:
What aboyt Mr. Amarmath Chawla?
Will he have the same advantage?

SHRI H. R. GOKHALE: It has
nothing to do with this. But I will
dea] with that, It has been a settled
principle that when a law is made to
explain the real intentions of Par-
liament—it has been made not once
but & number of times; even the
Constitution has been amended be-
fore for that purpose—it is always
the practice, and I think it is the
correct practice, that the case in
which a certain decision has been
taken, 1n which a party has benefited
by a certain decision, should not be
affected, It has been dealt with in the
Bombay High Court judgment. Par-
liament can do it, but as a matter of
prudence, when certain things had
gone before the court, when there
was a dispute between two parties
and one party had benefited by the
judgment of the court, that party
should not be deprived of the bene-
fit because of the amendment of the
law that has taken place subsequent-
ly. The proposed Bill expressly ex-
cludes spplication of this to cages
which were decided by the Supreme
Court or where the judgments have
become final. That anomaly has as
relevance to the question of legisla-
tive competence. Legislative com-
patence is a thing which has to be
examined looking at the entries in
the Unian List, And Parliament has
the power to legislate in respect of
elegtions 'and it has done that in the
past. This is a Bill to amend the exis-
ting law; this is intanded to amend



275 Bill Introduced

[Shri H. R. Gokhale]

the legislation which is in existence.
Article 14, as I bave submitted, has
no application in the present case
and still less article 13. Article 13
only says that we cannot pass a law
which 1s in contravention of any of
the Fundamenta] Rights, for example.
It has been 1epeatedly said that the
Fundamenta' Right is violated. Pro-
bably the reference was to article 14,
because 1 have not been able to think
of any other Fundamental Right,

st wy fo@ W7 sT wrg wifeET
argT 43 fwar &

SHRI H. R. GOKHALL: You hsve
cited only article 14. If article 14 had
been violated, then arlicle 13 would
have been attracted, There also, the
question of legislative competence was
not there. Legislative competence,
as you have rightly observed, Sir, is
one thing and Constitutionality or
bewng ultra vires is another thing
But since these matters were dealt
with 1n the arguments, I am replylng
to them. If we have some classifica~
tion, 1f the law applies only to a parti-
cular class of people, if 1t picks and
chooses, 1f 1t applies only to a parti-
cular individual as against so mant
others who would be governed by
different laws, then article 14 will be
attiacted. But heie 1t 1s not so
Therefore, 1 would submit that neither
aiticle 13 nor article 14 nor any other
provision of the Constitution is
attracted.

There was a reference to the review
provision, article 137 or 7. Now, that
really has no meaning at all. That
reference has no meaning at all be-
cause I am told that there is a review
petition pending in the Supreme Court
fileg by Shri Chawla. I have just
been told. I am also told that that
review petition will not at all be affect-
ed by what we are doing. The
Supreme Court will not decide the
review petition and cannot decide the
review petition on the basiy of the
law that iv being
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SHRI SOMNATH CHATTERJEE:
It Mr, Chawla hag flled a review
petition and that is pending and if the
Supreme Court changes the decision,
sought to be nulliflad by the present
Bill, why should we anticipate what
the Supreme Court will decide?

SHRI H. R. GOKHALE: He has got
a very large experience in review
matters. The review pelition bas heen
filed and it has not been admitted, The
Court has not issued a notice.

SHRI SOMNATH CHATTERJEE: 1f
the review petition is decided m Mr.
Chawla's favour....

SHRI H. R. GOKHALE: If Mr.
Chawla sucereds or anybody else suc-
ceeds, 1t has nothing to do with the
present ordinance. So, there 1s no
point ot oider actuslly 1 was refer-
ring to. ....

SHRI SOMNATH CHATTERJEE
The law of the land as decfared by the
Supreme Court with regard to electior
expenses you did not accept but you
accepted in the case of Gulaknath.

SHRI II R. GOKHALE. Now, the
hon Member has gune to another point.
Piobably he 1s referring to Art. 143 and
141  On that also therc are a number
of decisions I have got one ready at
hang just now where for example, it
has been said that even where an inter-
prefation 1s given by the court, if the
Parliament feels that that interpreta-
tion did not express the real intention
of the Parliament, the Parliament can
pass a law tn negative that interpreta-
tion, That has been done a number of
times. Again, that has no relevance
at all to the question of legislative
competence, I would, therefore sub-
mit that the question of legislative
competence does not at all arise.

A reference was made to Art. 14 only
so that the proviso to the rule was
attracted. Otherwise, neither Art 14
nor 13 has any relevancy.

SHRI SOMNATH CHATTERJEE:
There 1¢ a difference beiween Mr.
Chawla and the persons whose petition
are pending. A
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SHRI S. M. BANERJEE: We are
taking from the hon. Minister that no
Article has been violated by this and
80, the net resull is Mr. Chawla goes
and others remain.

MR. DEPUTY~-SPEAKER: I am con-
cerned only with thig limited question
whether this Bill will be outside the
legislative competence of this House.

I have already remarked earlier that
the constitutionality or unconstitu-
tionality of any particular law is not
within the junisdiction of this House.
That is to be decided by the Court.
Whether it violates Art. 13 or Art, 14
or Art. 137, the Court will decide on
thut and the Law Minister has given
his own views in the matter. But it
15 guite clear that this is not outsh:
the legislative competence of this Hois
aml this House can legislate. ...

SHRI SOMNATH CHATTERJEE: It
is morally incompetent. ............
(Interruptions).

MR. DEPUTY-SPEAKER: This
Hou e is fully competent to legislate
on this matter.. .
Therefore, 1 put the question to the
Hou~e

SEVERAIL. HON. MEMBERS: No, no.

MR. DEPUTY-SPEAKER: What else
ig there to be done by me?

SHRI MADHU LIMAYE: Let us all
walk out including the Chair,

SHRI S. M. BANERJEE: This is a
fraud on the Constitution.

Shri Madhu Limaye and some other
hon. Members then left the House,

MR. DEPUTY-SPEAKER: Now, the
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act, 1851."

The motion was adopted.

SHRI H. R. GOKHALE: Sir, I intro-
duce the Bill.

(Interruptions).

b A

Indian Telegraph 278.
(Amdt.) Bill
16.50 hrs,

STATEMENT RE. REPRESENTA-
TION OF THE PEOPLE (AMEND-
MENT) ORDINANCE, 1974,

MR DEPUTY-SPEAKER:
Gohale, again.

Mr.

The Minister of LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
GOKIIALE): Sir, I beg to lay on the
Table an Explanatory  statement
(Hindi ang English versions) giving
reasong lor immediate legislation by
the Representation of the People
(Amendment Ordinance, 1974, as re-
quired under Rule 71 (1) of the Rules
of Producedure and Conduct of Busi-
ness in Lok Sabha.
is N DEPUTY-SPEAKER: Item 8-A
relates to Shn Joytirmoy Bosu, he has
written that he has been waiting and
waitingf and he cannot wait any more
ang he has to go to the PAC meetng,
and he has requested that this may be
taken uys tomorrow. That is up to the
Speaker to decide. But he has made
that request.

Now, we go to the next item.

16 52 hrs,

INDIAN TELEGRAPH (AMENDMENT)
BILL

MR DEPUTY-SPEAKER: Now, we
take up further discussion on the Indian
Telegraph (Amendment) Bill ...... .

DR KAILAS (Bombay South)-rgse.

MR. DEPUTY-SPEAKER:
Gowder-not here. .

Mr.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFTFAIRS ({SHR1 K. RAGHU
RAMAIAH): Only one hour has been
allotted for fhiz Bill and dlready two
hours have been taken for this.
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MR. DEPUTY-SPEAKER: Mr.
Mavalanka wanted to speak.

DR. KAILAS: Bir, I want to speak.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Mr. Deputy-Speaker, Sir..

DR. KAILAS: 8ir, I never spoke
during last session. I do not know
why I am treated like this in this
session also I have not spoken.

MR. DEPUTY-SPEAKER:
please,

DR. KAILAS: Maximum number of
complaints come from Bombay region.

Order

MR. DEPUTY-SPEAKER: Order
please. Please don’t get excifed.
3 wou'
DR. KALISH: This is not correct a
to assure me, before you call Mr.

Mavalankar. Will you call me?

MR. DEPUTY-SPEAKER: 1 shall
call you.

SHRI P. G. MAVALANKAR: Lel
him speak, then 1 will speak; I have
no objection.

MR. DEPUTY-SPEAKER: Order
pleagse. Dr. Kahsh is an old man, or-
dinarily he should have been my father
or grand-father, I don’t know...

DR. KALISH: You can't pass re-
marks like this. I am very much con-
cerned, you can’t pass remarks like
this; you just behave now...

MR. DEPUTY-SPEAKER: Order,
order. I was only trying to respongd to
the wish of the hon. Minister of Parlia-
mentary Affairs and I thought belong-
ng to the ruling party he would have
cooperated, but that does not mean
that I am pot going to call you. I
never say, I won't call you. Order

plense.

DR. KAILAS: You have brushed me
aside several times in the past; you
always go on behpving like this when-
ever 1 rhe.
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MR. DEPUTY-SPEAKER: Order
please; you get excited about nothing.

DR. KAILAB: This ia the seventh
time you are behaving with me like
this; you dig not call me earlier for
six times; thig is the seventh time that
you have not called me.

AN HON. MEMBER: You tell it to
your Whip,

SHRI P. G. MAVALANKAR: Sir,
when this Bill came up for discussion
you said that 1t 18 a very minor Bill,
let us pass it, as it 18 Involving minor
changes etc. And the Minister at once
took yp your hint and also sent on the
same lines and said that it was a very
simple one. He said: ‘‘Clause 3 was
only about legislising the recovery of
Y. 10 per form from 1st December,

¥9 to the passing of the Bill". He
«#0 said It was a very simple Bill’
But, Sir, you must have seen how
subsequent discussion in this House for
the last 3 days has proved that it is not
sn simple as it made out to be. 1 agree
that Rs. 10 which is bemng charged
15 not taxation. it is a free charged tor
services rendered.

16.55 hrs.

[SHRI IsHAQUE SAMBHL! in the
Chair]

You quoted Article 117 (2) yesterday
in support of this pont by saying it 18
a fee charged for services rendered
My point 1s under this or that pretext
our government—both at the federal
Ievel ang the State level—have got an
increasing tendency and habit to go on
increasing rates of all kinds of public
utilities and serviceg without corres-
pondingly trying to add or increase io
the benefits or services or welfare for
the people. This ig my complaint. I
am not complalning so much about the
Government's power to increage rales
but I am more concerned at the way
Government ssrvices are going down.
Rates are increasing but services are
going down.

The whole point is even it it iy not
taxation this levying of Rs. 10/- per
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form i a kind of chdrge which is
¢ither adding to the existing charges or
it creates new charges. I want to ask
the Minister whether Government are
mindtul of this particular gspect of the
maiter that when you ask for increases
ybu have to give also increased services
ahd welfate. I you do not do that
and even if you have legal power it is
immotal ¢n your part to charge addi-
tional fees,

There is another aspect. The Indian
Posts and Telegraphs Department, like
many other Depariments, is in the
nature of a monopoly agency because
in our country nobody can give tele-
phunes except Government. In USA
you have hundreds of telephone agen-
cies. Therefore, there is competition.
If you find the services of a particular
telephone agency being inefficient you
can switch on to the services rendered
by other company. In our country
because telephone ang telegraph ser-
vices are restricled to one monopoly
corporation, that is, the government,
therefore, they must see to it all the
moere thal they do not take advantage
of this monopolistic position and
corner the consumer, They are
tornering the consumer because after-
all it is a contract between the Gov-
ermnment of India and the consumers.
You want the consumer to pay
Rs. 10.00. You may even charge more.
But the point is after having done
that are you fulfilling the contract? If
you do not fulfil the contract and go
on increasing charges then what is
this kind of contract? Then it amounts
to one way traffic which is not to be
tolerated.

1 feel that there are certain contra-
ctual pervermons in the operations of
the postal and telegraph services in our
country. Normally, bills are charged
figher than normal Now. the consu-
ther hat to pay the higher bill first be-
cause he hag been charged ang oaly
fater on he can get the disputed bills
seitled. That is not the way to deal-
ing with the public by way of con-
fract, If it s a ocontrart then
Covernment must alsc see to i that
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they are bound by the contract and
not the consumers alone.

Coming to the question of defective
services in the telephones all I would
like to say is that I endorse most of the
complaints which many esleemed col-
leagues have already registered who
have proceded my sneech
17 hrs,

§ir, one finds that as a Member of
Parliament, he has got the telephone.
I have been living in Western Court
Hostel for a long time. I started living
there for about 1 or 2 years. We
were in cross bar exchange. That
telephone was hardly in order, Almgst
it was out of order. We were told that
they are putting off the crose-bar ex-
changes in Western Court area. Same
is the case with regard to olher areas
in Delhi, And everywhere in the
country the cross-bar has prived to be
ineffective or abnoxious or unworkable
or impractical. Why are you then
keeping that at all? The telephones
are very often not only in order but
we get wrong numbers. In cross bar
exchange, what happens very often is
this. You will hear somebody elses
conversation. Of course sometimes
you woulg like to hear such interest-
ing conversations. Oceasionally if we
hear such conversations it may be all
right. But, by and large, it is not
goud, It does not gspeak of efficiency.
When you are speaking, why should
we hear somebody else’s conversation
at all? I want the Minister to reply to
this point. Another thing is that bugg-
ing In telephone takes place not only
in Deihf but in other areas gs well, I
particular, it takes place in the tele-
phones belonging to Members of Par-
liament end Members of the Assemb-
lies and Members of the Opposition
and ubery also. The Chairman might
perhaps know that his gwn telephone
might have been bugged. Several tele-
phones are bugged like this. I do mot
know why? We are living in a demo-~
cratic  soclety—in an open society—I
would hot tolerate even for minute
this sort of thing. The right of every
tonsutet' or subscriber is to maintain
he kind of privacy. How can Govern-
ment allow this kind of thing in the
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telephones? So, this should be looked
into by the Minister.

The Minuster will also look into the
ST,D. services Moie often than not,
in the STD gervice, the telephone goes
out of order We wasie our money
We want to get the maximum Lenefit
out of the service Take for example
my Ahmedabad telephone, As soon as
1 start speaking, the telephone is cut.
Again as soon as 1 speak two senten-
ces, the telephone is cut. If you go on
making the S8TD call hike thig, this
could have been unished, say in half a
mmuute, here it takes two 1mnutes
because 1t 15 alwoys cut And fo
every halli a minuwe the telephone 15
cut For Heaven's sake you will see
that 1t remains good 1if not better It
1s getling worse We are asked to pay
more for it 1 have to ring four times
because I could not fimish my conver-
sation 1n a soort {ume that 1s available
Therefore, I would like you to go 11to
this question

Also 1 want the Mumister to look into
the question of Eastern sone of India
as 1t 18 bemng neglected I find that
Calcutta 18 not being duectly Linked
with a number of ciies Cualcutta City
18 not directly linked wath the citics like
Bombay etc It i1s stiange that metro-
politan city like Celcutta 1s not direct-
ly hinked with other cities like Bombay
etc, In the STD iervice, why not the
Minister give a priority to more im
portant areas and more mnctropolitan
cities” I say they must be linkeq with
many metropohitan cities

About the exchanges I won't take
more fime because my friend had al-
ready spoken about it In major cities
including Ahmedabad, the telephone 15
used by the outskirts areas Govern-
ment has got a plan to delink the
outskirts areas from the man ex-
changes The industres have develop-
ed on the outsiurtg of the oty But,
their office and thair banking opere-
tions, their buminess transaclions are
all in the aity. If you give a telephone
10 an industry which is on the out-
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skirts but not to the office in the city,
that is not fair at all. If you do Dot
give the STD gervice {o the office it is
not fair and absurd. That is comung
in the way of rapid development of
indusiries Also that comes in the way
of thewr business and banking opera-
tions Therefore, I say that Govern-
ment muat see to it that this 15 looked
mto. Laslly, there 1s a Telephone Ad-
visory Commutiee. But, that is consti~
tuted 1n such a way—I do not want to
make a personal complaint about it—
that the person who ought to be there
15 not included. I do not bother whe-
ther I am included in that or not as
an MP 1 find that the Telephone Ad-
visory Committce of Ahmedabad on
which | should have been legitimately
included—my predecesso1 was on that
committee tor many years—I hauing
come from that arera as an MP am
not on 1t Anyway, I am happy 1 am
spared of many tiroubles ang distur-
bances But the paunt 1y that many
persons are sclected on the basi, of
political patronage Thit 1y my charge
Political workers belonging to a party
are bewng selected and prople with up-
1ghiness and a public sense of duty
are denied This 15 not tur

Then 1 woauld siy that the P & T
emploveeg 1n telephones and telegraphs
are not given adequate justice Therr
welfare 15 not looked into Theie 18
the question of promction of people m
RMS specially those belonging to the
Scheduled Caste, and Scheduled Tribes.
Their promotions are withheld ul-
though they are legitimatelv due those
promotions The Minister must look
into this matter

He must also look into the housing
conditions of P & I employees. I find
in Ahmedabad particularly the Guja-
rat Housing Board were ready to allot
a housing colony to the P & T em-
plyees, but the Government of Guja~
rat and the Government of India said!
‘No, no, because of economy, no
housing colony’. The result is that
they are without housing

I do not want to deal with the ques-
tion of consumer satisfaction in detail
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except to say that the pbstal delver-
ries are poor, A city like Surat, for
example, has got extra deparimental
post offices. Such post offices are given
in villages and mofussil areas where
sub-post offices are not due. But in a
city like Surat, the second city of
Gu)arat, they have extra-departmental
post offices run by school teachers

Therefore, my submyssion is that in
termg of welfare of the employees, 1n
terms of satisfaction to the consumers,
an terms of postcards, envelopes, inland
letters, services are inefficient This
Bill' gives us a chance to convey our
feelings to the Minister with all the
seriousness and earnesiness we have
I hope the Mimster will see to it that
although he hag now legalised an irre-
gularity or illegality, at lrast now for
charging more, he wul pravide more
wellare both to the consumers and to
ihe employees.

Fo wwre (Fwrd-aforer): Aad
wamfs €, wrw gw sfegy Hme
wusyr fa7, 1974 TX A 25 TFT,
1974 FY g w47 7 O FRITTIC AT,
SiFTBWE I AN N I A A
g1 av f ag fax asy & otdz &,
Faw 7 @@y &wr foqoy a1t e
AAITTA R | T ZA 5F HALHL
Y ¥or AT W7 AT F CIRATT TEAT
7 ¥ TIWACT 2 W AIIFUA 5 A
FuTA ¥ WA fem v & 177 q9
=Y YT, W GATX Fro qHe Fo & AT
§, wiaw ¥ 7§ q A I w41 6 vz e
1885 ¥ a7 o7 fAq yror IWA AT 85
gt T ACTAATE § | & I WA
¥ fat guT &7 amgar g 6 g g
1885 ¥ @ar ¥, Al TWA 1914
1930, 1937, 1938, 1948, 1950,
1951, 1957, 1961 ¥ vt aadifersi @
€ o | Afies dar it B ¥ ¥y E
% wae ¢, @8 & ot T Far
& oy g o § 6 Wt v
7 & galwrw 5 ¥ o qafed WA W@
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wifow 1 3-% gawar g frwelt ot &
TaF 9 w1 g fear

# owly o W owEW -
T’ A TEE ¥ @A /I qiiedr-
7T & 9% 500 T qW e fawwr
w1gar g-—gww et -

“When an Act provides that draft
rules or directions framed by the
Government would be subject to
modification by the Lok Sabha or
both Houses of Parl.<ment withun a
specified period, the rules or cirec-
tions can be promu'gated only after
the stipulateg period either as fram-
ed @ with the modification as
agreed bv the Lok Sa%ha or both
Houses of Parliament”

#IT W § A GA-A49A 5 T a17 747
A FTA G T W aEaw 7
# 1 % ATAA IEA FIF TAAAT MET
» fF gar¥ qua gz § Far ar-few
T A 3 g waTi geT SAAAT
ATHAT AGT TG AAT T IT € B
TR 7 T wT qaA 7

“Every rule made under this see-
tion shall be Jaid as soon as 1aay be
after it 1s made before each Huuse
of Parhament whil: 1t 1s 1m session
for a total penod of thirty days

which may be comptised 1n one
seshion of 1 tWwo  Successive ses-
sions "

¥y wEweas 97 & FEwTT I W

CREAZ S I HFA NG § I (AT
one session or in two or more succes-
sive session’

2 Wex of more FT NIEAT G & | THGATH
F6 AR, THOT WA | W T
aray ag & 0 s we A, § oW, d
AT ¥ €A © 1 o q9T gy §
gau Wi wafere s wa
X ) @1 qgA forar a1 FEWE 10 W
# B T X AEXAY TART W WA
¥ fadr 1 & wrrae g e SOl 7 9
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[mm]
faert firar sftc oy W ww foelt
HEFTAC A wyne oy goiy fis &
oF wq e & fAd wolf W g

sefq ot maff X FeT T T
AT R—qA T 9% FT, IAHT WA FT
AT 9y W waT § | gAfRY
spaFdt J gg & @ anar fs W
usit 9T uF v e wmaad
W IW 97 7RT By W N
RT W AT T HW N g A
w1 wfewre o frar e ars @Y o
INE BT FTA HT ¥g WHFT W
T 7 ogew @ nar 1w w7
qwrew, TWogEre St gwr faar
T I WA O gAY & fe
AT A § 1A 10T FTE A 1972
% iy @t af =t 5 s #
AT ot aqr W N ¥ wet 9 A
o & | g AT Er gE
aa g f& Zamr @[ O
wrdw g | N Y FErda #
T §, SR S e W, TR,
qfeqs A7, dver @Y, T I7 W
Fhem faem go wrk 6 fawr omer
& oafle 3,500 T AT § W Wo
oo ¥ woll &% o= § A 3N
WY ¥FT HT 5,000 T FT Hd |
afer N QAwwr $2rha § 97 ¥ ww
ford ome 10 %o YA W &1 wew ag
fw 1972 10 %o woif Frg W
%1 o ST wewr 1974 § wrvhw s
awT A AT 10 8o ¥ fu¥ wrOw
AT Ragar g fs 3k 100 %o
A wrfgr | ot % Sl B Tery A,
stourfcfto ¥ it ¥ 3,500 %o
4§ g ¥Q wmw * A wwr O
wvwrer A et ¥ Nk 10 %0 @ Wit

e omr | o v fedr oy &
two or more sucoessive sessiond
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Wt itwite tere § T v v ol ot oY
Prere s wdin | A s § O st
off gut Jwr & fore o F o Gt
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wdy ot % OF Ay € fom w1 @
ﬂtwaﬂwﬁ 5@ & 1 3 9
m%aﬁﬁwﬁﬁwm&mﬁ <
= T HQITHAHE IWL WA 7

o THL T wAY : 1 FHfF™a
MTAQT A6T TAGE & qrow F—H7
gams & ¥ g7 o sy fady gwa @
A /T T Q@ o F foger |9 ?

MR, CHAIRMAN: Now, the ques-

MR. CHAIRMAN: Now, I come to

. Clauses. I think there are no amend-
ments to clauses.
The question is:

‘That clauses 2, 3, and 1, the

Enacting Formula and Title stand

tion is:

“That the Bill further to amend
the Indian Telegraph Act; 1885, as
passed by Rajya Sabha, be taken
into eonsideration.

The motion was adopted.

part of the Bill.’
The motion was adopted.

Clauses 2, 3, and 1, the Enacting
Formula angd the Title were added to
the Bill.

DR. SHANKAR DAYAL SHARMA:
Sir, I move:

‘That the Bi]l be passed'.
MR. CHAIRMAN: Motion moved:
‘That the Bill be passed’.

Mr. Bhattacharyya.

SHRI DINEN BHATTACHARYYA
(Serampore): Mr, Chairman, Sir, T
raised this question again and again
regarding the charges of telephones in
Greater Calcutta. To-day in Greater

KARTIKA 30, 1896 (SAKA)
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Bombay and. Delhi the rate is charged
on 1local call basis whereas in-
Calcutta—Greater Caléuttd—in blaces:
like Chaﬂﬂﬁh&;ﬁarr Tnbehl, Naijhati
etc, they are charged on trunk call.
basis.

DR. SHANKAR DAYAL SHARMA::

Mr. Joarder has already spoken aboi:-
it.

SHRI DINEN BHATTACHARYYA:
Whether Mr. Joarder had stressed thal
point or not I do not know. You know
the people living there find so many
difficulties. You kindly do something
in this connection.

18 hrs,

There are so many regular faults:
and defeects in telephone, but I know
that in spite of trying for the whole:
day, you will not get a call. Serampur
is included in the local Calcutta ex-
change, but you will not at Calcutta
even if you fry for 12 hours con-
tinuously. Always the line is out of:
order.

My simple point is this. Your pre-.
decessor assured us, and now you
have also assured us, Kindly look
into these matters and see that dis-
crimination is not made with
Calcutta. It is there now. Bring it
on par with Delhi and Bombay.

You have said that you have taken
steps to decrPase accumulation of
letters, telegrams etc. in Caleutta
areas. But up till now nothing has
been done. Your officers there are
blaming the workers. At the same
time, the workers are saying that
the workload has been increased
but the number of employees has

not increased. So you should
sympathetically deal with the
matter. Meet the representatives of

the employees there so that there
may be an easy solution of this
matter. Unfortunately your PMG
hag adopted a partisan attitude, so.
the problem is not being solved.
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Also 1 request you t0 meet us
‘members on a State basis when we
can discuss in detmil about our
difficulties.

ot Jud W wowry - I S,
eax M AT A AR AR |
wfrd T s B W g
ffed WX o 9 o7 fawr w1 ofaw

wonafe WA S ac ¥ R ¥

™t Wo o fmdt (sivareTrE) -
aaafs Y, g8 & e 7 qg T oW
B9 W1 Twd W gt Ay At
F a17 T UFT &7 SOAT | WY A Al
dar FaTdy § W 97 g6 &1 ®E wafa
@ &, W wfgs TI@ 1 AT W
# ag Fmar ? fr ot wro ¥ fawmr w7
wegfaga g aar ¢ .

“ SHRI SURENDRA MOHANTY
(Kendrapara): On a point of drder.
There is no quorum.

MR. CHAIRMAN: The Bell is
being rung—Now there is quorum,
The hon. member may continue,

st Mo Ao feardt ¥ w5z w@r
a1 ff qrez=r faaqrr Ferey faga 2t
T & Wi awr gEfaT T fn
9 %1 3% w4 & fory 1 Pt forema
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1 W7 T g™ ¥ ) aferd E
AT 7 famra & 1 feedt e -
ari famaw ¥ 1 77 7 w9 g ?
arr o X B wiT are gAw O
fud, sferdray ara A1 gv<dt, Qe
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7w ¥ Afer Y A% agr 9T
ure & fawrr & w5 18 § s Y wen-
I= afy fear or wr &) I &
a¥l A% WEgtew e 1 AT Faeq
T gk 1 AT Wrrarer ® wAm
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SHRI KRISHNA CHANDRA
HALDER (Ausgram): After hear-
ing the hon, Minister I should like
to say that the Telegraph Bill should
be brought immediately. Burdwan
1s the district headquarters with a
population of two lakhs. The tele-
graph office of Burdwap was not in
order from 7 pm on 23 October to
26 October 1 personally went to
the telegraph office to send a tele-
grant to the Parliament House, to the
Committee on Public Undertakings
but the officer in charge refused to
recerve 1t and said that he could not
recerve it because the system of
sending telegrams 'by a messengenr
to Calcutta had been abolished. He
refused to recewved it I would hke
to tequest hon., Minister to enqure
why the said telegraph office was
not i order and was not repaired
for such a long time and he should
let me know the result

Burdwan is an important town.
Durgapur is my &Onstituency. It is
an Industrial complex. But for six
hours I could not get phone connec-
tion from Burdwan; I rang up
Asansol; T rang up Bankura with the
same result. Even the Superinten-
dent of Police Burdwan district told
me that I should tdRe up thus matter
with the Minister of Communica-
tions because even Government
officers did not get telephone
connection to Asansol or Durgapur.
They have wireless connection but
what about other people?

(Amdt.) Bill 314.

1 wrote a letter to my constituency
but fourteen days after that I went
there but they said hat they had
not received it and they could not
fix the programme according to my
letter. I wanted to call him Dps-
munications Minister but T do not
want to call him He should im-
prove the postal, telegraph and tele-
phone system so that the difficu]ties
could be removed, He should in-
troduce an STD system from Durga-
pur to Calcutta and other big cities
because it is an industrial complex.

oft woTeE WY s (WTTEI)
77 F AT § g & Awmdw won
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fraer gar § Wi axi Zefrt o g
ww § 1w G o s fear
v fie g% qorgTT & WiTe Wy
A TAYT IR TAE FT qW
afz g At s A% 7

DR. SHANKER DAYAL SHARMA:

£

In Bhagalpur other places
which the hon. Members have men-
tioned, we will try to do it. About
Bhopal I do
anything concrete,
by the Director-General and others
that it ghould be possible to have a
direct link between Calcutta and
Madras by 31st March and between
Bhopal and Delhi by 2nd October
1975. But let us wait till it is done.

I hope the House will pags this
BilL

MR. CHAIRMAN: The question
is:

“That the Bill be pasged”
The motion was adopted.
18.25 hrs.
The Lok Sabha then adjourned tifl
Eleren of the Clock on PFriday,

November 22, 1974 Agrahayana 1,
1896 (Saka)



